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LOX SABHA DEBATES

LOK SABHA

Friday, August 3, 1973/Sravana 12,
1895 (Saka).

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TG QUESTIONS

All India Rubber Association’s Opposi-
tion ioc Governineni’s move to Export
Natural Rubber

=182. SHRI SUKXHDEO PRASAD
VERMA: Will the Minister of CGM-
MERCE be pleased to state:

{a) whether the All India Rubber
Industries Association has opposed the
move of Government to export natural
rubber; and

(iz) if so. ine reaction of
ment in regard therei:?
THEZ DEFUTY MINISTER IN

THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) Yes, Sir.

Govern-

(b) 'Government consider that about
5,000 tonnes from the available ac-
emulated stocks may be exported con-
sistent with the rate of indigenous
consumption ang¢ reguiremenis of
rubber.
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SHRI A. C. GEORGE: Sir, the Al
india Rubber Industries Association
have expressed their 'grave concern’
—i put the words grave cencern in
guotation—thal the export of rubber
will ultimateiy afTect the indigenous
availabilily. We consider—the Gevern-
ment consider—that this apprehension
is absolutely unfounded. The produc-
tion of natural rubber has picked up
very fast. 1in 1972-73, the production
of natural rubber was 1,12,000 tons
angd over and above that, 22,000 tons
of synthetic rubber. Right now, with
the State Trading Corporation and
with the  Marketing Federation of
Kerala Government, we have accumu-
lated stocks. It is estimated that the
stock at present is around 52,000 tons.
So we can really afford to export
natural rubber at advantageous prices.

Ln Y

N gEds grE Al SAqur e fw
A AW F TET THIT W FITHEAT

fdt 3 1 w0 wEwe & Ty e
GHE '"w & -* :
SHRI A. C. GEORGE: 1 am soiry

that what the hon. Member has stated
is no!l correct. The country’s require-
ment for 1972-74 as estimated by the
Rubber Board is 1,50,000 tonnes. Out
of this, the production of natural rub-
ber this year is expected to be 1,25,000
tonnes. and the production of synthe
tic rubber is expected to be 30,000
tonnes. So, from the 1973-74 produc-
tion itself, we shall have an avail-
ability of 1,55,000 tonnes. Over and
above that, we have a stock accumu-
lation of 52,80(0 tonnes.
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SHRI A. C. GEORGE: 1 am sorry |
beg to differ from the hon. Member.
The picture is absolutely the reverse
I can undersiand the anxiely of the
rubber industries, because last year.
they had the good fortune of operate
ing in a buyer’s market and I can
point out specific examples to yrove
this., I myself had to cal] many con-
ferences of the tyre manufacturers and
rubber industries and persuade them
and request them to keep about 33
months' stockg to avold a glut in the
rubber market. Now, the production
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has fast increased. We expect 1,25,000
tonnes production of natural rubber

tonnes is being exported. In
may inform the hon. Member
might even be able to export
than 5,000 tonhes and #till keep the in-
digenous availability in

oft e wot dware o Y ey
& wgr g fir wvwTe 5000 T W frgfer
o owr faer v gt &, e
weae Y fiear & o & s g
g fe g W fagla s w1 oo
W TE TRET g1 WAAT | W TOW
dv & & gw o fadw Wt @ §, wiife
I WY wa @ feogTh Sgt ww
w1t a3 o W fg d AR € e
T@IANLT 7 N1 T | T T Y
t fr g7 woit B 7 wewt @ dw
NFT ¥ FEr war aen §, wW fau
g9 ®1 I ART A RAAT  qEAT @,
afz g, arvgw feam @ T &
warer &, W %1 ¥4 & fav femar dar
Tmaqer & 7 gw At @ fruty
®F, I a7 w1 fEAAT gHeT
g ?

SHRI A. C. GEORGE: From 1st
April, 1873, we have completely ban-
ned the import of natural rubber, be-
cause the availability is really high.
Already, we have contracted for an
export of 5000 tonnes, and more than
1100 tonnes are in the process of ship-
ment. You will recollect that last year
in this House many hon. Members had
raised the pdint that there was a glut
in the ruhber market. The Govern-
ment of India took so marfy measures
including commissioning the STC tc
enter into the market as a purchasing
machinery. Also, we had given a loan
of Rs. 2.5 crores to the Kerala Gov-
ernment so that they could also buy
from the small growers. So, the pie-
ture is entirely the reverse now, and
we are taking active measures to ex-
port further.
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ot v wx worn : weTe g
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SHRI A. C. GEORGE: 1 haqd categori-
<ally stated that from 1st April, 1973,
the import of natural yubber had been
completely banned.

oft wowr wox 9iE : W 5w dwifre
EHwain Ty avww @i
TRWANTIAITAG E AW
ez TR M G E L T
Ardfasw ¢ aRgEmdaTw e
Mo Efs gmiRmM A Ax G
# 1« S apeitg gt St & STAAT wTgAT
g & ooft arrwsamn £ qfr & ax
wr ww fodw a5 ar fedeft g
ufwm  ®+3 ¥ g fadwr war?

AU qAw —fadw d9w &
MY A wE N ¥ ¢ ag feoAT aw
ATTN—EA ®T GLA JAT Y I Sy

o 7

SHRI A. C. GEORGE I am afraid
the hon. member 1s confusing bet-
ween natural rubber and tyre. I do
concede there is a shortage of tyres
but there is a glut in the natural ruo-
ber market. As is very well knowu
to thyg House, the tyre shortage 18 due
to the fact that last year most of the
tyre manufacturing umts could not
work to their full capacity because of
power shoriage. NOw all the units
have picked up.

waw T T & ol gEa
wr wfgy |

SHRI R. §. PANDEY: In spite of
opposition from interested parties to
export of natural rubber, I am very
bappy that the Ministry has taken «
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determined decision to export suiplus
rubber. Which are the countries will
ing to purchase our rubber....

W Www ;3 N oW
e §, w9 s a aoft qeR
W WY | AT GIEW EAVT JATH &7 &
foy &aye &, o ford e fifoy

SHRI A C. GEORGE: Even before
the price of natural rubber rose in the
international market, as early as 23
May, 1873, we made a decision fo ex-
port rubber even if it incurred a loss
But right now we are in the happy
situation when the price in the inter-
national market is almost on par with
the statutory price fixed.

Ag regards the question about the
countries interested, Japan and Eng-
land have shown a keen interest in it

Amount of Uninvested money lying
mmmdthl‘elznwtm

*183. SHRI D. K. PANDA Will the
Minister of FINANCE be pleased to
state.

(a) whether a huge amount of un-
invested money is lying In suspense 10
the deposit accounts of the Life In-
surance Corporation of India n all its
major Branches throughout the coun-
try;

(by if so the total amount of such
umnvested monev lying 1n suspense;
and

(¢) the reasdng why it 1s kept 1o
suspense and whether any steps are
being taken to clear this suspense ac-
count.

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI)' (a) to
(c). A statement is laid on the Table
of the House.



7 OQral Answery
Statement
(a) to (c). The comparative

figures
of premium and other deposits, (Le.
amounis kept in suspense pending ad-
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iustment) and totel peemiums xeceiv-
el by the Life Insurance Corparstion
during the years 1988-70 fo 197172 are
88 under;—

Year Premium and other Total Premium and other
deg!dls in Crores) premium ¢posits as percentage
at the of the year (in crores) of mhlip?m!lm

1969-70 Rs. 30.43 Rs. 256,60 K1, 42 B
1970-71 Rs. 33.17 Rs. 288,05 I1, 51
1961-72 Rs. 34.08 Rs. 332.23 10.25

Final figures as on 3ist March, 1873
as not yet available.

. The reasons for the premiums re-
ining in deposit art:

(i) Letters are sent to policy-
by policy holders;

(ii) remittances reccived with in-
correct policy numbers or
without poliey numbers;

(ii1) premiums received after ex-
piry of days of grace without
payvment of late fee.

3. The steps taken by the Corpora-
tion to clear the amounts in

suspense

account are!—
(i) Letters arc sent to policy-
holder> asking them to remit

the short premium and in re-
ceipt of the same .Jeposit am-
ounts are adjusted.

(1i) Efforts are made to trace the
correct policy numbers from
the record; maintained by the

Corporation

Letlers and reminders are
1egularly sent to volicy-holi-
ers asking them to remit the
late fee amount.

(iii)

4. The suspense account also includes
other miscellaneous items such as
loan interest. In respect of these also
the LIC makes efforts to sdjust the
amounts as expeditiously as possible.

5. All collections at the branches,
including collections kept in suspense
pending adjustment, are regularly

transferred to the Divisional Cflices.
The latter, in turn, send daily state-
ments of available surplus funds to
the Central Office. Thus no amounts
are kept uninvested pending acjust-
ment of the deposits.

SHRI D. K. PANDA: In the very
beginning of the statement, i1 has
been said that the amounts kept in
suspense pending adjustment «nd total
premiums received by the LIC are as
given therein. At the end it has leen
said-

“Thus no amounls are kept uuin-
vested pending adjustment of  the
depoeits”

The whole purnose of the question
v 10 bring out the tact that there s
great delay in making adjustments
and transferring regularly emounts

which are kept in suspense. Such
amounts can be properly utilised for
production purposes, specially in  the

public seclor. From that point of
view the question was put to high-
hght the fact that a huge amount to
the tune of crores of rupees is kept
In suspense.

As far as Orissa is concerned, I got
a report to say that in cerlun cases
merely because there is some defect
in ihe number or by mistake {he num-
ber could not be given, the smount
could not be taken into account and
could not be iransferred to the divi-
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sional offices. Even In Orisse such a
huge amount is lying unaccounted
for In what is known as suspense
account. Therefore, in addition to
these steps already mentloned in para-
graphs (1) to (iii)—J need not repeat
them—may 1 know what other ex-
peditious measures are contemplated
to see that no such delay occurs in
regularising the huge amounts which
are lying in the suspense ¢ccount?
Secondly, may 1 know whether these
amounts can be utilised in the best
way in the public sector lor produc-
tive purposes®

SHRIMATI SUSHILA ROHATGI.
Mr. Speaker, Sir, there can he no two
views to the question that this amount
can be utilised for productive pur-
poses and the amount should be
biought to the minimum, whether 1t
l ¢ used for public purposes o1 for nny
other purposes. It can certainlv be
utiised  And t'ms is precivelv  what
the LIC has been doing for the last
cvouple of years, namely, to reiuce the
<uspense account fo the mninimum,
Of course, there 15 still much more
possibility for improving the figure,
but I would like to tell the hon. Mem-
ber that the amount which has bveen
kept m suspense stood at Rs. 34.05
crotes at the end of 1972 I would
alro like to tell hum that it comes {o
10.25 per cent of the total premium.
We are mauking effort, that 1t should
be further reduced

The other point which he ha< 1men
tioned that this 18 ummested 15 not
absolutelv correct because the total
amount which is colle:ted at the
l.ranches is transferred to the (ivi-
sional centres, nnd the divisions u. me-
diately ~end daily rcports or duly in-
timations to the Centre of all the =sur-
plus fund lvmp with them, and whe-
ther 1t 15 adjusted n= not w&hethes 1t
he in suspense or nol, ull the sitrplus
fund is invested immediately. That
¢an be borne out bv the figure that
though the suspense amount 's spread
over Rs. 34 crores the uninvested sum
which was Rs. 19 crores carlier tas
also been reduced to Rr. 13.72 crores
m‘
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BHRI D. K. PANDA: It is a very
important question. Even up to 31st
March, 1973 the account itself is not
available. Already one year kas pass-
ed, because the account that is given
is only up to March, 1972. So, from
March, 1972 till 31st March, 1973, ab-
solutely, the amounts lying in the
suspense account are not known: the
accounts are not available. 7That bhas
been mentioned. Therefore, what is
the measure you are contemplating?
That is my direct guestion.

SHRIMATI SUSHILA ROHATGI-
It 15 a very relevant point, though we
have authoritative figures uo to the
31st March, 1872 as the hon. Member
has <aid. In the course of that parti-
cular year, as I have said, the balance
had been reduced from Rs. 19.65 crores
to Rs. 15.72 crores. But the new
measure that was taken and which
has proved to be successful and which
we intend to project further is that
a new account has been opened, call-
ed No. 3 account, where all the avail-
able surplus fund is invested and it Is
operated directly by the Central Office.
We are sure that this will expedite
the matter further and it will be
brought to the minimum possible.

sy vaw femie oy %7 o7 a3t @ of
¥4 REE IR FT TGRETE T,
g1, 39 ¥ BN S §%aE FWWAT 1.
7 afedrgred w! Tifwow 7 fex g
FET ff, TET SN OATOE §1 IW
qrferdt #1 g svar fafmaw ex @0
w7 amfas 7o Ay Awrfer, v
gt M wdmfer sqa afiw g
M afaw, sifwasy ifew @ 91 WA
¥ AT N I a2
g aAfern & wwr aR A mAT &)
w7 dAT wgrRA w9 97 fawmoann
fr ga qafe &t (%7 & =y fom
ww W & TF T 6 WH T/}
St R, s T A )
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fact adjusted and
steps taken to recover the balance®

SHRIMATI SUSHILA 2S0HATG!
Regarding the first part of the ques-
tion, I would like to tell him that
though of course the premuums have
been increasing, the overall percent-
age of premium and other ueposits
compared to the total premium has
been decreasing So, the fact is that
the premium and other deposity kept
in suspense have also been decreas-
g Regarding the steps token, I
would like to tell im that we are
continuously taking steps but unless

the contractual obligation 1s complet-
ed and the balance of the shortfall 1s
paid, the deposit receipt cannot be
given

SHRI SOMNATH CHATTERJEE.
There are policies which do not lapse
after they are in force for 2 ce.tain
number of years In such cases, why
is not the amount adjusted? There is
no question of failure of any contrac-
tual obhgation

SHRIMATI SUSHILA ROHATGIL:
If the full amount of the »r mjum
bas not been received, the balance
has to be received before the receipt
can be issued.

m&’mﬁomhm
t can be entered inta. Next guestion.
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Proposal to atiract Forelgn TYourists
fv sactinikeian asd Bellwr Math In

West Bengal

¢18¢. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pl:zas-
ed to state:

(a) whether Government have any
proposal to attract foreign tourists to
Bantiniketan and Bellur Math in West
Bengal; and

{b) it so, what sieps Government
are going to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) Yes, Sir.

by The overreas publicily cam-
paign of the Department of Tourism
includes special efforts to direct their
interest towardg Calcutta and the
Eastern Region. The attractions of
West Beagal including those of Santi-
niketan and Belur Math are described
in two well<lesigned folders entitled
‘Eastern India® and ‘Calcutta’. The
West Bengal Government have also
produced a colourful brochure on
Santiniketan which is distributed
through our overseas tourist offices.
Binee Santiniketan is likely to have a
special appeal for students. teachers
and artists, our offices also tryv to in-
terest people in these categories to
vicit Santiniketan.

SHRI KRISFINA CHANDItA HAL
DER: It is no dou®t true that Gov-
ernment have arranged for publicity.
But since Santiniketan and Bellur
Math represent our culture and we
are interesled in pgiving publicity to
our culture, I would like to tnow whe
ther the Government are poing to
issue instructions to the Embassies ‘o
contact travel agents to organise tours
to Santiniketan and Bellur Math?

DR. SAROJINI MAHISHI: As I
stated in my original reply. our offices
broad have been making cfforts in
adl direction. But it is the image of
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the whole country which iz peojected
and not of one particular nlace in any
one parl of the country. Tharefore,
those people who are interested in
visiting Bantiniketan and study the
art and culture are welcome to ¢o s0.
Our officers are trying to do iheir
best.

SHRI KRISHNA CHANDRA HAL-
DER: Durga Puja is an important
festival in West Bengal What steps
are the Government taking io sttract
forcign tourisis at that time in and
around Calcutta and Bellur Math? Are
Goverament going to stop the perfor-
mance of cabaret dances in Caleutta
hotels and give encouraZement to
Rabindra BSangeet, Rabindra Nrita
Natika, some folk dances and classi-
cal sangeet for foreign tourists?

MR. SPEAKER: It is a :uggestion
for action.

DR. SAROJINI MAHISHI: In all
public sector hotlels we are introduc-
ing cultural programmes which are
able to project the cultural image of
the country. Moreover the hoteliers
are also feeling that it is the cultural
image of the country that has {0 be
projected and the foreign tourists are
att-acted more to this. Secondly, the
ITDC luxury coaches are running to
Dhakshine;war and Pellur Math and
other places. The State Government
also provide transport. The luxury
coaches of the ITDC are able {o pro-
vide the transport and other facilities
necded bv the foreign tourists.

SHRI B. K. DASCHOWDHURY:
While avnreciating the efforts taken
by the Ministry of Tourism to make
Santiniketan and Bellur Math more
attractive to the tourists, 1 would like
to know from the hon. Minister whe-
ther the names of these two places are
included in the folders that are cir-
culated by the offices of this Ministry
and Air India abroad?

DR. SAROJINI MAHISHI: The two
folders produced by the Department
contained these things. Thece is an-
other folder produced by the Stute
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Government which is mainly on San-
tinliketan. Thesa are alse being dis-
tributed in the foreign countries
through our offices. Then, there are
branches of the Ramakrishna Mission
in the foreign countries which are
also making efforts m this diregtion

and we are helping them in their
efforts also.
SHRI MURAMMED KHUDA

BUKHSH: Are there tourist lodges in
these two places™ If not, will povern-
ment consider the auestion of cons-
trucling tbem in these two places?

DR. SAROJINI MAHISHI: There is
an international guest house with 60
rooms, some of which are air-condi-
tioned The State Government 1s slso
runnung some hofels.

DR. RANEN SEN In Belln:?

PR. SAROJINI MAHISHI: It s a
place which 15 verv near ‘o Calcutta
People who go there do not stav there;
they go and come back to Calculta
after seeing the place In Bellur there
is no hostel

ot g WX WO : gETy WITT,
wrT X #er ey wi wiT A Iy ar
ary ot fedon & omieT § 97 A9
I T ATTTCAT T E, AT HY
urefea s 2 wife fadwt & o wrea
qrFe Tt & afer g W 0 Ay
wgr ¢ s fadort & ) gt wratwra &
& 4B v Y FvY 2, Anfeed W) A g
g guagmd o7 39 AT I
g ApHWE ) AT E
Fr g g eafed oy ¥ wateg
SuTRy afwy & €7 998 B FE 9T AT
FAIHE?

W W rIw A g

wIfed fir 7% 6 s €, 2w e § vl
7B |
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Market for .Engineering Goods M
Latin America

’.

*185. SHRI P. A. SAMINATHAN;
SHRI V. MAYAVAN:

Will the Minister of COMMERCE

be pleased to state:

(a) whether an Indian delegation
under the leadership of the Chairman
of the Engincering Expori Council
visited Latin America in the month
of June;

(b) whether the Chairman of the
Council has slated that there iz a
good market there for the engineering
goods: and

(c) if co, the names of the goods
for which there is a good market
there:

THE MINISTER OF COMMERCE
(PROF. D P. CHATTOPADHYAYA):
(a) and (b). Yes, Sn,

(c) The Report of the Chairman
suppesis that the following items have
suhstantial ccope in the Latin Ameri-
can market:

(1) Modernisation
mills

of Textlle

(2) Exnansion and modernisa-
tion of sugar industries,

(3) Expansion of cement indus-
tries.

(4) Power generation and distri-
bution equipment particularly
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aluminium conductors. .

(5) Sewerage and water supply
equipment.

(6) Equipment for refrigeration
and air-conditioning.

(7) Opportunities for joint ven-
tures in respect of eonsumer
goods like bicycles air-condi-
tioning and refrigeration,
house service meters, trans-
mission line towers, particu-
larly in the CARIFTA and
'ANDEAN group countries.

There is also scope for cooperation
with the developed industries in
Brazil for undertaking construction
work in third countries. Possibilities
exist for supplying components for
automobile and bicycles industries in
Brazil and Argentina.

SHRI V. MAYAVAN: In reply to
part (c) of my Question, the hon.
Minister has enumerated a list of items
for which there is potential market in
Latin American countries. Item (1)
mentions of modernisation of textile
mills. We have not modernised our
own textile industry. Then, item (2)
is expansion and modernisation of
sugar industries. In respect of items
(1) to (6), mentioned bv the hon.
Minister, we are ourselves in short
supply of these items. The indigenous
requitements of these items are not
being produced and met in the coun-
try. When will the production of
thesc items be stepped up? As re-
gards item (7) , we are exporting
bicycles. ...

MR. SPEAKER: Come stralght with
your question. Every Member has
started this praclice of introduction~
This practice which waz discarded 1
being re-introduced.

SHRI V. MAYAVAN: I am tryinc
to put a question,

" MR. SPEAKER: Please
straight with your question,

rome
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SHRI V. MAYAVAN: About item
No. 7, we are going to export bicycles
and bouse service matters io these
rountries. When are we going to ex-
port hicycles and house service meters
to CAPIFTA ard ANDEAN group
countries?

PROF. D. P, CHATTOPADHYAYA:
The hon. Member had asked certain
question regarding “he findings of our
Delrgation which visited Latin Ameri-
can couniries, ] had enumerated the
results of the findings of the Delega-
tion. I have not claimed anywhere
that the items which are demanded
there are all un  abundance in our
country. He has not asked any spe-
cific question. Apart from the infor-
mation 1 have given, I have nothing
to add.

SHRI V. MAYAVAN: What efforts
have been made by the Government
to coliaborate with Brazil and Argen-
tina in setting up automobile and
bicycle industries.

PROF. D. P CHATTOPADHYAYA:
The recommendations of the visit-
i3 team include that the special com.
modity teams and also some expert
executives should go there and study
tt~ mohlems Otherwise, at this
level of general study, what we can
co~cretely do cannot be finally
decided. So, according to their re-
voiimendations, some other expert
teams wili be going there to study in
detail  the concrete proposals, includ-
g the itemas referred io by the hon.
M:mber.

SHRI D P JADEJA: May I know
wrether the Telezat ons report has
«lvo mentioned about inadequate faci-
lities reparding air and shipping faci-
Itie, fiom India  to Latin American
countrirs and whetheér these very re-
marks have been made by all Dele-
p.lions going to Latin American coun-
triee and, if so, what representations
and arrangements have been made
with the Ministries of Civil Aviation
and Shipping and the response given
by them? .
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FROF. D. P. CHATTQPADHYAYA:
Wfir, I am thankful to the hon. Member
far pointing out these two things. The
Pelegations, apart from other things,
have highlighted the importance of
introducing some direct flights, if
possible, or if not by detpuring be-
tween India and Latin American coun-
tries. We have taken up these things
with cancerned Ministries.

SHR1 FPRABODH CHANDRA: May
I know from the hon. Minister
whether it has come to his notice that
there iz a trade union of officers and
that is the reason why most of the
reports by visiting Delegations in-
clude in most of the cases one re.
commendation that a committee of
expert officers should go. This recom-
mendation is given prompt attention,
with the result that the number of
Delegations which visit for foreign
trade purposes or commerce outnum-
bers the Delegations that had been
visiting during the last many years.
The numbe:, every year, goes up by
100 per cent or 200 per cent

MR. SPEAKER: Do not make a
speech please,

SHRI PRABODH CHANDRA: The
Minister in his reply has said that one
of the recommendations 1s that a com-
mittee of expert officers should visit
the country. My question is whether
this is a solitary recommendations of
all visiting Delegations.

PROF. D. P, CHATTOPADHYAYA:
The recommendations have said not
of ordinary officers but have suggested
visit of 25 export executives and
a'so some specialised commodity item
teams. This is not ordinary officers’
visit but visit of officials necessitated
for intensive study of the market.
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PRQF, D, P. CHATTOPADHYAYA:
8o many ltems are being sent to so
many countries. So, instead of going
int: the details for which I would like
to have a separate notice, I can give
him some general information. The
total value of our engineering exports
to all countries including Latin Ameri-
can countries stood at Rs. 116 crores
and 59 lukhs in 18970-71; in 1071-72 it
was Rs 126 crores and 4 lakhs; in the
last vear, ie., in 1972-73, the value of
our engineering exports to all coun-
tries including the Latin American
countries as a whole was Rs. 150
crores and 24 lakhs.

Commission to Enquire into Imeact
of Taxatien on National Life

+

*186. SHRI P. GANGADEB:
SHRI K, LAKKAPPA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the two-d.y All-India
Seminar on taxation held at Banga-
lore in the first week af June, 13873
urged the Centire {o constitute a Taxa-
tion Inguiry Commission to go into
the impact of taxation nn the national
life;

(b) if so, the decision taken in the
matter; and

(¢) whep the decision 1y t¢ be im-
plemented?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The
all-India Seminar on Taxaticn organi-
sed by the Taxation Coramitiee of
the Council of the Institute of Char.
tered Accountants of India at Banga-
lore in June, 1973 called for inter alie
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of experts in the realm of both pub-
lic revenues and public expenditure.

(b) and (c). Government keep the
fiscal policy constantly under review.
A Fiscal Policy Cell has recently
been get up in the Department of
Economic Affairs to locok into the
basic issues of fical policy for the
Fifth Plan period. An inter-minister-
ial Working Group of cxperts has
also been appointed for guiding the
Cell in this work and fo:r eventually
preparing the framework of a fiscal
policy consistent with the cbjectives
and the tasks of the Fifth Plan. Gov-
ernment do not consider it necessary
at this stage to apnoint a taxation
enquiry commission as suggested ut
the Beminar.

SHRI P GANGADEB: I would like
to know from the hon. Minister
whether the Government have studi-
ed the implications of the present tax
structure on the income distribution
of the people and op the general
economic growth ag per the recom-
mendations of the All Ind:a Seminar
on Taxation, and if so, how the

Government propose to improve the
tax system.

SHRI K. R GANESH: The impli-
cations of the tax system on the
genera] fiscal policy have been con.
stantly under review of the Govern-
ment. Various committees have been
appointed. Starting from the early
fifties when the John Maths: Commit-
tee comprehensively went intg the
entire taxation system, varlous gov-
ernmental committees hcve also gone
into this. Recently, the Wanchpo
Commuittee went in a comprehensive
way into the whole question of tax
avoidance, black moncy snd taxation
policy. The Raj Committee went
into the question of agricultural in-
come and the wealth tax. As the
Finance Minister had announced in
this House during the Budget discus-
sion, a special cell hag been recently
set up in the Finance Ministry and
an inter-Ministerial Working Group
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has been set up with a view to frame
an appropriate strategy of fisral
policy in relation tg the requirements
and objectives of the country.

SHRI P. GANGADEB: In view of
the fact that the consumer prices of
essential goods are often inflateq by
governmental levies like excise etc.,
may I know whether the Govern-
ment are considering any relief
measures to help the common man
in this respect and if so, what are
those relief measures?

SHRI K. R. GANESH: This actually
would amount to 3 discussion on the
budgetary palicy. It is a faect and
this House has discussed & number of
times very recently the question of
prices, the question of nflation and
the difficulties the people are facing.
A review ig made from {ime to time
of the excise levies and an attempt is
made tg see that its cffects on the
vulnerable sections are remcdied to
the extent possible.
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SHRI K. R. GANESH: The question
of ghare of direct taxes as percentage
of national income has increased

ol WY fmd . weaw wEww , ¥
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TEIF GrEAN-T TFH €7 ¢ & |

SHRI K. R. GANESH: Nc¢body will

disagree with the hon. Member. There
is nothing profound about jt. It was
known to this House. It is known tc
this country that in our economy, in
a developing economy and with the
constraints that we have got, the
percentage of indirect taxes to direc:
taxes has increased during last couple
of years. It is a fact which
Government has recognised, which
is known to every body I am try-
ing to give a figurce that the direct
tax percentage has also increased
juring the last decade or so, consis-
ent with the effort that the Govern.
ment had taken to mobilise 1esources
The other question that he asked was
about unscruplous trade practices.
and blackmarketing. It is an admin-
istrative matter and it will be taken
cure of under the rules

oY =g fwas : deve agxT ¢ FF
#Yf wrqrew 131 Ay ogr q7 Arr
ww garge fna & T zvzr o 26 A7
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SHRI N. K, P. SALVE: Are the
Government aware that s {eam of
experts had  economists working
under the United Nations made ex-
pert study of taxation of ‘weniy-ont
developing nations and they
came to the conclusion that the off-
take of taxation, direct and indirect,
in India from the gross nationul pro-
duct, remain one of the lowest from
among these twenly-one countiries
they examined and found wurs was
the 19th place? The other finding
was that al a level direet und in-
direct taxation reaches un optimum
point beyond which it becomes unti-
growth both production wise aund in-
comewise In view of the f{wi that
our growth today has come to ztro at
constant figure of 1960-61, mav | «t oy
whether Government has made uny
study of this qgue.-tion u-s to hether
we have teached this optimi n or
whether we have yet 1o work for this
optimum of taxation, direct awl in-
Airect. ~0 that we do not reach a point
where we evolve a taxalion policy
which iz anti-growth income-wise and
production-wise?

SIIRI K B GANESH  Sut 1 have
altondy expluned that this matle. was
gone intn by the Wanchoo “)rmmitiee
alsn

SHRI N. K P SALVE: This s a
very unfar nnswer.

SHRI K R GAIIESH Please wait
for my unswer

SHRI N K P SALVE: lla. Wan-
‘hoo Committee gomne nto 10 15 Iny
procise ¢ esbon

MR. SPEAKER" Mr  Solve, he oill

try to prove thot it hos vone into il
vancy about it.
it he knows that there is some rele-
SHRI K R GANES™ Recoyn'ring
the undout:ted kno.ledge of the hon.
Member as far es taxalion and tax
strizeture I8 econcermed I am bere
speaking of the general economy alse
when I zaid that the Wanchno Cow-
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mittee had gone into it, it right rot
have specifically gone into this specific
question but it had gone into the pack-
age deal of taxation that will be re-
levant. According to the Commiltee,
that would be ine »problems of the
economy as we iace to-day. That
package deal it has gone into.

As [ indicated earlier, a Special Cell
has also heen set up in the Finance
Ministry to work out a fiscai strategy
in relation to the objectives of the
Fith Plan. Now, one of the mroblems
that this Cell will also go into is the
guestiiont of some aspect of indirect
taxation which might become counter-
productive. At a certain stage, this
matter will have to be gone into. I
submit that the guestion related to the
setling up of a Taxation Commizsion
to go into this question. Now, this
aspect of the question cannot be =epa-
rated from the reguirements of the
needs of the Indian economy as it has
grown, its constraints and the fact {hat
the iax-base in India iz a "1acrow 1ax-
base and it is on these realities on
which one has to work o t a fiscal
taxaiion strategy.

SHRI N. K. P.
answer?

SALVE: is this an

SHRI DINESH SINGH: l.et him zay
whether it hag gone inte it or not?

SHRI K. K. GANESH:
it has been studied.

I said that

MR. SFEAKER: You
doubt each cther's study.
studies!

should not
Everyhbody

SHRI G. VISWANATHAN: Sir, 1
wani to know from the hon. Minister
whether in the Taxation Seminar at
Bangalore, it was pointed out rightly
that the golden principle is that the
shoulder should bear the heawviest hur-
den. If so, what is the step taken by
the Government to vectify the situa-
tion?

SHRI K. R. GANESH: The whole
strategy of direct tax has heen based
on this strategy-those who can afford
to pay.
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SHRI G. VISWANATHAN: I want
to know whether it was disc.ssed.

SHRI K. R. GANESH: As far as in-
direct tax is concerned, the aspect of
the indirect tax is tfo try 1o minimise-
it as far ag possible.

MR. SPEAKER: S. Q. No. 187—Shri
Mohammed Ismail—Not here. (uestion
No. 188—Shri C. K. Chandrappan.

Submission of Report by Task Force
on take-over of Sick Tea Gardens

*#188. SHRI C. K. CHANDRAPPAN-
SHRI B. K. DASCIHOWDH-
R

Will the DMinister
be pleased to state:

of COMMERCE

(a) whether the task force which
examined the guestion of take-over of
sick tea-gardens has submilied ils re-
commendaiions to Government;

(b) if so, what are the main fea-
H]
tures cf the recomimendation: and

(¢) whether Government have ac-

cepied these recommendaticns and
acied upon them?
THE DEPUTY MINISTER 1IN TIIE

OF COMMERCE (SHRI A. C. GEOR-
GI): (a) The Task Force set up {or
evolving a viable and long term sira-
tegy for the growth of tea industry
and wproinotion of exporis has since
submitted First Part of its Report.

(b) A statement is laid on the Table
of the House.

(e) Government are examining fur-
ther action to be taken having regard
to the Task Force's recommsndations

Statement
Closed and sick gardens.

(a) The Tea Act or an appropriate
legislation should incorporate provi-
sions empowering the Government to
take over and manage sick gardens.
These powers should be analogous to
those which are at present contained
in the Industries (Development and
Regulation) Act.
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(b) Govermmant should acquire
legal powers to order imvestigution
into the working of a tes garden hav-
ing a fattory of its own which is
.considered gick in terms of the cri-
teria laid down.

(c) A garden may be freated as
sick if it has incurred losses in three
out of five preceding years, its yeld
18 lower by 25 per cent in three out
of the five preceding years than the
average yield of the industry in that
district and where a garden 1s habi-
tually defaulting in meeting its sta-
tutory obligations.

(d) Government may at its discre-
tion take over for such period as may
be decommended by the Committee,
but not less than 7 years, a s'Ck OT
closed garden which is capable of
being turned into a viable unit.

(e) The management of the garden
taken over may be entrusted to the
Tea Trading Corporation of India
Limuted or a Central or State public
corporation or any other apprupriate
agency which the Government may
.consider suitable for the task.

SHRI C: K. CHANDRAPPAN: The
Government has stated as to what are
the criteria by which the Task Force
wanted the Government to c.nsider
taking over of certain sick plantutions.

Taking these criteria into account 1
want to know whether the Govern-
ment will be able to say how many
tea-gardens 1n our country, particu-
larly, in Kerala, West Bengal and
Assam, are now sick and how many
tea plantalions are now remaining
closed.

On part (b) of the question, 1
would also like to know from the Gov-
ernmeni what is the average produe-
tivity of our tea gardens in these three
States which I have mentioned earher,
namely, Assam, West Bengal and
Kerala.

SHR] A. C. GEORGE: With refer-
«ence to the first of the hon. Member's
question, I would like to submit that
according to the Tea Board, the num
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ber of gardens above 20 asves which
have been reported closed are as
follows: Bengal, 14 in
A.sum.iinUP.zlnTrinurllndlﬂ
in Kerala. We are fairly hopeful that
with the suggestions made by the task
force, we shall be able to tackle this
groblem regarding the sick tea gar
ens.

In the second part of his guestion,
the hon. Member had raised a point
regarding the productivity of the ten
gardens. I shall not be able to give
the productivity fgures State-wise,
but I shall be able to give it zo e-wise
In 1960, the all-India productivity was
971 k.g. per hectare; in 1871, it had
gone up to 1215 k.g. per hectare. But
since the hon. Member was raising
a point regarding West Bengnal, Assam
and Kerala, since Kerala is a part of
the south zone, I may say, in 1960, the
productivity was 1051 k.g. ner bectare
and it has gone up now fo 1385 kg
per hectare a very good 1iecord in-
deed. In the north-eastern rone. in
1960, it was 947 kg per hectare and
now 1t has gone up to 1171 kg per
hectare.

SHRI C. K CHANDRAPPAN: While
answering the question, the hon
Minister did not answer the fiist part
of my question. He only mentioned
the number of tca gardens closed
But I wanted to know how many wer
considercd 1o Le sick according to the
criteria  After he onswers this yues
tion, I shall put my second supple-
mentary question.

SHRI A. C. GEORGE' Accardiag 10
the iniormation of the Tea Board, who
had sent out a nuestionnaire ntoutl the
economic situation of the different teu
gardens, 125 gardens are considered to
e uneconomic; they may not sirictly
be sick, and the percentage estimates
is 7.92 per cent of the total tea gar-
dens, and the total acreage is 28.033
hectares,

SHRI C. K. CHANDRAPPAN: The
task force has recommended long-
term programmes to pemedy the
present bad situation of the tea plan-
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hﬁm ‘May. I know whether the
.State Governments of West Bengal and
Kerala had recommended to the Gov-
-ernment of India that they would
like the tea plantations to be taken
over, and the Kerala Government had
recommendeéd the nationalisation of
the foreign owned tea plantations. In
view of those recommendations, and
and to order to find a permanent re-
medy to the problems that we are
facing, will Government consider seri-
ously the take-over of the foreign-
owned plantations and the sick plan-
tations immediately?

SHRI A. C. GEORGE: Regarding the
gsick plantations, we are fast pro-
gressing with the proposals rmade by
the task force. As for the question
of general take-over, right now, the
‘Government of India do not have any
proposal for take-over of the tea gar-
dens.

SHRI K. P. UNNIKRISHNAN: What
about take-over of the foreignowned
tea plantations?

SHR1 A. C. GEORGE: Even for
foreign plantations, the t(jovernment
-do not have active proposals now.

SHRI B. K. DASCHOWDHURY: I
heard the hon. Minister's reply very
patiently. The hon. Minister of Com-
merce toured the tea areus of the
Darjeeling and Jalpaiguri districts
and made a press statement in
which it was declared that
according to  physical investiga-
tion inspection and fu:ther tulks
with knowledgeable persons in (s
industry, about 25 per cent of the
gardens were to be termed as sick
pgardens in that avea. Bu: hers
according to the criteria laid d:wn bLw
the Task Force set up by the Ministry
the sick gardens or the clozed or un-
economic gardens are much less. First,
I would like to know whether the
Task Force hag gone into the prob
lems of this indusiry, as stated by the
hon. Minister, for evolvinz a viable
and long-term strategy for the growth
of the industry. Secondly, what are
the specific suggestions made by the
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Task Force, apart from those regard-
ing the sick and closed tea gardens
fur the growth of the tea industry—-
either by the Task Force or the Tea
Board? Thirdly, laccording to para
(d) of the statement laid on the Tuble,
Government may at its discration take
over for such period. as may Le re.
commended by the Committee, but
not less than 7 years a sick or closed
garden. What will happen sfter that?
Suppose a tea garden is taken over;
after 7 or 10 yvears, will the property
of the fea estate be given back to the
owners? What is Government's policy
in this matter? Or is takeover the
first staze of nationalisation?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
It is a fact that I have toured the
area to see and study for myself prob-
lems obtaining there. But I have not
made some such statement as my hon.
friend referred to,

SHRI B. K. DASCHOWDHURY: It
hag appeared in the papers.

PROF. D. P. CHATTOPADHYAYA:
‘rhat is an incorrect report.

As for the othe: question the ecri-
teria have been clearly laid down. So
which units will be considered sick
or uneconomic can be easily deter-
mined in terms thereof.

His third question was about long-
term stratery. I would like to inform
him that our Ministry, in pursuance
of the sucgestions of the National
Arcricultural Commission, want to ex-
nand the tea plantation area in A
suhstantive way; particularly in the
Assam area, it may be expanded—
we will try for that—as much as one
lakh hectares to bring up new plan-
tations so that production rises sigmi-
ficantly.

SHRI B. K. DASCHOWDHURY:
What will happen after seven ears are
over?

PROF. D. P. CHATTOPADHYAYA:
That is an open question. That wilt
he considlered thereafter.
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Amount paid o each surviving

Passnger of Boeing Air crash

near Palam Airport on 321-5-73
for medical treatment

#181. SHRI BHOLA MANJHI: Will
the Minister of TOURISM AND CIVIL
AVIATION bhe pleased to stale:

(a) whether Government had de-
clared to pay Rs. i00 each as daily
expenses to the passengers who suv-
vived the Boeing air crash near Palam
Airport on the 31st May, 1873 in
order to enable them to get medical
treatment; and

(k) if €9, how much amnuat Gov-
ernmant have paid to each surviver?

THE MINISTER OF TOURISM AND

CIVIL. AVIATION (DR. KARAN
SINGH): (a) and (b). Indian Airlines
has paid a sum of Rs. 2803/- to each
of the 15 su ing sengars of the
erash 1o eln cover their out cf porket
expenses during Iospitalisation. The

Corporation has received a LHill in res-
pect cf one passenger and a claim from
another on account of temooarary dis-
ahlement Both thes~ are in ihe pro-
cegss of being seitied,

Natlionalisaticn o Jute Indusicy

#127. STRI MOHAMMED IEMAIL:
Will ihe Minister of COMMERCE be
pleasel to stale:

(a) whether Government are aware
of the long-siandiug demznd  for
nationalisation of Jute Industry: and

(b if so., the

reazon for delaying
the t:keover of

¢ the industry?

THE MINISTER OfFf COMMERCE
(PEOF. D. P. CHATTOPADHEYAYA):
(a) Yes, Sir.

(b) Government do not at present
have any wnroposal under their consi-
deration lor the nationalisation of Jute
industry.
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Impact of downward float of US
Dollar on India’s Export

#189. SHRI S. M. BANERJEE:
Dollar gn India’s Export

Will the Minister of COMMERCE
be pleased to state:

(0) whether India’s export has been
hit by the downward float of TU.S.
dollar; and

(b) if so, the stens taken lo keep
up the exports?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) and (b). In the absence of trade
data of India’s exports to Ihe
during tne current period of 1872 and
ike international monetary situation
stili remaining fluid, it is not yo:ssible
to say precisely about the eliec of
dellar ces 1ation on our exports to
U.5.A. However, in view of the apnpre-
ciation cf {2e Indian rupee in relation
to the U.3. dollar (which is likely to
maike Indian products in the U.S.
marxzat a liltle more expensive than

T
=

befora), some slowing-down in ihe
tempe of our exports to US.A is
possible

Jute geods hold a predominant place
in India’'s cxperts to U.S.A., #ozount-
ing for nearly half of the total value
of exporis to that countryv. 'To meet
the situstion, and to imprave the com-
petitive position of Indian iute goods
in the U.S. market the export duiy on
primary carpet backing has been re-
ducer! from Rs. 300 nper tonrne in Rs.
200 ner tonne and that on secomdary
carpet backing from Rs. 700 io Rs. 300
per tonne with effect from 12th June.
1973,

Tncuiry aboeut items whose exnort to
Japar 2an ke increased

#190. SHRI M. S. PURTY: W:ill the
Minister of COMMERCE be nleased to
state:

(a) whether Japan has asked the
Indian Government for a list of items
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whose expert to that country can he
increased, and

(b) if so, the items which have
been selected by Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (t) The
Delhi office of Japan External Trade
Organisation (JETRO) the official
trade promotion agency of Japan, atk-
ed for a lst of a few priorily items
both primary and manufactired oro
ducts, which are being, or aire intend-
ed tu be, exported from India to Japan
A statement containing List of items
supplied to JETRO are placed on the
Table of the House (Placed in Lib-
rar See No LT-5295|73)

Imaport of News-print from U.S.S.R

*191 SHRI RAM PRAKASH
SHRI PRABODH CHANDRA

Will the Minmister of COMMERCE be
pleased to siate

(a) whether contract has »een con-
cluded with the Soviet Union for the
import of news-print, and

(b) if so the broad outlines there-
of”

THE MINISTER OF COMMERCE
(PROF D P CHATTOPAUHYAYA
(a) Yes, Sir

(b) The STC has puichased 50 000
tonnes of news-print from the USSR
for import during July 1973 to May
1974

Setting up of Pay Commission for Em-
ployees of Natiomalised Banks

*}192 SHRI RAM BHAGAT PAS
WAN Will the Minister of FINANCE
be pleased to state

(a) whether Government have de-
eided fo set up a Pay Commission for
employees of nationalised anks, and

1258 LS.~3
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(b) if 50, the terms of reference
and composition of the Commission®

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT]
SUSHILA ROHATGI): (a) and (b).

A statement I3 laid on the Table of
the House

Statement

Government of India has recently
set up a Commitiee for the standar-
disation of scales of pay. allowances
and perguisites of officers (other than
Award Staff) in the 14 nationalised
banks The Committee will enqu.ie
into and make recommendations to the
Government on the following

(1) The principles that should
govern the structure of pay
scales of officers of nationalis-
ed banks and to suggest such
changes in the existing stiruc-
ture as may be necessicy to
bring about standardisetion of
scales of pay In making its
recommendations, the Cum
mittee will take 1nto con
sideration the termg and con-
ditions of the Chairmaa and
Managing Directors of nution-
alised Banks,

(1) The  allowances ame:ntties,
facilities or benefit in kind
that should be adm.ssible to
the various grades of officers
in the nationalised Banks,

(i) The age of superannuat.on of
and the natuie and quanium
of terminal benefits for the
officer cadres

(wv) The principles that should
govern the question of
transferabihty of semior staff
amonpst the various nitiong-
lised banks s.e, posts which
mnvolve control over Lranches
in a region or which are en-
trusted with the responsibilite
of taking policy decis.ons or
which carry at ithe beginnung
of the scale total emoluments
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including perquisites, of
Rs. 2,000 and above per
month; and

(v) Any other matter incidentul or
ancillary to the foregoings
which the Commitiee may

deemn fit.

2. The Committee consists of the
following:—

1. Shri V. R. Pillai—Chairman.
2. Shri S. M. Joshi—Member.
3. Shri K. P. J. Prabhu—Membes.
4. Shri J. M. Lalvani—Member.

5 Shri R. Rajamani—N\ember-

Secretary.

Rise in the Prices of Cloth

*193. SHRI VIKRAM MAHAJAN:
SHRI P. NARASIMHA
REDDY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the prices of all varie-
ties of cloth have risen much;

(b) the percentage of rise in prices
of various categories of cloth since
November, 1972; and

(c) the particular steps being taken
by Government to bring the prices of
various categories of cloth to the level
of prices in November, 18727

THE MINISTER OF COMMERCE
(PROF D. P CHATTOPADHYAYA):
{a) to (c). A statement is laid on the
Table of the House.

(a) The increase in the wholesale
price index of cloth between June,
1870 and June 1873 has generally been
of the same order as the increase in
the General Index of Wholesale Prices.
Between November, 1872 and June,
1973 the rise In wholesale mill cloth
price index has been 7.9 per cent as
against a rise of 13.7 per cent in the
General Index.
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(b) The percentage rise in the pri-
ces of non-controlled categories of

cloth between November, 1972 and
June, 1973 is as follows:—

_ﬂamrse ll-?;-
Lower Medium 22/6.0
Higher Medium 13.0/18.3
Fine 81.1

3.1/42.2

Super fine

(c) An official committee was
appointed by the Commerce Ministry
in May, 1973. On the basis of the
Committee’s recommendations, Gov-
ernment have introduced a Voluntary
Price Restraint Scheme for wearable
varieties of non-controlled cloth of
coarse, lower and higher medium cate-
gories. This scheme has been brought
into effect from 20th July, 1973. The
salient features of the Scheme are:—

(i) Ex-mill prices of all wearable
varicties of coarse, lower me-
dium and higher medium cloth
(excluding those already
under statutory price control)
will be subject to an upper
limit corresponding to the pri-
ces obtaining in November,
1972 plus 10 per cent to cover
increaszes in the cost of inputs
in the subsequent period.

(ii) The irade-margin in respect
of the above categories of
cloth, excluding those already
under statutorv control, will
not exceed 20 per cent of ex-
mill prices plus central excise
duty.

() Both maximum ex-mill prices
and maximum retail prices
calculated on the above basis
will be stamped at the beginn-
ing and end of each piece-
length of wearable cloth.

(lv) Implementation Committee
will be set up to investigate
cases of violation of the
scheme and bring the matter
to the notice of the Textile
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Commissioner and the Apex
Associations of Industry and
Trade, as the case may be, for
appropriate action.

(v) Watch-dog Committee wil] also
be set up to look into retail
prices of cloth and report vio-
lations of the Scheme to the
Government and Associations
of the Industry and Trade
concerned for remedial action.

Government are keeping a careful
watch on the situation and will take
further steps as may be necessary for
the implementation of measures design-
ed to arrest the upward tendency in
prices.

Import of Fishing Trawlers

*184, SHRI N. SREEKANTAN
NAIR: Will the Minister of COM-
MERCE be pleased to state:

() the total number of fishing
trawlers imported and the ~arties who
were granted the import licence, dur-
ing the last three years,

{b) whether any of them were in
the fishing trade at the time of grant-
ing the licence, and 1t so, which are
these firms; and

(c) the number of fish exporters
who have applied for imported traw-
lers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A (. GEORGE). (a) to (¢} Under the
scheme of impoit of thirty trawlers,
ten trawlers have been imported so
far. The parties to whom licences
have been 1ssued for the import of
trawlers under thu. scheme arc

1. M/s. Indo Icelandic Fisheries (P)
Ltd. Madras.

2. M/s. Esmario Export Enterprises,
Quilon.

3. M/s. Dolphin Fisheries Private
Ltd., Bombay.

AUGUST 3, 1878
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4. M/s. Union Carbide (India) Ltd.,
New Delha.

5. M/s. Tata Oil Mills, Bombay.

8, M/s. Kerala Fisheries Corpora-
tion, Cochin.

7. M/s Khurazelle Fisheries, Bom-
bay.

8. M/s. American Refrigerator Com-
pany, Calcutta.

9. M/s. Sea Harvesters (P)
Bombay.

10. M/s. Island Seafoods, Cochin

Ltd,

11. M/s J. Lows Roval, Calicut (It
has not been revalidated a, the party
failed to fulfil the terms and condi-
tions for import).

Out of the above eleven parties who
have been granted import licence four
parties, mz, M/s Kerala Fisheries
Corporation. Erankulam, M/s, Island
Seafoods Private Lid., Cochin, M/s.
Esmario Export Enterprises, Quilon
and M/s. Tata Oil Milis, Bombay were
in the fishing trade at the time of
granung the licence. Besides, M/s.
Kei1ala Seafoods, Quilon who are now
being granted a licence are in the fish-
meg  trade,

Out of the applications which had
been received in connection with the
ahove s heme seven parties were in
the fishing trade at the time of allot-
ment of Lrawlers.

Narrow escape of Indian Airlines
Caravelle Aircraft at Palam Airport
on 6th Junme, 1973

*195 SHRI AJIT KUMAR SAHA:
Wili the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether an Indian Airlines
Caravelle aircraft had a narrow escape
ot Palam Alrport on the 6th June,

1973;

(b) 1if so, the facts of the incident;
and
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(c) the
thereto?

reaction of Government

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH)' (a) and (b) During take off
from Srinagar on 6th June, 1973 the
capping of a tyre of a Caravelle came
off The pilot was warned of this by
Srinagar Aur Traffic Control and the
awrcraft landed safely at Dell:

(¢) The incident is under investiga-
tion

qiwadft quadia grxar # aQq glea
wt faato

*196, it frs gaTe et
oft ¥rear fag :
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W N g w46 e
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T WY faare fear s g 3 0

Shelving of recommendations of Babks
ing Commission in regard to creation
of a Rural Banking framework

*197 SHRI SAROJ MUKHERJEE
SHRI SHRIKISHAN MODI

Wil the Minister of FINANCE be
pleased to state

(a) whether Government have shel-
ved practically for the present the
Banking Commussion's recommenda-
tions or the creation of a rural bank-
ing framework a. reported m  the
*‘Times of India' (Delh1) dated the
22nd June 1973, and

(b) 1if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI). (a)
and (b) No Sir, Government 15 yel
to take a decision on the Banking
Commission's Recommendations relat-
ing to creation of a rural banking
framework

Increase in Rate tf advances by State
Bank of India

*198 SHRI PURUSHOTTAM KAKO-
DKAR;
SHRI N SHIVAFPA:

Will the Mimster of FINANCE be
plen.ed to slate
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(a) whether State Bank of India has
incressed its advance rate from &5
per cent to 8 per cent;

(b) if so, the reasans therefor; and

(c) the date from which it is opera-
tive?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a) Yes,
Sir.

(b) As a sequel to the increase in
Bank Rate from 6 per cent to 7 per
cent

(c) The increase in the State Bank
Advance Rate 1y effeclive from 1st
June, 1873.

fatm ¥ feaw dawi sawAl W
1971=72 ¥ frate wt nf v,
o wTw e @ uiwe fade)

k ol

1199, &t g WX wHNA  WT
wiforsg wefy og ¥R WY $9T O
faeTg a¥ 197172 & fazwt & feaw
AW WA IR ¥ A, Iv-
w70 WX F% Wi ¥ gy & feeel)

ey ¥ wary, fadwy ¥ wrew #
W TURT Y HWAY, JTEFQ T4 TR
e % Frafat o7 faelle o 197172
¥ Qo A fadvit a7 wfwe @ o,
ag o sowa 266 92 oV To oY )
¥ faufe o= Frafod & wiafom @ =
fis gfi® wfier@® & s 9T wn-
gy 9 |

Shortage of Small Colns
*300. SHR] G. Y. KRISHNAN:
SHRI P. G. MAVALANEAR:
Wil the Minister of FINANCE be
plesaed to stule:

AUGUST 3, 1873
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(a) whether there 1s still an acute
shortage of small coins throughout
the couniry, and

(b} if so, the further steps Govern-
ment propose to take to solve this
problem?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R GANESH). (a) While the avail-
abtlity of coins has considerably im-
proved in the metropolitan areas, a
few stray complaints of shortage from
the mufussil areas have been received
n recent past.

(b) In order to remove the cause
of shortage, Government have made
massive efforts during the last two
years to turn out larger quantities of
small coins in the Mints and increase
the net 1ssues to the public through
the Reserve Bank of India as will be
evident from figures below:

Year Productwon Reserve Bank
by Munts of India
(Inmilhon  Issues
pieces) (In crores
of .ipes)
1969-70 286 B 56
1970-71 577 10° 71
1971-72 1681 11- 16
1972-73 2100 37° 59

The efforts are being sustained mn
the year 1973-74 Changes have also
been made m some of the coinage
alloys so as to obtamn a higher rate of
production end eliminate tbe risk of
their being diverted for molting pur-
poses

The Reserve Bank of India offices
and agencies have been advised to
meet the local demand for coins to the
maximum extent. Coins are rushad to
centres where shortages are occesbon-
ally reported.
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Stringent measures to unearth Hoarded
Foodgrains and to Stop Black Market-
ing of essential commodities

1801, SHRI BISHWANATH JHUN-
JHUNWALA:

SBHRI M. RAM GOPAL
REDDY;

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Central Govern-
ment have asked the State Govern-
ments to take stringent measures to
unearth the hoarded foodgrains and to
stop black marketing of essential com-
modities;

(b) whether the same order is
applicable to the Union territory of

Delhi;

(c) if so, when this order was issued
and what particular steps were taken
by thé Central Government in regard
to the twin problems mentioned above;

and

(d} the number of persons thiat have
been prosecuted and the total quan-
tum of hoarded foodgrains unearthed
during the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes,

Sir,

(e) It was issued in June, 1973. The
State Governments have been asked
to take exemplary action against
blackmarketeers, hoarders and other
anti-social elements promptly under
the various legislations.

. {d) The information is being col-
legiad and will b laid on the Table
of the House.

Cotton Bales Imported by Detton Cor-
poration of Iadia lylng af Bombay
Doeks

1802. SHRI SAT PAL KAPUR: Will
thaumumacomncxh.pm.
ed to state: .

(2) whether over 16,000 cotton
bales imported through Cotton Cor-
poration of India are lying uncleared
In the Bombay docks for over two
months; and

(b) it so, the reasons therefor and
the steps taken by Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Remittances by Dunlops, Firestone,
Goodyear and Ceat

1803. SHRI VAYALAR RAVI: Wil
the Munister of FINANCE be pleased
to state:

(a) the total foreign exchange re-
patriated by the following companies
by way of royalty, dividends, interest
on loans, purchase commission, tech-
nical fce, export commission and ex-
penditure on foreign nationals 1n sala-
ries given to them during last three

years:

(1) Dunlops (Calcutta and Mad-
ras)

(2) Firestone
(3) Goodyear
(4) CEAT; and

(b) what steps have been teken to
prevent such drain of foreign ex-
change?

THE MINISTER o¥ STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESHS: (a) A statement showing
the remittances made abroad Ly .these
four companies on acceunt of' divl
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dends, technical know-how and royalty
payments for the years 1968-69 to
1970-71 is laid on the Table of the
Lok Sabha, [Placed in Library. See
No, LT-5206/78]. Information regard-
ing remittances made under other
heads is not readily available.

(b) Some of the steps iaken by Gov-
ernment to reduce the drain of foreign
exchange by these companies are given
below: s 0

(1) As and when the foreign maj-
orify companies expand their
activities, the foreign holdings
are diluted by meeting part
of the cost of expansion by is-
sue of additional equity capi-
tal to Indians only. There
has been no expansion propo-
sal 1n the case of Firestone
Tyre and Rubber Co (India)
Pvt Litd

(i1) All collaboration agreements
under which royalty or tech-
nical know-how fees are paid
requre the approval of the
Government, At that stage,
the need for such technologi-
cal collaboration and the
quantum of royalty arc gone
into in detail

L) It 1s the Government's policy
to nsist on the mcreased In-
dwanisation of personnel in
foreign majority companies.

{1v) Government's specific appro-
val for bringing in foreign
technicians 1s necessary and
this approval is given for a
specific period They are re-
quired to train the Indian per-
sonne]l so as to enable them
to take over from the foreign
personnel after their contracts
expire.

{v) Foreign exchange loans require
specific Government approvai
and réemuttances on account of
interest wre alldwed only 1o

respect of approved loans.

AUGUST 8, 1973
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(vi) Payment of export commis-
sion and purchase commission
require the Reserve Bank of
India's prior approval.

(vii) After the Foreign Exchange
Regulation Bill, which is be-
fore ParLament, is enacted,
cases of all aranches of foreign
companies and Indian com-
panies having more than 40
per cent shareholdings will
be again reviewed.

Irregular supply of raw Crashew Nuts
to Cashew Factories in Kerala

1804, SHRI VAYALAR RAVI:
SHRI M. K KRISHNAN;

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are aware
of the irregular supply of raw cas-
hew nuts to the cashew factories in
Kerala and the consequent close down
of factories resulting in large scale

unemployment among cashew labour.
ers; and

(b) if so, the reasons therefor and
the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b). Su
as 1o ensare regular supplies, imports
of raw cashew nuts mie arranged in
a properly phased manner. Since
the installed capacity 1s in excess of
the overall availability ,f raw cas-
hew nuts, some seasonal closure of
factorics becomes inevitable This
year especially, the availability of
Raw Nuts from the African gources
are below normal due to adverse

climatic conditions in those countri-
e

Every possible effort is being made
by the Cashew Corporation to pro-
cure ag much as possible raw ceshew
nuts from abroad and to Intrease fits
indigenous production,
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Proposal {o re-carpet the Runways of 6th April, 1078 and ratified on 26th
various Airperts

1805. SHRI SAT PAL KAPUR: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether there is any proposal
under the consideration to re-carpet
the runways of various airports of
the country in view of the recent in-
cidents of deflating of tyres of planes
while landing; and

(b) if so, the broad outlines there-

of and the airports to be covered
under the project?

THE MINISTER
AND CIVIL AVIATION (DR.
KARAN EINGH) (a) and (b). None
of the r ‘ent incidents of deflation
or burs'.ng of aircraft tyres was
found to have been caused by the
condition of the runways The In-
ternational Airports A.thority of
India and Civil Aviation Department
mantain the runwayg at their respec-
tive airports and aerodromes in a
serviceable condition.

DF TOURISM

Trade Agreements linalised during

the last four Months

1806. SHRI SAT PAL KAPUR
Will the Minister of COMMERCE be
pleased to state:

(a) the new trade agreementg fina-
lised with various countries during
the last four months;

(b) the main features of

these
trade agreements; and

(c) the stepg taken to increase
trade with socialist countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
(A. C. GEORGE): (a) A new trade
agreement between India and Bangla-
desh was concluded on the 5th July,
1973, An Eeoonomic & Technical
Cooperation Agreement was algo
signed between India and Irag on the

July, 1873.

(b) (i) The agreement with Bangla-
desh shall come into force on
September, 1978, {.e., when the exist-
ing trade agresment oxpires. The
new trade agreement wilj be valid
in the first instance for a period of
3 years, but is extendable by mutual
consent. There will be two tiers of
trade as below:—

(a) A balanced Trade & Pay-
ments Arrangement in com.
moditieg of special interest to
the two countries to the ex-
tent of Rs. 305 crores each
way; and

(b) Trade outside the Balanced
Trade & Payments Arrange-
ments which will be regulat-
ed in accordance with the
normal import, export and
foreign exchange rules and
regulations.

(ii) Main features of the Agreement
with Iraq are that Iraqgis have agreed
to supply India crude oil under bilat.
eral trading arrangement which
would be on balanced basiz to the
greatest extent possible, India will
assist Iraq with the supply of goods
and services for a number of dev-
lopment projects m [raq such as
the Baghdad-Ramadi-Al Qaim Rail-
way Project, steel 1rolling mills,
electric power transmission facility,
ship-building and repair facility,
equipment for petroleum and chemi-
cal industries etc. Other imports
from Iraq will be petroleum pro-
ducts, dates, etc

(c) The following are the steps
generally taken for promoting India's
trade with socialist countries:—

(1) During the hilateral annual
trade talks, emphasig is al-
ways laid o increasing the
volume of trade between
India and socialist countries.

(if) Participation in fsirs and
axhibitions in these countries
Kmmmu.mw
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(i) Visiting deleggtions from
these countries are shown the
progress made by India in
the industrial field.

(iv) Export Promotion Councils
etc are encouraged to send

theirr study teams to these
countries
(v) A meeting of ihe Indian

Commercial Representatives
i East European countries
was recently held in Budap-
est duning June, 1873  The
reed for the cxpan<ion and
diversificatinn of India’s t:ade
with these countrieg was
stressed.
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Loan disbursed by public sector

Banks to small Farmers and Weaker

sections of Society under Differential
rates of interest Scheme

1811 SHRI PRABHUDAS PATEL
Will the Minister of FINANCE be
pleased to state

(a) whether the Public Sector
banks disbursed over Rs two crores
to small farmers and vthe: weaker
sections of the sociely under the Daf-
ferential Rates of Tnterest Scheme
upto March, 1973;

(b) whether the Scheme has not
been fully implemented; and

(¢) the reasong for slow progress
of the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATT SUBHILA ROHATGI): (a)
Yes, 8ir,

fzr

(b) and (c) The scheme is in the
nature of an nnovation 1n bank
lending and 1n the imitial stages its
progress 1s bound t{o be somewhat
slow The changes 1n the scheme
announced at the tiume of pre<entation
of the Budget 1n Febiuary. 1873
are expected to make it more effec.
tive

Ald from UK

1812 SHRI C K JAFFER SHARI.
EF Will the Minister of FINANCE
be pleased to state:

(a) whether British Commitment of
aid to India thig year has been ful-
filled, and

(b) if so, the amount of aid recei-
ved along with [ts term& and condi-
tions”
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) The
Government of U.K. have pledged aid
(other than technica] assistance) to
the extent of £63 million (Rs. 119.49
crores) for 1973-74 at the Aid India
Consortium meeting held in June
1273, This commitment is expected
to be translated into specific Loan
Agreements in the near future;

(b) The above aid is expected to
be provided in the shape of interest
free loans repayable over a period
of 26 yearg with an initial grace
period of 7 years.

Staff of Tea Board serving in Cairo

1813 SHRI RAM BHAGAT PAS-
WAN' Will the Minister of COM-
MERCE be pleased to state:

(a) whether a few members of the
staff of Tea Board, including Inspec-
tors, have been serving in Cairo
and other places for more than eight
yvears, while the India-based Assis.
tents are called back after three
years’ stay in any foreign country
under the existing rules;

(b) whether because of non-return
of staff after g period of tliree years
confirmation @ number of Assstant
Superintendents and Inapectors, some
+{ whom are on the verge of retire.
nent are held up; and

(c) whether a number of young
quahified Inspectors in the Tea Board
of India are available for replacing
the Inspectors in Cairo and other pla-
ces and, if so, the reasons for not
remedying this matter immediately?

THE DEPUTY MINISTER IN THE
MINISTER OF COMMERCE (SHRI
A. C. GEORGE): {a) to (¢). The
tepure of India-based gtaff deputed
abroad is genmerally three years but
is extended for further periods in
the interest of Board's work. Except
the no other India-based
staff is serving abroad for more than
3 years.

AUGUST 3, 1073 Written Answere
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Tea Board’s Office, Caira.

Two Inspectors 9 & 7 years
Cook 11 years

Tea Board's Office, Brusselg

Stenographer 8 years
One of the two Inspectors at Cairo
who has been there for 7 years has
recently been replaced by another
Inspector sent from India. Stenogra-
pher in Brussels is due tp complete
his tenure in August, 73. The cook
who was spacifically recruited for
the post, holds no substantive post
in India. Ag and when the need
arises suitable Inspectors in the Board
are deputed abroad against sanction-
ed post No post of India.-based
Inspector 1s vacant at present in any
of Tea Board’s Offices abroad. Fur-
ther, for non-return of any India.
based stuff, ng confirmation of any
Asstt  Supt, or Inspector has been
held up

Construction of Cheap Hotels and
Dormitories in Delhi

1814 SHRI SARJOO PANDEY:
SHRI RAMAVATAR SHAS-
TRI:

Will the Minuster of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government are aware
of the difficulties experienced by the
large number of common people who
visited the Capital every year in
finding accommodation due to lack
of cheap hotels in Delhi; and

(b) if so, whether Government
have any proposals to construct cheap
hotels and dormitories in Delhi?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KAR.
AN SINGH): (a) and (b). Yes, Sir.
It ig proposed to allocuie some more
sites in New Delhi for the consiroct-
jon of hotels, including thase wirich
would cater to visitors of the middie
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and lower income groups. The India
Tourism Developmeni Corporation
will also concentrate on this type of
accommodation. during the Fifth Plan.

Dispute over price of Fertilizers im-
ported from East Eupropean Coun_
tries

1815. SHRI JAGANNATH MISHRA:
‘Will the Minister of COMMERCE be
pleased to state:

(a) whether the supply of Fertili-
zers from East European countries to
India hag been held up because of
dispute over the price;

(b) whether the dispute has been
resolved; and

(¢) if so, the broad outlinec of the
settlement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir
Some of the East Europesn Countri-
es have withheld or slowed down
supply of fertilisers.

(b) The matter is under discussion
with the suppliers.

{c) Does not arise.

Study of Solar Eclipse in Suhara by
Indian Scientisis

1816. PROF. NARAIN CHAND
PRASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased Lo state:

(a) whether some Indian Scientists
were deputed to study the Solar Ec.
lipse in the Sahara c¢n S$0th  June,
1073;

(b) if so, the
scientists; and

names of those

(c) if not, the reason for non-par-
ticipation by India especially when
other countries had sent their
scientists on this important occasion?

Written Answers 8

THE MINISTER OF TOVRISM
AND CIVIL. AVIATION (DR
KARAN SINGH): (a) Yo, Sir.

(b) Does not arise.

(c) Observations of such eclipses
are of main interest to the Indian
Institute of Astrophysies, Kodaikanal,
which did not send an expedition to
the Sahara because of the exhorbitant
cost involved.

Reversal of Manganese Expory
Policy

1817. SHRI RAJDEO SINGH: Will

the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have re-
versed the manganese export policy;

(b) whether in view of (a) Gov-
ernment have now allowed Metals
and Minerals Trading Corporation to
exgort high and medium-grade ore;
an

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) and (¢) It has, however, been
decided to allow export, on an ad hoc
basis, of 3,000 tonnes of high grade
manganese ore by MMTC as huge
stocks had accumulated,

Memo for Revision of Pay etc, by
Employees of M. M. T. C,

1818. SHRI R K. SINHA:
SHRI SAT PAL KAPUR:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the employees of the
Minerals and Metals Trading Corpora-
tion have submitted a memorandum
to Government for the revision of
their pay allowances and other bene.
fits;
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(b) when the 2aid memeorandum
was submitted to Government and
the specific demands contained there-
in; and

(c) the reaction of Government
thereto and the time likely to be
taken in taking a final decision in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and (b). Yes
Sir, A memorandum was presented
on 1st September 1972 by the em-
ployees. The Officers’ Association
have presented a memorandum in
May 1972 which has been further
revised in July, 18973. The demands
of the two sets of memoranda per.
tained to revision 1 the existing
scales of pay and allowances, 1m-
provements in the existing schemes of
leave travel concession, conveyance
advances, medical benefi‘'s etc,

(¢) The memorandum of 1st Sep-
tember 1972 has been ncgutiated and
an agreement has heen artived at in
May 1873 The second memorandum
of the Officers’ Associa‘ion 1s under
active consideration

Iuiw, WS N ¥ Q% T faw e
aowrQ frdaw § ¥
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Reopening of Income-tax gnd Wealth,
Tax cases of big Rusiness Houseg

1820 SHR1 SAROJ MUKHERJEE-
Will the Mimste:r of FINANCE be
plcased to state-

(a) whether Government propose
to reopen the Income-tax and Wealth-
tax cases of some of the hig business
Houses, and

(b) 1f so, the nameg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH)- (a) and (b) In August,
1872 a Special Cell was created in
the Directorate of Inspection (Investi-
gation) to keep watch over the tax
assessmentg of big industrial houses
including the Birla house Since
then the Special Ceil has been scruut.
inising the caseg pertaining to two of
these Houses On the basis of in-
formation received from them it is
understood that income-tax and
wealth-tax assessments connected
with the Birla House as per statement
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Inid on the Table of the House, have
recently been reopened. [Placed in
Lidrary. See LT-5208/73.]

It may, however, be pointed out
that income-tax and wealth-tax cases
in respect of assessees belonging to
big business houses, as in the case
of any other assessee, can be reopen-
ed by Income-tax Officers and Wealth-
tax Officers only on the basis of
information in the possession of those
officers and in circumstances laid
down in the law.

As guch, it is not possible to indi-
cate what further assensments con-
nected with big industrial houses are
proposed to be reopened.

Apprehensions of Japan about invest-
ment climate in India

1821. SHRI PRABHUDAS PATEL:
SHRI G Y. KRISIHNAN.,

Will the Mimnister of FINANCE be
pleased to state

(a) whether the Japanese fear
about invesiment chimate in ludia,

() whether they have a feeling that
nationalisation of enterprises n India
15 a deterrent to foreign imvestment,

(¢) if so whether this impies:ion
has teen gathered by the Head of
the Indian Commiltee which 1v.sited
Japan recently, and

(d) if so, how these fears have been
removed by the Government of India
and by the visiling Commitire”

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH). (a) to (d). The
India and Japan Commuttecs for
Studies in Economic Development in
Indian and Japan had a joint meeting
in Tokye from June 4 to 6 1973. The
Indigan Delegation was led by Shri
B. R. Bhagat. In the course of the
discussions the Japanese side sought

clarifications on Indian Government's
policies towards nationalisation.

It was pomnted out by the Indian
delegation that Government of lndia's
policy in this regard 1s based on re-
quirement of Indian economy and on
national objectives. It was the im-
pression of the Indian delegation that
the Japanese side wag sahisfied with
the elucidation given by the Indian
delegation.

Takeover of Tea Export

1822 SHRI YAMUNA PRABAD
MANDAL Will the Minister of COM~
MERCE be pleased to state:

(a) whether majoritv of members
of Tea Board favour the takeover of
tea export trade, and

(b) 1t so. the decison of Govern-
ment in thus regard”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) No, Sir

(b) Does not arise
Proposal to takeover ymport of Books

1823. SHRI NAWAIL  KISHORE
SHARMA:
PROF MADHU DANDAVATE:

W.ll the Mumster of COMMERCE

be pleased to state.

(a) whether there 1s any proposal
under the cousideration of Govern-
ment to tukeover the import 2f 100ks
i the country

(b) if <o, the time by wh«h the
import of hooks will be taken over by
Government,

(¢) the reasons for taking over; and

(d) the extent to which foreign
exchange is expecied to be saved as
a result of taking aver the import
thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
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A. C GEORGE) (a) to (c) At pre-
sent, there is no proposal for taking
over the impert of books by the Cov-
ernment An  import licence for
Rs 50 lakhs has been given to the
State Trading Corporation for the im-
port of techmical and educational
books Other importers can import
these books also

{(d) Does not arise

Non-avallability of Homoeopathic

Medicines due to Stoppage of Import
of such Medicines

1824 DR SARADISH ROY Wwill
the Minister of COMMERCE he pleas-
ed to state

(a) whether Government are aware
that a serious crisis 1s prevailhng 1n
the country in the matter of avail-
ability of homoeopathic medicines aue
to Government < refusal to allow im-
port of the<e r edicmes from «broad
and

(b) if :o,what <teps have been
taken by Government to tack'e the
problem?

THE DEPUTY MINISTER IN ''KE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) No Sir
A 1 weral policy 11 followed in allow-
ing imports of homoeopathic medicines
as indicated below —

{1) Import licences are granted to
establish 1mporters on a quota of
230 per cent this is the mavximum
quota allowed for any item

{2) Licences are granied to the ac-
tual wusers 1e the manulacturers of
homoeopathic medines for import of
bomocopathic drugs in basic lorm
nclu hing sugar of milk and !iochemic
medicines

(3) Hospitals ani 1edical nstitu-
tions can import homoeopathic medi-
cines for their own use without im-
port hicence provided the ¢1{ value of
import af anv one time does not ex-
ceed Rs 1,000

AUGUST 3, 1973

port licence for his own use provided
the ¢if value of import st any one
time does not exceed Rs 200

Experiments for Artificial Rain

1825 SHRI R V SWAMINATHAN
SHRI C K JAFFER SHARIEF

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased o state

(a) whether Government have made
any experiments for artificial rain in
certain States, if so, in which Btates,

(b) how far these have :cen -uc-
cessful, and

(c) what was the expenditure in-
volved®?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR TIARAN
SINGIH) (1) Yes Sir Expe: menis
in rain stimulation we ¢ ra ried out
on a tandom bas s by the Council of
Suentific and  Inductrial  Re<earch
during the monsoon season< of 1957
to 1966 1n the following regions —

Delhi—Delh) State
Agra—LUtlar Pradesh
Julpur Rajasthan

Munnar— Kerale

Experiments me being undertaken in
the Madras region in Tamil Nadu ard
in the Poona region in Mabarashtra
hv the (entral Goiernment and 1n
Gujarat by the State Goire-nment

(by From the experimenis con-
ducted 1n the Delhi, Agra, Jaipur and
Munnar regions it was found thal
rainfall 1n the seeded areas was 20
per cent higher than that in the un
seeded areas On completion of the
eaperiments in Tamil Nadu, Maha-
rashira and Gujarat, rainfell dats
will be analysed and statistically
evaluated
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(c) The expenditure depends upon
the area and the duration of the ex-
periment. For the curreat experi-
ments at Poona and Madras. it is ex-
pected to be about five laxn rubpees
for an area of five thcusand square
miles over a period of thrse months.

Legislation regarding pasting of Retail
Price tags on Commodities

1828. SHRI F. GANGADER: Will
the Minister of COMMERCE be plezsed
to state:

(a) whether Government pirapose
to introduce iegislation to the effect
that manufacturers must vasie retail
price tags on every commodity as drug
manufacturers do; and

(b) if so, when the legisiatiun is
likely te be introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): {a) Tne Weights &
Measures (Law Revision) Committee
in itg report submitied to the Coverz-
ment of India has proposed legisla-
tion which would recuire the indieca-
tion of retail price on every commo-
dity sold in the packaged form.

(b) The proposals of the Commitiee
are under consideration of the Gov-
ernment of India.

Import of Newsprint from Bangladesh

1827. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of CONM-
MERCE be pleased to state:

(2) whether Government propose
to increase the volume of import of
newsprint from Bangladesn; zvad

(b) if so, the exten{ of the propesed
increase?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1L
A. C. GEORGE): (a) and (b). The
Mew Balanced Trade and Payments
Arrangement belween Irdia and
Bangladesh, which was concit.ces" on

SRAVANA 12, 1895 (SAKA)
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5th July, 1973, provides for import
from Bangladesh of newsprint and
low-grammage paper to the value of
Rs. 450 lakhs during the year com-
mencing from 28th September, 1£73.

Smuggling of Indian Films into
Pakistan through Thirgd Country

1828. SHR1 RAM BHAGAT PAS-
WAN: Will the Minister of FINANCE
be pleased to state:

(a) whether Government attention
has Leen drawn to the reported smug-
gling of Indian films into Pakistan
through third country; and

(b) if so, the steps taken to pre-
vent such smuggling?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRIL
K. R. GANESH): (a) and (). Intelli-
gence reports indicate that Indian
films exported to some countries are
diverted to third countries.

Information whether such diver-
sions to Pakistan also take place and
1f so, the aetion that is heing tsken
in this regard, is being collected and
will be laid on the Table of the I'cuse-

Inflationary Pressure on Economy

1829. SHRI INDRAJIT GUPTA:
Will the DNinister of FINANCE be
pleased to state:

(a) whetner out of the rtotal public
sector plan expenditure of Rs. 12,000
crores in the first four years of the
Fourth Plen as much as Es. 2.000
crores of cne-fourth of the total ex-
penditure was raised throuzh deficit
financing;

b) whether during the same peiiod
banks exiences credit to the tune of
Rs. 3.009 crores to the business sector;

(e) whether the two factors have
largely contribuled to the current in-
flationary wressure on the economy;
and
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\a) if so, the steps being taken 0
avoid (e repetition of the same dur-
ing the Fifth Plan?

THE MINISTER OF SIATE IN
THE MINISTRY OF FINANCE (BHRI
K. R. GANESH): (a) Of e wunl
Public seclor Plan expenditure esti-
mated at Rs. 11,830 crores during the
first Four Years of the Fou.'h Plan,
deficit financing at Rs. 1975 crores
accounts for only 166 per cent for
financing such expenditure.

(b) Yes, Sir. The outstand.nz cliums
of the banks on commercial sector
which includes credit to Food Corpo-
ration of India and other ..on-depart-
mentally run Government undertuk-
ings has increased by Rs 3202 cieres
dunng the samne period.

(c) As price level is a resultant of
various factors operating in the eco-
nomy simultaneouslv, it would be
difficult to segrcgate that part of the
price increase attributable to deficit
financing and creation of cred:t by the
banks.

(d) The scheme of financmg the
Fifth Plan as envisaged by the Plan-
ning Commussion in its document,
‘Approach to the Fifth Plan 1974—79"
1s to keep the guantum of deficit fin-
ancing to the level at which the con-
sequential increase in monev supply
with the Public and aggregate ¢emand
will not exceed the requiremen's of
the economy arising from growth in
Teal terms.

Betting up of a Commitiee fo loek
into the Entire selling arrangement of
Tea

1830. SHRI V. MAYAVAN-
SHRI P. A. SAMINATHAN-

Will the Minister of COMMFRCE
be pleased to state:

(a) whether Government have set
up a Committee to look nto the en-
tire selling arrangements of lea;

(b) if so, whether one of the terms
of refererce of the Commitiee is the

AUGUST 3, 1078
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feasibility of introducing the Duich
system of auction as against the con-
ventional system; and

{c) what are the other
references?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) (a) to (c). The
Task Force set un for owvolving a
viable and long-term strategy for the
growth of tea industry and promotion
of exports will inter alic look into the
present arrangements for export of
tea including the auction system and
suggest improvements, if renulred.

termg of

Package Plan to Check Rise in
Prices

1831 SHRI VASANT SATHE:
SHRI SEZHIYAN:

Will the Minister of FINANCE be
pleased 1o state:

(a) whether Government have
worked out a ‘package plan' to arrest
spiralling prices; and

(b) if so, the mam features of the
Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K R. GANESH): (a) and
(b). The Government has been keep-
ing regular wvigil over the orive situa-
tion in the country, and has been
taking remedial measures in the light
of the emerging situation. To the
extent that there is excess liquidity
ir the cconomy, credit cumtrols have
been further tightened recently.
Steps have been initiated to secure
economics in Government expend:-
‘ure, particularly non-development
expenditure. The Government has
been operating a pubdblie distribution
system for supply »f mujor food.
arains at gubsidised orices which have
remained generally unchanged for
the last three/four years, price and
distribution controls are in force m
respect of some other essential con-
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Sumer goods such as sugar, vanaspaﬁ,
certain varieties of cotton cloth ard
kerosene. Forward irading has been
either banned, or suspended, in
respect of a number of agricultural
commodities; it is allowed, at present,
only in the case of a few commodities
which are either of minor significance
or are important for expnorts. Awvail-
ability of goods in short supply is
being augmented through program-
mes for higher production and larger
imports. The above administrative,
fiscal and monetary measures are
designed to supplement and comple-
ment each other. They are also
subject to constant review and addi-
tional steps will be taken as and when

necessary.

Report of Committee to examine
Personnel Policy of Fublic Sector
Enterprises

1832. SHRI B. K, DASCHOWDH-
TURY: Will the Minister of FINANCE
be pleased to state:

(a) whether a Committee set up
by Government has examined the
personnel policy of public sector en-
‘terprises;

(b) whether it has submitted any
report; and

(c) if so, the main
tions made therein?

recommenda-

THE MINISTER OF STATE IN
‘THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (c).
Presumably, the Hon'ble Member is
referring to the Actinon Committee
on Public Enterprises under the
Chairmanship of a Member of the
Planning Commission, which had
submitted certain recomimendations
inter-alia for a review of selection
procedures for top management posis
in public enterprises. Government
have, taking into account these re-
commendations along with other
Televant considerations, since decided
on the framework for a new manager-
ial personnel policy for the public
‘Bector.
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This policy is based on the need
for giving sufficient autonomy to. the
enterprises themselves in making
appointment to posts below the level
of Genera] Manager, so that the pro-
cesses of development of specialised
skills, greater continuity and com-
mitment in the work-force and en-
couragement to increased mobility
of managers between enterprises are
assisted.

In the case of appointments made
by Government to the Boards of
these enterprises, the Covernment
have decided to abandon the present
empanelment procedure for selection
of suitable personnel. Instead it is
proposed to set up a suitable High
Level Selection Board of eminent
persons with experience of top per-
sonne] selection to recommend suita-
ble names for specific vacancies at
the top level that may occur. Suita-
ble arrangements are also envisaged
for closer association of the chief
executives of the enterprises concern-
ed in the Selection of personnel for
functional directorship and for the
post of General Managers, It is
proposed to invest the High Level
Selection Body with the task of
overseeing management develorment
in the public sector as a whole and
the evolution of appropriate appraisal
procedures to assist objective selec-
tion. The details of thz new frame-
work are being finalised along these
lines.

a8 1973-74 ® vt ® afg &7
# f&d o2 wiw w1 oAw
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Sanction of Industrial Loan by World
Bank and International Development
Association

1835. SHRI R, V. SWAMINATHAN:
SHRI H. M. PATEL:

Wil the Minister of FINANCE be
pleased to state:
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(a) whether two loans sggregating
$170 million to assist industral dev-
elopment in India have been announ-
ced by the World Bank and its
affillate, the International Develop.
ment Association;

(b) it so, whether IDA credit is
intended for help to 700 medium and
large scale enterprises in selected
priority industries to maintain and
expand production;

{c) if so, what are the projects for
which loan will be utilised; and

(d) how the rest of the iocan will
be utilised by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) An
Agreement was signed with the World
Bank for a loan of $70 miliion to the
Industrial Credit and Investment Cor-
poration of India Ltd. oun 9th June,
1973 and a Development Credit
Agrecment was signed with the In.
ternational Development Association,
the soft-lending affihate of the World
Bank, for an amount of $100 million

(b) The IDA Credit would provide
the forcign exchange for the import
requirements of raw materials, com-
ponents and spares for the fuller
utilisation of capacity in the indust-
rial units registered with the DGTD
in certain selected priority industries.

(¢) The World Bank loan to the
ICICI will be utilised for providing
loans tp privale enterprises to meet
their foreign exchange needs for im.
ported capita] equipment for projects
which are approved by the Govern-
ment

(d) Does not arise.
Findings of C.Bl. into the cases in-

volving Engineer, Manager and Con-
troller of Stores of Indian Airlines

1836, SHRI MADHUPYYA HAL-
DAR: Will the Minister of TOURISM
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AND CIVIL AVIATION be pleased to
state:

(a) whether the Indian JAirlines has
registered a complaint with CBI in
January, 1973 against the Engineer,
Manager and Controller of Stores
of the Airlines; ang

(b) if so, whether the CB.l has
gone into the cases and if s0, the
findings thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). A
tormal complaint was 1egisteted with
the Central Bureau of Investigation
in connection with the purchase of
some Caravelle ground handling
cqupment. The matter is under in-
vestigation.

Modification in the Organisational
Structure of M. M, T, C.

1837. SHRI P. M. MEHTA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the organisational
ctructure of the Minerals and Metals
Trading Corporation is being notified;
and

(b) it so, the broad cuthnes of the
modifications being made?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes. Sir.

(b) The modifications are designed
to improve the efficiency by a fun-
ctional re.orientation of divisions,
replacement of the traditional sec-
retariat hieranchical system and a
more purposefu] strengthening of
the Board.
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Proposal to secure price increase om
I on O-e exported {0 Japan by
MMTC.

1840 SHRI YAMUNA PRASAD
MANDAL Wil the Minister of COM
ANCSE be pleased to siate

(a) whether MMTC proposes to
secure @ price Increase on uon ore

exported to Japan, and
(b) 1if so, the reasons therelor®

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) Yes, Sir.

AUGUST 8, 1973
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(b) An increase In price of jron ore
experted to Japan is being negotiated,
keeping in view the need for a markup
on account of Dollar devaluation Ip
December, 1871 and February, 1973

Sale of controlled cloth at high prices

1841 SHRI SUKHDEO PRASAD
VERMA Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government are pware
of the fact that the controlled coarse
cloth s bemg sold at exorbitant
prices 1n the open market, ang

(b) 1f so. what concrele steps Guv-
ernment propose to take to check ths
malpiactice’

THE DEPUTY M\INISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) No, Str

(b) Does not aiise

Fropusal to peg the prices of tloth

MERCE be pleased to state:
VERMA
SHRI C K CHANDRAPPAN

Will the Mini-ter of
he pleased to state

COMMERC(CE

(u) whether 4 vproposal mooted by
Government and  accepted Ly the
Cotton Mills Federation to peg the
prices of cloth at the Janua-y level
his not been implemented o far.

1) 1if so, the reasons for delay in
implementing the rame, and

(¢) the broad outhines n¢ the pro-
posal tinalised in this regard”

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMERCE (SHRI1
A C GEORGE) (a) to (¢} On the
recommendations made 1o wovernment
by the Committee on Cloth Pricea, a
Voluntary Prices Restraint Scheme
for wearable non-controlled e¢loth of
coarse, lower and higher medium
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varieties has been evolved and brou-
ght into force with effect from 20th
July, 1973, he salient features of the
scheme are:

(i) Ex-mill prices of =ll wearable
varietieg of coarse, lower meidum
and higher medium cloth (exclud-
ing those already under statutory
price control) will be subject to an
upper limit corresponding to the
prices obtaining in November, 1872
plus 10 per cent to cover increases
in the cost of inputs m the sub-
sequent period.

{n) The trade-margin 1in respect
of the above categories of ~loth, ex-
cluding those already under statu-
tory control, will not exceed 20

per cent of ex-mill prices plus cent-
ral excise duty.

(iii) Both maximum ex-mill prices
and maximum retail prices calcula-
ted on the above basis will be
stamped at the beginning and end

of each piece-length of wearable
cloth.
(1v) Implementation Committlees

will be set up to investigate cases
of wviolation of the Scheme and
bring the matter to the notice of

the Textile Commissioner and the
Apex Associationg of Industry and
Trade, as the case may be for ap-
propriate action.

(v) Watch-dog Committees will
also be set up to look into retail
prices of cloth and report violations
and Associations of the Industry
and Trade concerned, for remedial

action.

Gang engaged in smuggling Hashish
o

1843, SHRI SUKHDEO FRASAD
VERMA: Will the Miaister of FIN-
ANCE be pleased to state:

(u) whether an international nar
cotics ring indulging in smuggling <
bashish oil hag been smashed by the
Calcutta Custom Officials recently: and

(b) it so, the number of arrests
made in this connection and further
action taken by Government so far?

THE MINISTER OF STATE IN "HE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Working on the
information received that an interna-
tional gang was operating in Eastern
India and Nepal, Customs authorities
at Calcutta seized about 83 Kgs. of
Hashish Oil and 278 Kgs. of Hashish
Cakes dwing May to July, 1873. The
contraband was meant for export to
U.S.A. and Canada.

(b) Four persons, one Canadian na-
tional and three Indian nationals, have
been arrested in this connection, be-
sides two foreigners arrested in Ame-
rica by United States Customs. Fur-
ther investigations are in progress.

Revision of Trade Policy with
Socialist Countries

1844. SHRI D. K. PANDA: Wil the
Minister of COAMMERCE be pleased
to state:

(a) whether Government propose to
revise their trade policy with the
socialist countries;

(k) o so, what are the chanzes pro-
posed in this present policy; and

(¢) what are the reasons for the
proposed changes?

THE DEPUTY MINISTER IN THE
AIINISTRY OF COMMERCE (SIIRI
A. C GEORGE): (a) No, Sir

() and (¢). Do not arise,

Supply of coitom textiles under the
Indo-Soviet Cotton Conversion Deal

1845. SHRI D. K. PANDA: Will the
Minister of COMMERCFE pe pleased
tu state:

(2. whether several texiile mills,
inc.uding Government-managed mills,
have become defaulters in the ship-
meat of coiton textiles under the Indo-
Soviet Cotton Conversion deal:
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(B)-whither sesne of the mills
who had ascepted the quota have not
even started production;

(c) 1f 830, what are the reasons for
the fallure of these mills to produce
the accepted quota, and

(d) what steps have been taken to
compel these mills to produce the
reguired clothes®

THE DEPUTY MINISIER IN THE
MINTSTRY OF COMMERCE (SHRI
A C GTONGF, (m)Ewght Govern-
meni-managed mulls and eight pr.-
vate owned mills have defaulted the
deliverv of cotton fabrits for export
to USSR under the Cotton Conver-
sion Deal

(b) te (d) Seme of the 'ersons lor
non fulfilment of the contractual obli-
gation by these mul~ are staled to e

11) power culs,

(u) the guahtr of the mulenial
produced not having beep passed by
the textie Committec, and

(1) non-availabihity of  cotton
yarn, etc
The Office of the Textile Commis-

gione; nus Issued orders on the de-
faulter mills under the provisions of
the Essential Lommodities (Regulation
of Production & Disiribution for pur-
poses of Export) Ciders, 1966 com-
peliing them to manufactule and de-
liver the contracted quantity by sti-
pulated extended date mz, 31st Aug-
ust, 1973, except 1n the case of one
mull where 1t was 31st July, 1973

Fresh order for Indan gouvds [rom
Singapore

1846 SHRI D K PANDA Will the
Minister of COMMERCE be pleased
to state

(a) whether the attention of Cov-
ernment has been drawn te the news
apppearing in ‘the Statesman’ dated
the 12t July, 1973 ceptioned ' Fresh
order for Indian geods from Singe-

pore’’; wma

AUGUST 3, 1973
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(B) if su, the detalls of the order
for Iadian 2000s placed by Singapore?

THE DEPUTY MINISTER IN "“HE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) Yes, sur.

(b) Detaily of Orders booked n
Bingapore as the resuit of Indian
Trade Exhibition organised by ths
Minisiry from June 25 to July 1v
1973 as informally indicated hy the
partiaapanis are as follows —

i - — — -

Sr  Categon ot goods Value
No 5%
1 Heawy I ngineening Gouds 21,99 $cO
2 laght I ngineerirg Goods 24.27,0C0
31  Handicralts 23,000
4 Jewellerv 40,000
5. Micellaneous Goods I 50,0C0
Total % 45,39 S0

vl Ry 1,45,18,500 -

R B I Study to Elmunate Frands on
Banks

1847 SHRI D K PANDA Wil the
Minister of FINANCE be pleased to
state

(a) whether the atlention eof \Sov-
ermment has been drawn to the news-
item appesring in the HINDU' dated
the 9th May, 1973 captioned * RBI
study to eliminate fiaud, on Banks

(b) if so, the outcome of tucy, and

(c) whether Government have got
specific caves of fraud on banks for
which some measures have to be
taken?

THE DEPUTY MINISTER IN THE
MINEBYRY OF PFINANCE (SHRI-
MATY 'SUSHILA ROHATUGI): (a) 1t
is presumed the referenes is t6 the
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pews {tem which appeared In "“The
HINDU” dated the pgth July, 1473,
«taptioned ‘RBI study to Eliminate
Freuds on Banks’, It so, Government
' Bave seen this news item,

* (b) The Reserve Bank of Indla 1s

ucting <tudies of the systemsand
g procedures abfamning 1n hangs wita
ithe ymmediate objective of identitying
areas of deficiencies and -.iggesting,
wherever necessary, the introduction
of revised sy-tems and procedures anr!
imorovemrent 1n  the existing ones
Reserve Bunk ot India masy slen moke
suggestions 1o a- )9t the banks i find-
ing ways of 1ectfyving the various le-
fictenc e+ reverled Ly the twey  The
Res=erve Bonk hos remorte ] thaf in the
hight of the inspertions reea’ 'tng svs
tems and procedures obtaining in two
banks and the information collected bty
it from several other hanks 11 ha®
already adviced the commercral Lanks
on cerlain precaulions {o *e {aken in
regard to balancine of transactions re-
lating to clearinz of cheaques. rlrafte
etc. as well as reconcilhiation of inter-
branch accounts

(c) In terms of the instructions
1ssued by the Re<earve Bank of India
all banks are required to renort ubout
all frauds perpetrated in their offices
as soon us such frauds come to thetr
notice On going through the modus
operand; of the frauds and the laxi-
ties 1n Observing the usual internal
controls which facilitate the perpetra
tion of most of the frauds, the banks
concerneg are advised by the Reserve
Bank of India about the safeguards
and precautions to be taken to avoid
the recurrence of such frauds. The
Reserve Baok of Indla has #lso been
issuing. from time to time, circulars
to banks mnot only with a view to
eputioning them but also to eaabling
them to plug possible lopeholes, if
any, in the respective systems arg pro-
cudures.

Regort of British Leather Expert on
Léather Exports frém India

1848. SHRI P. A. BAMINATHAN
SHRI R. V. SWAMINATHAN.

Will the Minister ofy COMMERCE
be pleased lo stale.

(a) whether a British leather expert
has reported in his 1ecent visit to
India that within a few vears Indian
leather exports could ncr2i.e fo
Rs 230 crore from the present level
ot R» 150 crore, and

(b) 1t so0, the broad outline, of the
sugzest.ons made hy him”

1HE DEPUTY MINISTER IN "HE

MINISTRY OF COMMERCE (SHRI
A C GEORGE)" (a) and (b) Yes,
Sir Mr Higham, Techmcal Editor

“The Leather', London. has made an
observation to this eifect in n ariwcle
published by him after a visit to India
and a general survey of Indian leather
industry. He was mnot eqgquired to
make any suggestion on the subject to
the Government of India

Decision to re-surface the runway of
Palam Airport

1849 SHRI P. A SAMINATHAN
SHRI V. MAYAVAN

Will the Minuster of TOURISM AND
CIVIL AVIATION be pleased to state

{a) whether the Umion Government
have decided to re-surface the ran-
way of Palam Ajrport.

(b) if so, the total expenditure in-
volved, and

(c) when the work is likely to
start”

THE MINISTER OF TOURISM AND
CIVIL AVIATION «DR. KARAN
SINGH): (a) to (c¢). The work of re-
surfacing of the shorter runwav, 09/27,
at Dethi airport involving an expeadi-
ture of Rs. 25 lakhs has alreedy
started. The longer runway 1W/28
does not require resurfscing.
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Reguest from Thal Govermment to 1n-

crease the Landing Rights of Iateras-

tional Flag Carriers of the two counm-
tries

1850 SHRI NARENDRA SINGH:
Will the Minmster of TOURISM AND
CIVIL AVIATION be pleased to state

(a). whether the request of Thai
Government to increase the lur.dmg
rights of international flag carriersof
the two countries has been accepted,

(b) if so, the mam features of the
new agreement, and

(c) if not, the reasons therefn?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) (a) to (¢) The Tha: requ-
ests for additiona] frequencies and
certain changes 1n the route schedule
were considered at the intergovern-
mental consultations held in New
Delhi on 11 and 12th May, 1973 The
talkg were inconclusive and 1t was
agreed that Amr India and Thar Air-
ways would meet at the airhne lev-
el for further discussions

Indo-Soviet Joint Study of Monsoons
in the Arabian Sea

1851 SHRI K LAKKAPPA
SHRI P GANGADEB

Wil the Mimister of TOURISVI AND
CIVIL AVIATION be pleased to state

(a) whether India and Rus.uia are
jointly carrving out a studv of the
monsoons in the Arabian Sea rnd, 1f
<0 the outcome thereof,

(b) whether experts from the De-
paitment of Afomic Eneigy aie also
participating 1n the study, and

(c) when the study is likely to be
completed®

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
BINGH)* (a) Yes, Sir. India and
USSR have jointly carried out a mon-

Y
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soon experiment (MONEX-1978) in
the Aravian Sea from 16th May. 1473
to 11th July, 1873 Considerable data
relating to the physical properties of
the sea and the atmosphere during the
period have been collected by both.
This wil] be processed and studied by
the Indian and Soviet Scientists st
their respective research vrentres.

(b) Yes, Sir

(c) It 1s expected that the study
wgn;t be completed by the end of
1974

Subjects Discussed at Regional Com-
mittee Meeting for Banking at
Shillong

1852 SHRI K LAKKAPPA
SHRI P GANGADEB

Will the Minister of FINANCE be
pleased 1o «late

(a) whether he atte ided the Region-
al Commiitee meeting for vanking n
North-Eastern India at Shillong on
22nd “lay 1971 and

(")) the subject, dircussed and tne
decisions arrned at’

1HF DEPU1Y MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI]
SUSHII A RO IATGI) (a) Yes, Sir
The Finance Minister attended the
Regional Consultative Commutlee
meet ng of nationalised banks 1n the
Notth Ea<tern Region hell 2t Shillong
on the 22nd May 1973

(b) The Committee discu-sed the
steps to Le taken fnr securing o more
rapid expansion of hanking facilities
1n this Region particularly 1n opening
of new bank offices and in extending
credit to agniculturistc and other bor-
rowers from the prionty rectors 1t
was also decided that the wvarious
steps that emerged at this mweeling
should be followed up by frequent
coniacls between the officialg of the
Governments concerned and of the
banks and also by arranging for State
Level Coordination Commiltee meet-

\ngs
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Establishment of Joint Commission by
India and EEC.

1853. BHR1 K. LAKKAPPA:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the European Lconomic
Communiiy hu< agreed to establish a
Joint Commuission with India; and

(b) whether the details of the Joint
Commission have been worked out
and, if so, the broad features thereof?

THE DEPU1Y MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
A C. GEORGE)' (a) and (b). The
proposal for commercial Cooperation
Agreement tetween India and the Eu-
ropean Economi¢c Communits which
inter-aha provides for setting of a
jomt commassion, 1s shll unduer nego-
tiation

Effect of non-availability of yarn on
Bidl Industry

1854 SHRI MOIIAMMAD ISMAIL
Will the Alinister of COMMERCE be
pleased to slate

{a) whether Goiernment ure aaire
that the Bidi Imcdustry 1s vecvy much
affected by the non-availability of
yarn, and

(b) the sleps taken bv Gomernment
to supply varn to the Bid: "ndustry?

THE DEPUTY AMINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) here have heen
complaints  from the biud industry
about non-avalainhiy of vurn to
them.

(b) State Guvernments, who are
allotted bulk quotas of cotton yarn
for distribution to sctual users. have
been asked to meet the requirements

90

of bidi industry also along with the

requirements of handlooms nd power
looms 1n the States.

News-item Captloned ‘Asia’ 72 writers
run from Pillar 10 Post’

1855. SHRI C. K. CHANDRAPPAN
W.ll the Minister of COMMERCE be
please.l to state:

(1) whether the allention of Gov-
ernment has been drawn to the news-
item appearing in the ‘Patriot’ daled
the 12th Julv, 1073 under the capt:on

‘Ava 72 wrilers run from pillar  to
Post”.

(by if so, the fact of the matter;
and

{c) whether the matler has
nve<tigated?

teen

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
A. C. GEORGE): (a) Yes. Sir

(n) and (c) The matter has been
looked inte. Among the severai items
which were handled by Mess<rs Lonso-
lium Private Limited, New Dellu Pub-
lic Relations Agencv for Asia7? - one
was editing, printing and publishing
on hehall of Fair Authonties a Daily
Asia ‘T2 News Bullelin in Hindi and
Enghish. The Agency hasz pre<enied
58 (fifty eight) bills for this item of
work covering an amountof Rs 2.95
lakhs (Rupees two lakhs an1 mnety-
five thousutd) OQOut of thi~ 51 (fifty
one) lills covering an amount of Rs.
2124 lakhs (Rupees two lakhs and
thirtv-four thousand) have been paid
to the Agency The bill relating to
the payment of casual wri'ers, car-
toonists, cartograchers and rhotogra-
phers. the subject matier of the News
item, has heen paid to the .\gency.
The Agency has slso notifiei the
persons, to whom the amoun's were
due, to collect the monev. The other
bills of the Agency are under serutiny
in consuitation with the Agency.



93 Written Awswvers

Sanction would be lssued shortly as
soon hs the scrutiny is over,

Arrears of Wealth-tax and Gift-tax

1856. SHRI 8. M. BANERJEE: will
‘the Minister of FINANCE be pleased
1o state:

(a) the total arrears of Wealth-tax
and Guift-tax as on 1st May, 1973;

(b) the amount wrilten oft during
1972; and

(c) the szleps taken by Government
10 realise the arrears?

THE MINISTER OF STATE IN L HE
MINISTRY OF FINANCE (SHRI K. R
3SANESH):(a) Figures of net ayrears
of Wealth-tax and Gift-tax on 1Ist
May 1973 are being collected and wnll
be laid on the table of the House

(b) The amount of wealth tax
written off during the financial year
1871-72 1s Rs. 14,388 /- and the amount
of gift-tax written off during the finan-
cial year 1971-72 1s mil

(c) The genera] measures taken by
the Government to realise the arrears
are:—

(1) Tax recovery work in respect
of certificated arrears has been taken
over by the department.

(2) A number of offirers of the
status of Commissioners of Income-
tax and Additional Commissioners
of Income-tax have been appo:nfed
as Tax Recovery Commissioners and
several Income-tax Officers have
been appointed as Tax  Recovery
Officers all over India.

(3) Functional scheme of work In
which collection of taxes from as-
sessees assensed by several Income-
tax Officers in a circle 18 entrusted
to s specified Income-tax Officer,
hags been introduced.

(4) Arrear/Clearance Fortnights
are being observed all over the
eountry During the period, special
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emphagis is Jold on careying e
pending  sdjustments/vect!fications
glving effect to appeliste orders
and collectiug the net demand due
from the aspessees,

(3) Names of assessees who are
defaulters in the payment of tiwes
are published in certain prescribed
circumstances.

(6) A number of recommendations
marle by the Wanchoo Committee
have been incorporated in the Taxa-

tion Laws (Amendment) Bill, 1973.

Arrears of Income-tax in West
Bengzal

1837 SHRI M & PURTY:
DR RANEN SEN

Will the Minister of FINANCE be
pleased {o state

(a) whether the largest amount of
Income-iax arrears 1« due 1n the State
of West Bengal, and

(1) 1 <o, the exart amount thereof
and since when 1t has been cue and
the steps being taken by Government
for its recovery”

THE MINISTER OF STATE IN 11IF
MINISTRY OF FINANCE (SHRIX.R.
GANESH) (a) Yes. Sir The charge-
wise break-up of the grnss cemand
outstanding as well as the net arrears
of income-tax as on 31st March, 1973
is given m the attached statemcnt.

(b) The break-up of the gross de-
mand outstanding and the net arrears
of income-tax as on 31st March, 1973,
m the Charges of Commissioners of
Income-tax, West Bengal and Cslcutia
(Central), according to the periods for
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which these have been due is as
followss—

(In crores of Rupees)

Gross Net
demand  arrears
outstanding

1. Arrears of 1962-63
andJ earlier years: 28+ 8o 23'74

2. Arrears of 1963-64.
0 1970-71 150-04 113- 11
3. Arrears of 1971-72 62-54 51-76
4. Arrean of 1972-73 53-90 14° 44
Total 295-28 203- 0§

All steps provided in law, including
the following, have been 1aken and
are being taken depending upon the
lacts and circumstances of each cnse:—

1. Levy of penally under scction
221 of the Income-tax  Act,
1961 for non-paynient of tax.

2. Attachment of money cue to
the assessee under seclion
226(3).

3. Attachment of monev in courts
u/s. 226(4).

4. Destraint and sale of movable
property under gection 226
(5),

5. Issue of Recovery
under section 222,

Certificafes

6. Attachment/sale of
immovable property.

movable;

7. Detention of assessee in Civil
Prison.

A Special Cell has been lorined in
the Office of the Central Board ot
Direct Taxes, to scrutinise anu review
individual cases where arrears of more
than Rs. 10 lakhs are outlstandin’, n
order to give proper guidance to field
officers to take effctive follow-up wc.
tion,

With a view to tackling the prob-
lem of tax arrears, and evolve a firm
policy, the Minister of Stale in the
Ministry of Finance had discussions
with Chairman and Members of the
Central Board of Direct Taxes, Com:
missioners of Income-tax, West Bengal
and the representatives of the Officers’
Associations. As a result of these dis-
cussions, the following steps ure pro-
posed to be taken on prionty basis:—

(1) Strengthening the cadre of
Income-tax Officers and Tax
Recovery Officers.

(2) Posting of Appellate Assistant
Commissioners to the West
Bengal Charge from elsewhere
on an ad hoc basis for short
periods to clear the backlog ot
appeals.

(3) Evolving a machinery lor the
speedy write off of irrecover-

able demands.

Expediting the adjustment of
taxes already paid, disposal
of applications for rectifica-
tions and orders to give
effect to appellate decisions.

(4

(3) Requesting the aopellate aw
thorities to take up !l appeals
and referencezs where large
demands are nvolved. on a
priority basis.

Enlhistment of the co-upera-

tion of officers throush their
respective Associations.

t6

Member (Budget), Central Board of
Direct Taxes has Leen holiing dis-
cussions with the Commis-ioners of
Income-tax. West Bengal to puide them
in tackling this problem with parti-
cular reference to cases involving
large demands.
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S tatoment (In crores of Rs.)

5. No. C.I.T. Charge As on 31-3-1973
Gross Net

1. Andhra Pradesh-1 . . 871 420
2. Andhra Pradesh-11 . 803 464
3. Assam 7-52 5-87
4. Bihar 1472 12- 46
5. Bombay City-I s . 19-92 1139
6. Bombay City-11 1564 8-52
7. Bombay City-TI[— 43°43 2070
8. Bombay City-IV . 19- 10 13 56
9. Bombay City -V . 2487 18- 04
10. Bombay City-VI 2594 19* 29
11. Bombay (Central) . 317§ 1464
12. CalcurtafCentral' . . 35-9K 24-98
13. Delu-1 . . g 22°65 9'57
14. Delhi-II « e & e s a4 a 10-85 631
15. Delhi-ITI . . . . . . 14°8R 10 °25
16. Detlhi (Central) . . . 2991 15:93
17. Guarat-I 6- 56 4 27
18, Gujarai-I1 939 554
19. Gujarat-1IT . 7-06 355
20. Kanpur 20" 60 11-33
21. Kerala 7'35 3-48
22. Lucknow 12°33 667
23. Madhya Piadesh, Bhopal. 13-79 10-48
24. Madras-I . . 18:77 717
25. Madras-I1 17°74 759
26, Madras (Central). 20" 81 943
27. Mysore 109 380
28. Orissa . 5 68 409
29. Poona . . . . . 933 6-19
30. Patiala-1 - 1053 47
31. Patiala-1I . . . . . . 7:62 464
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SL.No. C.I.T. charge

As on 31-3=73
Gross et

32. Rajasthan, Jaipur. .

33. Nagpur, . . . "

34. West Bengal-I.

35.Wes: Bengal 11 . s . .
36, West Bengal-II1. .

37. West Bengal-1\.

38. West Benal-V.

39. West Benqsf-l\'.

——

(14 Crores of Rupzes)

823 485
. . . 9°95 684
2876 1394
=)
A7 IS 41 92
34" 84 22-02
50" 37 41-26
: . . 40717 3142
- B 42 UG o Z‘:' 52-
Tuiar,.— Tuw 2 J83° 10

Offer for sale of European Airbus to
Indian Airlines

1838, SHRI RAM PRAKASH:
SHRI PRABODH CHANDRA-

Will the Mimister o2 TOURISM AND
CIVIL AVIATION be pleusterd tn stute

(a) whether the Indian Airlines ha-~
receivedd offe.s from the  European
Airbus manufacturers for the sale of
airbus at much reduced rates, a.d

(by if 0. the decision of Gose«rument
thereon?

THE MINISTER OF TOURISM AND
CIVII, AVIATION (DR KARAN
SINGH) (a) and (b). Indian Airlines
received quotations from Messrs. Air-
bus Industrivs, the manufacturers of
the A-00-B Airbus. The fecl aug-
mentation proposals of the C(orpora-
tion are under consideration.

Impact of revaluation of West German
Mark on Indian Rupee

1858 SHRI RAM PRAKASH: Will
the Minister of FINANCE Ye pleased
to state

(A) whether West Germany reva-
lued Market recently; and

(b) if so, {ts effect on the Indian
Tupee?

1259-L.8.—4

THE MINISTER OF STATE IN THE
MINISIRY OF FINANCE (fHRI
K. R. GANESH): (a) and (b). West
Germuany revalued the Deutcne Mark
by 55 per cent on June 29, 1473, As
the Mark continues tc floal, as be-
fore, the  revaluation  affects  the
Mark's part, onlv with the curren-
cie- of the five commmon market part-
ners (Netherlands, Belgium. France.
Luxembur? and Denmark) along
with Sweden and Norway, which cpte
lor fAixed parities, (subject to a margin
ol 225 per cent on etther side) wnder
a Jomnt Hloat arrangement which came
mnto sitect from IMb  March, 1873
Howevur, the floating Pound Sterhing
Aepreciated ris-a-ws, Mark by 10.9
per cent between .JJune 28 and Jul»
25, 1973, Since the Rupee vcontinues
1y maintuin 1ts relationship with Pound
Sterling. the rupee has alvp denreciated
to the same extent, during ‘he ueriod.
r caq-ni. the Murk,

Loan from International Development
Association

1860. SHRI RAM PRAKASH:
SHRI M S. SANJEEV] RAO:

Wil the Minjster of FINANCE be
pleased to state:

(a) whether International Develop.
ment Association has granted a credit
of $25 million to our country;
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(b) 1f so the terms and conditions
of the credit, and

(¢) the sectors in which this credit
will be used?

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH) (a) Government of
India signed an agreement wih the
International Development Associa-
tion (IDA) the soft lending affihate
of the World Bank on the 9th Feb-
1uary 1973 for a credit of US Dol-
lars 25 milhon for Industrial Devel-
opment Bank of India (IDBI) Pro-
ject

(b) The credit carries no interest but
only a wervice charge at the rate of
three-fouiths of ore per cent § of
1 per cent) The amount 1= repay-
able 1n half-yearly instalments, com-
mencing February 1 1983 and ending
August 1 2022 The rupee ocqgunclent
of the credit is to be relent *. the
IDBI by Government of India

(c) The purpose of the ciedit 1s to
assist IDBI 1n expanding its actnilies
in financing through the State Finan-
cial Corporation< for the develop-
ment of the small and medium secale
industries 1n India
Representation made by Retired TAS
and other Centra] Services Officers

for increase in their Penvions

1861 SHRI RAM PRAKASH

SHRI RAMAVATAR SHAS
TRI

Will the Minister of FINANCE be
pleased to state

{a) whether sore  retinnd  In 1an

Administrative Serviee anl other
Central Services officers ha repry
sented for an Inciease in their jen-

flons and

(b) if sn the decicion of Goviinment
in the matter”

THE MINISTFR OF STATE IN
THE MINISTRY OF FINANCE
éSHRI K R GANFSH (a) Yes
ir
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(b) The Pay Commission’s recom-
mendations 1pn regard to the retire-
ment benefits for serving Central
Government servants are »iill under
examination The question of grant of
any relief to the existing pensioners
can be examined in due course in the
light of the decisions that may be
taken on these recommendations

Enhancement of Interest Rate by
LIC.

1862 SHRI RAM BHAGAT PASB-
WAN Will the Minster of FINANCE
be pleased to state

(a) whether LI.C has decided to
enhance its interest rate, and

(b) if so the reasons tiherefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
Yec Sir The rate has been increased
in respect of the following Schemes

(1) Term I oan to State Flectriaty
Boards on mortgage of pro-
perties

(n) Term Lown to Public I imited
Companits and  Conperatne
Societies for industrial  pur-
pnses

(fu) Scheme for grant of Ioan nn
mortgage of immovable pro-
perties (M-I Scheme)

Scheme

(iv) Own Your Ilome"

(OYH Scheme)

(v) Scheme for grant of luan to
Public I'td ( ompanies/Publi.
Sectn Undertakings ‘or the
purpose of housing schemes
of their employees

(vi) Scheme for grant of loan to
Cooperative Housing Socicties
of employcss of Public Limit-~
ed Companies/Public Sector
Undertakings for construction
of houses

(vi)) “Own
Scheme

You Apartment”
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(viii) Scheme periaining o Co-
operative Societies in Borivli
and other Townships.

(b) The interest rate has been in-
creased on account of the recent in-
creage in the bank rate, present day
structure of interest rates, present day
cost of capital and the pattern of iu-
terest rates adopled by other pullic
financing institutions.

News-lHiem Captioned Pilots List
Flaws in Operations’

1863. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether GoOvernment's attention
has been drawn to the news-ilem
‘Pilots hst flaws in operations' appear-
g in the “Hindustun Times” dated
the 24th June, 1973; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGI{* (a) Yes, Sir.

tb) The Indian Commercial Pilots
Association had 1 a communication
dated 22nd June, 1973 raised various
pointg concerning safety of upe-alions
and the ‘unctioning of the Operations
Department of Irdlan Airlines. This
commun.cation vontained manv «f the
points mentigned ip the press report
These were curefully examined by the
management of the Corporution and
the correct position explained tn the
Association ipy writing of 7th of Julv,
1973, Where remedial action was coll-
ed for it has been taken hy the
Managemant

Taking Over of Sick Tea Plantations

1864. SHRI VIKRAM MAHAJAN:
SHRI AJIT KUMAR SAHA:

Will the Minister of CMMMERCE be
Pleased to state:
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(a) whether there Is a proposal un~
der consideralion of Government to
takeover sick tea plantations in the

country;

(b} the number and other particu-
lars of these sick tea planiations and
the agency o be formed 1o takeover
these sick tea plantations: and

(¢) when a final decision is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (¢). Certain
proposals in this regard are being exa-
mined by the Government in the light
of the recommendations made by the
Task Force in Volume I of its report.

arawT # F & fan gar
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Submission of Report of Dr. Rajaman-
nar Commitiee Re: Renewing of Pre-
sent Legislations Depcsits, Loans,
Advances etc.

1866, SHRI SAROJ MUKHERJEE:
Will the Minister of FINANCE be pleas-
ed to state when the report of the
Rajamannar Committee regarding re-
viewing of present legislations regard-
ing deposit, loan, advance etc. is expect-
ed to be submitted and considered by
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMA-
TI SUSHILA ROHATGI): The Raja-
mannar Committee (Banking Laws
Committee) is expected to submit its
report for the consideration of the Gov-
ernment by the end of December, 1974.

Net Profit from Nationalised Banks in
1972 as compared to 1971

1867. SHRI SAROJ MUKHERJEE:
Will the Minister of FINANCE be
pleased to state:
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{a) whether in spite of the fact that
the volume of transactions in nationa-
lised banks is rapidly growing, the net
profits from 14 nationalised banks in
1972 would be less than 1971 figure of
Rs. 8.4 crore; and

(b) if so, the reasons for the reduc-
tion in profits?

THE DEPUTY MINISTER iIN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). While it is true that taken as a
whole the aggregate not profits of the
14 nationalised banks after payment
of bonus, in the year 1972 was less
than the corresponding profits of the
year 1971, by approximately Rupees
one crore, it may be stated that 3
banks showed significant increase in
their profits, 5 banks showed margi-
nal increases and 6 banks showed a
decline in profits. The main reasons
for the overall decline in profits of the
14 banks taken as a whole are (i) the
general decelaration in the credit to
the commercial sector on account of
difficult economic conditions particular-
ly during the latter part of the year
1972, and (ii) the increase in the num-
ber of branches opened by the banks
and employment of more staff to man
those branches: the positive results of
such expansion would be exhibited
only in the subsequent year.

Terims of Beference of Dhawan Study
Team on Avro Aircraft

1863. SHRI SAROJ MUKHERJEE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what are the terms of reference
of Dhawan Study team constituted to
study high-level testing of ‘Avro’ air-
craft; and

(b) whether the Study Team has
been asked to submit an interim re-
port?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (DR. KARAN
SINGH): (a) The Dhawan Committee
has been appoinied to evaluate all
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aspects of the ‘Avro' (HS-748) aircraft
with special meferenqe fo its safety
under various operating conditions in
Indian Airhnes.

(b) No, Sir.

Export of Castor Oil through § T. C.

1869. SHRI G. Y. KRISHNAN: Wi
the Minister of COMMERCE bLe plcas
od to state:

(a) whether the canabsed export of
caster o1l thriugh State Trading Cor-
porativn has  been ‘well below’ the
mark thi, year, and

{b) 1f so0, the reasons thercfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A U GEORGE). (a) No, Sir

(b) Dreg not arise.

Eatension of Excise relief for Tea In-
dustry for boosting its export

1870 SMR! G Y KPISHNAN. Will
the M nister oy COMMIRCE Le ule. -
i 10 ~tate

(a) whether there is a=y Jiropes.’
under the consideration of Governme: i
to (xteng Facise relief and 1e' ctr iy
for tea wdustry with a view 1o tood-
ing its export and

(b} 1f s0. the broad outlines theiedl?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF COMMERCE (SHRI!
A. C GEORGE). (a) and (b). The
question o revising Central Exci:
Duty on tea in the context of hoosting
tea export is under constant review
of Government.

mmport of Nylon Yara

1371. SHRI G. Y. KRISHNAN: Wil
the Minister of COMMERCE be rleas-
ed to state:
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(a) whether Government have de-
cided to send abroad a high power
delegation to arrange substantial im-
ports of nylon yarn; and

(bj if wo, the broad outlines ol the
decigion taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). A
senior Direclor of State Trading Corx-
woration has been sent to Japanm, and
a lram may 2lso gomtb Europe, for
purchase of caprolactum. During
these visils, the possibilities of sccur-
ing nylon yarn will also be oxplored.

Reaction of Government to News re-
port entitled “‘Cofton Mills earn
fabulous profits”

1872 SHRI PRABODH CHANDRA:

SHRI M. RAM GOPAL RED-
DY

Will the Mimister of COMMERCE be
pleased 1o state

(a) whether Government's ttenhon
has been drawn fo the news ilem in
the ‘Financial Express’ of 14th June,
1973 entitled “Cotton Muls earn fubu -
vus profits”; and

(b) if so
inen{ thereto”

the reaction of Govern-

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) Yes, Sir

{b) X7 detailed study of the pro-
fitability of the Textile Industry as a
whole during 1972 has been made.
However. hased on fhe information
available 1t 15 a fact that profitability
of the cotton mill industry is generally
better in the years 1972-73 as compar-
ed 1o the previous 2/3 years, though
1t may not be correct to crme to a
general wview about abulous profits
having heen made.

With the rise in prices of indge-
nous cotton during the Arst halt ol
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1973 the profitability of the Cotton
Textile Industry during 1873-74 is
likely to go down.

A Committee onl cloth prices was
appointed to study the price situation
and recommend steps which may be
taken for disciplining cloth prices. On
the basis of the recommendations of
the Committee, a Voluntary Price
Restraint Scheme for wearable non-
controllad cloth of coarse, lower and
higher medium varieties has been
evolved and brought into force with
effect from 20th July, 1973. The sa-
lient features of the scheme are:—

(i) Ex-mill prices of all wear-
able varieties of coarse, lower
medium and higher medium
cloth (excluding those al-
ready under statutory price
control) will be subject to
an upper limit correspond-
ing to the prices obtaining in
November, 1872 plus 10 per
cent to cover increases in the
cost of inputs in the subse-
quent period,

(ii) the trade-margin in respect
of the above categories of
cloth, excluding those already
under statutory control, will
not exceed 20 per cent of ex-
mill prices plus central ex-
cise duty.

(iif) Both maximum ex-mill pri-
ces and maximum retail pri-
ces calculated on the above
basis will be stamped at the
beginning and end of each
plece-length of wearable
cloth.

(iv) Implementation Committees
will be set up to investigate
cages of violation of the
Scheme and bring the matter
to the notice of the Textile
Commissioner and the Apex
Association of Industry and
Trade, as the case may be,
for appropriate action.

(v) Walch-dog Committees will
also be set up to look into
retail prices of cloth and re-

AUGUST 3, 1978
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port violations of the scheme
to the Government and Asso-
clations of the Industry and
Trade concerned, for remedial
action.

Collaboration arrangement by S.T.C.
with Pharmaceutical Companies

1873. SHRI BAKSI NAYAK: Wil
the Minister of COMMERCE he pleas-
ed to state:

(a) whether the Far Eastera Divi-
sion of the Btate Trading Corporation
hag entereq into collaborstion arrange-
ment with some pharmaceutical com-
panies;

(b) if so, the performance of this
collaboration arrangement; and

(c) the items which are likely t{o
be exported by the State Trading Cor-
poration under this arrangement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) A ‘Study-cum-
Sales” Delegation of the Basic
Chemicals, Pharmaceuticals and
Soaps Export Promotion Counal
visited South East Asian coun-
tries in April, 1878. During their dis-
cussion with State Trading Corpora-
tion (Far East), a joint venture bet-
ween STC India and six reputed
Hongkong businessmen incorporated
in Hongkong, the Delegation wanted
to ascertain the possibility of “stock
and sale” arrangement for chemicals
and pharmaceuticals. Such an ar-
rangement, it was felt, would enable
us to maintain a steady supply of
chemicals to customers in the region
The detalls of the proposal are being
worked out by the Secretariat of the
Export Promotion, Council, The State
Trading Corporation of India Limited
is assoclating itself with the Export
Promotion Counci] in this scheme,

(b) and (c¢). Do not arise,

Evasion of Wealth-Tax by Birlas

1874. SHRI SARJOO PANDEY. wWill
the Minister of FINANCE be pleased
io state:

(a) whether seventy-two new cases
in regard to Wealth-tax evasion by
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the Birlas have been reopened; and if
so, the details thereof; and

(b) whether any member of the
Birla family has been arrested for
deliberate evasion of Wealth-tax; and
if s0, his name?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). Singe
March, 1078, 126 wealth-tax assess-
ments pertaining to members of Birla
family and other persons of Birla
§roup have been opened/reopened.
Details are furnished in statement
laid on the Table of House. [Placed
in Library. See No. LT-5200/73],

The question of arrest will arise
only after the investigations are com-
pleted and an offence i{s established.

Steps to recover arrears of Imcome-
Tax above Rs. 10 Lakhs Owutstanding
agalnst firms and individuaks

1875.. SHRI SARJOO PANDEY:
SHRI S, N. MISRA:

Will the Minister of FINANCE be
pleased to state:

(a) the number of pending cases in
which Income-tax arrears amount to
more than Rs.. 10 lakhs;

(b) the persons or firms against
whom such arrears are outstanding,

(c) whether speclal efforts are ve-
Ing made to collect these arrears; and

(d) if so. what?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) There were 401 as-
sessees against whom net arrears of
incmoe-tax of more than Rs. 10 lakhs
w:ra outstanding as on 3lst March.
1973.

(b) the names of such assesses are
given in the statement lalg on the
Table of the House, [Placed in Lib-
rary. See No, LT-5300/73.)
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(c) Yes, Sir.

(d) A Speclal Cell has beea formec
in the Office of the Central Board of
Direct Taxes, to scrutinise and review
individual cases where arrears of more
than Rs, 10 lakhs are outstanding in
order to give proper guidance to field
officers to take effective follow-up ac-
tion.

With a view to tackling the pro-
blem of tax arrears and evolve g firm
policy, the Minister of State in the
Ministry of Finance had discussions
with Chairman and Members of the
Central Board of Direct Taxes, Com-
missioners of Income-tax and the re-
presentatives of the Officers’ Associa-
tions. As a result of these discussions.
the fOllowing steps are proposed to be
taken on priority basis:—

(a) Btrengthening the cadre o! ™
come-tax Officers and Tax Recover:

Officers.

(2) Evolving a machinery for the
speedy write off of irrecoverable de-
mands.

(3) Expediting adjustment of taxes
already paid. disposal of applications
for rectification and orders to give
effect to appellate orders.

(d) Requesting the appellate au-
thorities to take up all appeals and
references where large demands are
mvolved on a priority basis.

(5) Enlistment of the co-operation of
Officers through their respective As-
sociations.

Member (Budget), Central Board of
Direct Taxes has been holding discus-
sions with the Commissioners of In-
come-tax to guide them in tackling
this problem with particular refer-
ence to cases involving large de-
mands.

Grant of Loan and Fimancial Assis-
tance to Foreign Cowmtries by
India

1877. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:



111 Written Ansyers

(a) the total amount of logn and
financial assistence to be given by
India o other countries in the yesr
1078-74; and

T
1b) the purpose for which India will
give loan and asmistance to other
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R. JANESH): (a) The total Budget
Provision 'for 197374 on account of
financial acsistance in the ghape o!
loans and arants $s Rs, 55.71 crores.

(b) The finaucial assistance is be-
ing proviaded for a number of purpo.es
Broadly, the esgytance 1s being provi-
ded for development schemcy {n va-
rious fields. economic rehabilifition
and for the procurement of industrial
goods from India The aim is to pro-
mote frirndly relations between India
and the recipient countrie, coacerned

Export of hirds and animals of Indian
origin by STC.

1878, KUMARI KAMLA KUMARI
Will the Miruster of COMMERCE be
pleased to stale:

(a) whether State Trading Corpora-
tion e¢xmorts Mhird and  amime ' of
Indian origin to gther countries and
also mmports many vaiieties of birds
and animals,

{(b) if so, the total foreign cxchange
rarned by State Tradng Cor-
poration durmng the last three years
bv expoit of birds and animals, and

(c) the names of countries 1» which
the birds were exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C GEORGE)' (a) Yes, Sir. 7The
ST.C has imported certain animals
and birds during the last three years
on specidl requests mada by the Cen-
tral and State Governments in this
behall. The ST.C. hag not exported
any amimals or birds during the same
pariod.

{b) ani (e). Do not arise.

AUGUST 3, 1973
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Scheme m Tobateo
Board
1870, SHRI B. K, DASCHOW-
DHURY:

SHRI R. N. BARMAN:

Will the Minister of COMMERCE
be pleased to state: !

(a) whether his Ministry has fina-
lised the scheme to constitute the
Tobacco Development Board for im-
provement of Tobacco production and
fts trade;

(b) if so, when the Board will be
constituted and what will be its func-
tions and composition; and

(e) 1if not, the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE: (a) to (c). The pro-
posed Tobacco Board will provide
the nstitutional framework for
systematic development of production
and marketmg of Flue Cured Virgmia
tobacco which 18 our cxport vuriety
The varwus details of its constitution,
functions et¢  have been worked out
and will be finalised shortly

Review of Minimum Support Price
of Jute

1881 SHRI B. K DASCHOWDHU-
RY"
SHRI R. N, BARMAN

Will the Mmister of COMMERCE
be plcased to state:

ta) whether his Ministry has revi-
ewed the minimum support price of
Jute in the light of extra labour cost
and additional cost required for the
production of Jute in view of high
market price of eesential commoditi-
cs; and

(b) if not, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and (b). Yes,
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8ir. While recommending the ap.
wpropriate level for the minimum sup-
port price for raw jute for the 1973-
"W season, the Agriculture Prices
+Commission has reviewed the avail-
able data bearing on the cost of pro-
duction.

.import of Plastic Material and Plas-
ties during the Current Year

1882. KUMARI KAMLA KUMARI
Will the Minister of COMMERCE be
pleased to state: -

(a) the total quantity of plastic
raw muafetiul and plastics to be im-
ported from abroad in the year 1973.
H;

(b) whether India will find it
difficult to procure plastic law
materials in the coming vear; and

(¢} if so, the extent of difficulty
likely {o arise in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C, GEORGE)' (a) No previse
forecast 15 posmble of the total quan-
tum of import of plastic raw mateuals
and plastics that may be required
during 1978.74 Such imports are
partly canalised and party obtained
by actual users directly the actual
inport would depend on the require-
ment in the light of indigenous
manufacture. The State Trading Cor-
poration has cstimated the  import
requirements of the major canalised
items at between 20,000 tonnesr and
25,000 tonnes,

(b) Shortages in world markets
have arisen in respect of several types
of plastic raw materials and prob.
lems could arise in procuring the
required quantitics of plastic raw
materials abroad.

(e) In view of the above, it may
prove to be difficult to meet full re-
Quirements, though it would be too
eurly to estimate the extent of the
shortfal] that could arise in the im-
port of plastic raw materials.
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Reactlon of Govermment to the news
item Captioned “R.BI Blames Gov-
ernment”

1885, SHRI VAYALAR RAVI: will
the Minister of FINANCE be pleased
to state:

{a} whether the attention of Gov-
ernment has been drawn to the report
‘RBI blames Government' appearing
in the “Financial] Express” on 3lst
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May, 1973 in which Governor of
Reserve Bank blamed Government
for economic crisis; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes,
Sir. The Caption of the news item
however appears to be an exaggera-
tion. The Governor of the Reserve
Bank 1n his letter to the scheduled
commercial banks had only stated
that “continued budgetary deficats”
was one of the contributory factors
for increase in prices. He emphasis-
ed the need to have greater control
over public expenditure to reduce
the pressure of aggregate monetary
resources op the available supplies.

(b) 1t is a time honoured con-
vention in all democracies for the
head of the Centra] Banking system
of the country to tender advice to
Government on urgent economic
matters. Government, therefore,
views the Reserve Bank Governor s
remarks in his circular letter to the
scheduled commercial banka in this
light. Government itself is very
much alive to the problem of reduc-
ing 1itg expenditure, particularly non-
development expenditure and is ex=-
ploring avenues of curbing such
expenditure.

Report of Indian Aviation Team on
TU-154 Airorafi

1886 SHRI VAYALAR RAVI:
SHRI SHRIKISHAN MODI:

Wil the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the Indian Aviation
team which visited the Soviet Union
to assess the feasibility of TU_134
civil aureraft for Indian Airlines has
completed its report;

(b) if so, the salient features there-
of and the decision taken thereon;
and
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(c) the salient features of other
proposals under the consideration of
Government for the purchase of air-
craft?

THE MINISTER OF TOURISM
AND  CIVIL AVIATION (DR.
KARAN SINGH: (a) to' (c). The
technical team of experts from Indian
Airlines which visited the U.S.S.R.
submitted its report to the Corpora-
tion. The Corporation has now made
its propozals for the purchase of air-
craft to Government, which are under
examination.

Lead Banks functicning in district
of Bahraich

1887. SHRI B. R. SHUKLA: Will
the Minister of FINANCE be pleased
to state:

(a) how many lead banks are fun-
ctioning in the District . of Bahraich
and since when;

(b) whether they have chalked out
any specific economie projects to boost
up the growth of production in rural
areas;

(c) if so, what are these projects
and how much money has been ad-
vanced by the scheduled and non
scheduled banks to finance such pro-
jects in the District; and

(d) whether the lead banks sub.
mitted their survey reports regarding
the economic potentiality of the Dis-
trict?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Under the Lead Bank Schemes, which
came into operation towards the
close of 1969, the Allahabad Bank has
been assigned the lead responsibility
for Bahraich District.

(b) and (c). Besides laying greater
stress on extension of credit for pro-
ductive endeavours particularly of
small borrowers from the priority

AUGUST 3, 1973

‘ district as part of special
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sectors, the Lead Bank has agreed to
lend Rs. 47.85 lakhs over a three
year period for sinking of tube-wells
and installation of pump sets in the
: minor irri-
gation project. The Bank has also
sanctioned loang aggregating to Rs.
38 lakhs to the Uttar Pradesh Stale
Electricity Board for energication eof
900 tube-wells i the disirict.

(d) The Surwey Report on Bahraich
District, envisaged unde; the Lead
Bank Scheme, was published by ithe
Allghabad Bank in November, 1972,

Expenditure on Delegations sent
Abroad

1888, SHRI B. R. SHUKLA;
SHRI C. T. DHANDAPANT

Will the Minister of FINANCT be
pleased to state:

fa) how many officiaily sgonscred
delegations have visited fereign coun-
tries between the period 1si April,
1972 and 30th June, 1973: and

(b) how much public money in
Indian rupees and in forecign ex-
change has been spent in mesting the
expenditure on such delegations?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRT K. R. GANESH}: (a) and
(b). The information is being collect-
ed and will be laid on the Table of
the House as soon as possible.

 Proposed Price Cut on Medium and

Fing Varieiy Cloth

1889. SHRI VASANT SATHE: Will
the Minister of COMMERCE be plea-
sed to state:

(a) what would be th2 c¢xtent of
the proposed price cut on medium
and fine cloth and the range of benc.
fit as a result of price ceiling ‘hat
will accrue to the cunsumers per
metre of cloth;
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\iu) the measures proposed to en-
sure that the benefit of price ceiling
is passed on to the consumers and
those obstructing it are brought to
book and punished;

(c) whether similar price ceiling is
proposed to be imposed on silk and
woolien cloth and garments; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The Vcluntary
Frice Resiraint Scheme introduced for
period of 3 months from 20th July
1673 applies to wearable varieties of
non-conirolled cloth of coarse and
medium categories and not to fine
cloth, The extent of price reductiow
under the Scheme is estimated to be
upto 12 per cent in comparison tothe
average price level of 1872,

(b) Under the Voluntary Frice
Restraint Scheme, Implementation
Committess and Watch.Dog-Commit-
tees will be set up at important pro-
duction cenires and consumer centres
respectively. While the Implementa-
tion Committees would oversee
compliance of Government’s decision
by Industry and Trade and bring
defaults to the notice of the Textile
Commissioner and Apex Industry/
Trade Associations, as the case may
be for appropriate action, the Watch-
Dog Committees would be concerned
with retail prices and in case of eny
price rise, would investigate the
matier and make a report to the
Textile Commissioner or the Civil
Sugpplies Authorities of the State
Government depending upon whether
the violation ig on the part of In-
dustry or the Trade.

(c) Not at present.

(d) Silk is not an essential com-
modity of mass consumption. In the
case of wool the country is largely
dependent on imported raw material,
over whose price we have no control.

SRAVANA 12, 1895 (SAKA)
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Increase in overtime work in
Reserve Bank of India

1891. SHRI P. NARASIMHA RED-
DM
SHRI ISHWAR CHAUDHRY:

Wiil the Minister of FINANCE be
pleased to state:

(a) whether Overtime work in the
Reserve Bank of India has been on
the increase; and

(b) if so, what steps have Leen
taken to step uy recruitment not
only to eliminate this practice but
also as a measure of social justice to
the unemployed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
The Reserve Bank of India has rep-
orted that the overtime paid io the
clerical and subordinate staff in the
Reserve Bank of India during ithe
last four years is as under:

Rs,
1268-69 s 23,26,000
1969-70 24,18,000
1970-71 32,72,000
1971-72 36,05,000

(b) The Reserve Bank of Indis
reports that becauvse of the urgent/
temporary/seasonal nature of certain
itemg of work, these items of work
will have to be done by resori to
overtime by the existing staff and
recruitment of additional staff will "
neither be economical nor will it
serve to eliminate over-time. The
Bank, however, conducts periodical
review of the staff strength of each
office and augments it, if a permanent
increase in work-load is indicatad.

Amount of loan disbursed by Banks
under the scheme of differential
rates of interest

1892, SHRI P. NARASIMHA RED-
DY: Will the Minister of FIN-
ANCE be pleased to state:

(a) the total number of beneficia-
ries and the amount disbursed so far
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by the public sector and other banks.
State-wise, under the scheme of
differential rates of interest; and

(b) the number o! branches of such
banks in each District o* Andhra
Pradesh which have been disbursing
loans under the scheme fogether with
Jocations of these branches, District-
wise and their names?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA DOHATGI):
{a) Ucto March 31, 1978 public sector
banks had lent an aggregate amouni
of Rs. 206.57 lakhs, involving 56223
borrowal accounts. While the State-
wise information has not been tabu.
lated by the banks, the break down
of the total amount in terms of indi-
vidua] banks is indicated in the state-
ment laid on the Table of the House
[Placed in Library. See No, LT-5301/
73.]

{(b) Annexure.Il indic ates the nam-
es of the branches 1n Andhra Pradesh
indentified by banks for operating
the Differential Interest Rate Scheme.

Participation of Ministry of Tourism
and Civil Aviation in 200th Corona-
tion Anniversary Celebrations of
Chhatrapati Shivajl at Ralgad in
Maharashira

1893, SHRI SHANKERRAO SAV-

AT: Will the Minis‘er of TOUR-
ISM AND CIVIL AVIATION be plea.
sed to state:

fa) whether Government are aware
that the 300th anniversary of the
Coronation of Chhairayati Shivaji is
going to be celetated at Raigad 1n
Maharashtra next year, and

(b) it so, what part his Ministry
propose to take in the celebrations®

THE WMINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir,

{b) The Maharashtra Government
is coordinsting activities pertaining to
this celelration.

AUGUST 38, 1973
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Loang advanted by Financial
Institutions to Maruti Ltd,

1895, SHRI ISHWAR CHAUDHRY:
SHRI MADHU LIMAYE:

Will the Minister of FINANCE be
pleased to refer to the reply given
on 23rd February, 1973 to Unstarred
Question No. 681 regarding the Loan
Sanctioned to Maruti and Co., Hary-
ana and state;

(a) the nameg of various financial
institutions which have given loans
and accommodation to Maruti Limited
after the February, 1973, and

(b) the rate ol Interest charged on
the loans and the terms and condi-
tions of their re-payment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRT-
MATI SUSHILA ROHATGI): (a) No
loan or any other iype of financial
assistunce has so far been mentjoned
to M/s Maruti Limited by any of the
long-term public financial in<titutions

(b) Does not arise.

Loan advanced by branches of
nationalised banks in Tripura

1897 SHRI BIREN DUTTA: Wil
the Mimster of FINANCE be pleased
to state:

(a) the Jloan advanced by the
breuches of the nationalised banks
in the Distriets of Tripura;

(b) how many applications were
made, District-wizse during 19872
June to 1073 June;

{¢) whethir tribal applicants are
not piven anv loan; and

{¢) 1f so, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (BHRI-
MATI SUSHILA ROHATGI): (a)
Aggregate outstanding advances of
public sector banks in Tripura State
as on the last Friday of June 1972



125 Written Anewers SRAVANA 12, 1895 o(SAKA)

stood at Rs. 120 lakhs, the district-
wise figures being as follows:

Rs  lukhs
North Tripurs . . . 9
West Tripura . . . 118
South Tripura . ) . 2
129

{b) Periodical returns submitted

by the scheduled commercial banks
to the Reserve Bank of India do not
provide for information relating to
number of applications reccived by
bank offices.

(c) and (d). All applications, in-
cluding those by members of the
Scheduled Tribes are considered on
merits and no discrimination is made
against those belonging to Scheduled
‘Tribe

Agireement for ald from Sweden

1899, SHRI VIRBHADRA SINGH:
SHRI M. S. SANJEEVI RAO:

Will the Minister of FINANCE be
pleased to state:

(a) whether an aid agreement has
been signed with the Government of
Sweden in July, 1973; and

(b) it
thereof?

so, the salient features

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESID: (a) and
(b). An Agreement for the develop-
ment assistance to be provided to
India by Sweden for 1975-76, was
;‘i:;;eﬁ in Stockholm on 18th June,

1t provides for resources to be
Tade available by Sweden during
1075-76 to the extent of Rs. 10.584
crores (S. Kr. 70 million) for general
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imports. These resources will be in
the form of a loan repayable over a
period of 50 years with an initial
grace period of 10 years and can be
utilized Jor financing of importis
from any part of the world to India's
best advantage. The loan is interest
free but carries a nominal service
charge of 3/4 of one per cent. The
Agreement also provides that the
Government of Sweden will make
avei.able resources to the extent of
Rs, 10.584 crores (S. Kr. 70 million)
to finance mmports from Sweden in
1975-78 Thesc resources will be in
the form of a grant.

In addition to the assistance for
1975-76, the Agreement also provides
for technical assistance to the extent
of Rs. 3.78 crores (S. Kr. 25 million)
during the year 1973-74. This amount
will be utilised for the implemen-
tation of several projects in the
flelds of agriculture, family plan-
ning. health, export promotion, re-
search and development etc.

The Agreement further provides
for resources to the extent of
Rs 2.268 crores (S. Kr. 15 million)
for financing import. from Sweden

during the current year 1973-74
which is 1n  addition to Rs. 11.34
crores (S Kr 75 million) for gen-

era:  imports and Rs 3.024 crores
(S. Kr. 20 milhon) for imports from
Sweden already provided for the
curient dear 1973-74 under Develop-
men'  Co operation Agreement, 1972
between India and Sweden.

Agreement between India and
Malaysia gor purchase of Palm
il

1910 SHRI DHARAMRAO AFZAL-
PURKAR:
SHRI M S, PURTY:

Will the Minister
be pleused to state:

of COMMERCE

(a) whether any contract with
Malaysie for the purchase of Palm
oil for shipment has been signed be-
tween India and Malaysia; and
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(b) if so, the broad outlines there-
cf?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir. State
Trading Corporation of India has
signed a contract with FELDA
(Federal Land Development Autho-
rity), Kuala Lumpur and its five
asscciates for the purchase of 42,000
tons of Palm Oil

(b) The shipments oif Palm 0il

from Malaysia are spread out be-
tweea  October, 1973 and  March,
1974, The value of the contract is

approximately Rs. 10.69 crores.

Decision to issue cards to foreigners
on landing at airports

1901, SHRT DHARAMRAO AFZAL-

PURKAR:
SHRI RANABAHADUR
SINGH:
Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state:

{a) whether Government have de-
cidad to issue Cards to foreigners as
soon as they jand at Airports; and

(h) if so, the broad outlines of the
decision in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). It is not clear
what Card is referred to in the Ques-
tion. There is a Disembarkation Card

AUGUST 3, 1973
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which is handed over to incoming
passengers during the flight or voy-
age,  to be filled in and submitted to
the authorities on disembarkation in
India. There is also a Tourist Intro-
duction Card, which is issued to tour-
ists to enable them to claim certain
tacilities which are available to tour-
ists only. Both these cards have been.
in existence for several years. There
is no proposal to issue any new card
to foreigners.

Quantily of Edible Oils and Tallow
Imported by 8. T.C. during the last
two years

1902. SHRI DHARAMRAO AFZAL-
PURKAR:
SHRI DEVINDER SINGH
GARCHA:

Will" the Minister of COMMERCE

be pleased to state:

(a) the quantity of edible oils and
tallow imported by the State Trading
Corperation during the last two years
and the amount of foreign exchange
spent thereon; and

(b) the rate of profit earned by the
State Trading Corporation on the
supply of these items to consumers
during the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The quantity
cf ecdible oils and tallow imported by
the STC during the last two years and
the foreign exchange spent thereon
are as follows:—

Edible oils .
Tallow

1971-72 1972-73
Qty. Value Qty. Value
(M.T.) Lakhsof (M.T.) Lakhsof
Rs. Rs.
81,428 1878-00 45,202 887:05
1,09,746 1883+ 06 53,136 738-99
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{b) The margin of net profit earned by the STC as percentage to sales on the above item

labw—.—-
Net Margin
1971-73 1972-73
Edible oils 05 o 126 o8 029
Tallow 14 20§

TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government have any
proposal to reorganise and strengthen
their Central Flying Training School
at Hyderabad with a view to ensuring
that upiformly high standard in
flying are maintained; and

(b) if so, the broad outlines there-

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) The Central Flying Training
School at Hyderabad (Nadirgul) is
being reorganised and strengthened
to conduct additional courses for
ground training of fiying club trainees,
synthetic flying training on link
trainers, training for Assistant Flight
Instructor rating, ete.

Arrest of Managing Dirvecler of World-
ways Travel Agency for aliegedly
cheating Uganda Aslans

1004. BHRI DHARAMRAO AFZAL-
PURKAR:

SHRI NAWAL KISHORE
SINHA:

Will the Minister of TOURISM AND
CIVIL: AVIATION be plaased to state:
() whether Managing Director of
the Worldways Travel Agency, Delhi,
1250 L85

and his assistant were arrested on
25th June, 1973 for allegedly cheating
107 Uganda Asians who were forcibly
ejected from a Pan American Jumbo
after 17 hours’ tense dharng at the
Delhi Airpart; and

(b) further action taken against
them?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir.

(b) M/s. Worldways Travel Agency
is not among the Travel Agents
approved by the Department of Tour-
ism or a member of the Travel Agents
Association of India. The allegations
against the firm are being investigated
by the Delhi Administration,

Indulging of Pablic Bector Banks in
accounting jugglery in returns on
investment

1905. SHRI HARI KISHORE
SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether public sector banks are
indulging in virtual accounting jug-
glery with a view to maintaining the
returns to Government on their in-
vestment;

(b) if so, whether any inquiry has
been made by Government to stop
such a practice; and

. «(¢) if s0, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) No,
Sir,

-
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) and (e). Do not arise,

wqummm
. in other countries

19086, EHRIH.K.MAN:W

the Minister of COMMERCE be pleas-

ed to state:

(a) the names of those countries
where Indian handloom cloth is be-
eominlpopullr

. (b) the quantity of bandloom ex-
ported during the year 1971-72 and
the amount of foreign exchange
esrned through such exports; and

(c) whether fresh orders have
been received during 1072-78; if so,
from which countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (=) to (c). A state-
ment is attached,

Starement

1. The names of important coun-
wies where Indian handloom cloth is

popular are—

(i) The European Common
Market Group

(ii) Nordic countries

(iily East European countries
(iv) USA. '

(v) Canada

(vi) West African countries
(vii) Japan
fviii) Australia

(ix) Malaysia

(x) Singapore

(xi) Bierra Loone

(xii) Dabomey and

(xilf) UK.
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a.wmt-ﬂ, mmdu-
ports of handloom items amounted to
Rs. 30,23 crares, including exports to
Rupee Pwmtwtmtrhl.ﬂwﬂ.m--

4. The names of emﬂtdll trom
which orders were received dl.trlu
thenlrlﬂ:-?am-» -

(i) The  European - Commen
_ Market Group - :
(i1) Nordic countries
(iii) East European countries
(iv) US.A.
(v) Canada
(vi) West African countries
(vii) Japan
(viil) Australia
(ix) Malaysia
(x) Singapore
(xi) Sierra Leone
(xii) Dahomey
(xiii) UK
(xiv) Fiji Islands
(xv) New Zealand and
(xvi) Mauritius.

Study of Import Patterns and Re-
quirements of South East Aslan
eountries

10¢?. SHRT RAGHUNANDAN LAL
 BHATIA:
SHRI DEVINDER SINGH
GARCHA:

Will the Minister of conmcs
be pleased to stats:

(.)mw mm has

(b) ﬂlﬂ.ﬂntﬂi&dﬁlm



133 Written Answers SRAVANA 12, 1805 (SAKA)

(¢) what is the balance of trade
with these countries for the years
1979-71, 1971-72 and 1972-737

A. C. GEORGE): (a) and (b).
traditionally has a favourable balance
of trade with the South East Aslan
countries, Nevertheless, Government
is aware of the need to further im-
prove our trade relations with these
countries. Int.haomunuinceﬂort
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countries from other sources which
could be supplied by India.

Apart from analysing the current
imports of South East Asian coun-
tries, a study is also made of the
development and other plans of these
countries, with a view to anticipating
and estimating their future import
requirements,

As a result of this continuing study,
commodities as well as markets for
their export in South Asia are identi-
fied. Follow up measures to fully
utilise the potential thus identified
are then instituted, and include
sponsoring males teams and delege-
tions, holding of Exhibitions and
rapid dissemination of export oppor-
tunities to Indian exporters,

(c) A statement is attached.

The balance of trade with the South East Asian countries is as follows:—

(In Rs. lakhs)

Country 1970-71  1971-72 1972-73
1. Australia —I312 139 —75§
2. Japan . + 12018 +2070 43602
3. New Zesland. —440 +670 +66

4. Burma . +439 491 +211

5. Cambodia +3 +5 +6

6. Laos +2 41 Neg.

7. Vietnam (8) +268 +392 +14

8. Malsysia s 5 s . + 598 +789 -+ 138

9. Singspore . . . . +1646  +1461  +1023

0. Philippines +38 4112 +78
11, Indonesia +38s +304 +379
2. Thailend . R —378 +8s —90
13. Hong Kong . . . . . +1633  +1358  + 134
14. Formoss : +173 +476 +43
13. South Korea . e . +120 +470 —355
w Fj . . ; + 138 +136 +109
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Relaxation in Contro]l ea Dagton Yarm

1808. SHRI RAMKANWAR:
S8HRI P. G. MAVALANKAR:

Will the Minister of COMMERCE
be pleased to state;

(a) whether there are proposals to
relax control on cotton yarn;

(b) if s0, the broad utlines there-
of; and

(c) whether it would give any re-
lief to the textile industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE)" (a) to {(c). Consider-
ing increased availability of yamn
vis-a-vis the requirements of the de-
centralised sector, control over dis-
tribution of yarn of the following
varieties and categories has been
gradually relaxed since 21st June,
1973:—

{1) Yarn in single and two ply
upto counts 35s,

(2) All counts of folded yarn in 3
ply and above,

(3) Blended yarn,

(4) Mixed yarn, and

(5) Hard waste,

The position is under constant re-
view and further changes would be
considered as the circumstances war-
rant. The above relaxation is expect-
ed to increase quantum and avail-
ability to the wehvers and clear the
accumulation of stocks in the cate-
gories and varieties of yarn mention.
ed above in the Mills.

Joint Marketing Promotion Drive for
Jute by Asian countries

1509. BHRI BRAMKANWAR: Wil
the Minister of COMMERCE be pleas-
ed to state;

(a) whether several countries of
Asia have decided-to launch a joint
marketing promotion drive for jute;

AUGUST 3, 197
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(b) it so0, the broad outlines there-

(c) the countries involved in these
marhtingdorh:mdi

{d) the extent to which this mar-
keting promotion drive is golng to
help expart of Indian June?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GREORGE): (a) to (d). A pro-

co-operation

to promote jute exports is
in a preminiary stage and consulta-
tion with concerned Governments is
in progress. It will be difficult at' this
stage to estimate the effect of such an
effort on the export of Indian jute.

yTaen wwy % gy it ¥ fed dge
ey wAe Tredt grer wity af feefa
agraa

1910, St weyems W :

wr few w73 Ty ) ¥
sur fw

(%) ¥ar #qT ATHIC A FEAWET
@ ¥ g wrd w@ ¥ fag 150
FAOT Y N qErIAr AN ¢

(=) wr w=r gy d oY ¥
ATHTX 7 §F AT #T Fgraar 7 g,
o

(w) ufc gr, @ A T A
fewdt safo Sramar g ?
faw swrww X ool (Wt
% W7o W) : (%) ¥ (¥).
1973-74 ¥ gat sgaar gead
wy % faqg waww w, dur fe
Aqe afgy fufaw <ot & i R
§ it famwr vy wag vx TN
wAw war § wy Te aere g
(wry T
%)
26.00
11.60

1. WP waw
2. fagrx
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3. g
4 TT AAW
5. wgrasy
6. wfge
7. #gT
8. TAEqH
8. farga

10. JOT NqW

47.00
6.60
82,00
0.25
18,70
32.70
3.00
21.50

Central Governmeni Department
affected as s result of ecomomy drive
launched by Government

1911. SHRI C. JANARDHANAN :
SHRI G. C. DIXIT:

Will the Minister of FINANCE be
pleased to state:

(a) Which are the Departments ol
Central Government affected by the
economy drive launched by Govern-
ment; and

(b)_the saving effected in each of
the Departments as a result of the
economy drive in the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The economy drive ex-
tends to all the Minigtries and De-
pariments of Central Government and
is not confined to a few selected ones.

(b) A number of measures have been
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tations abroad etc. While reiterating
these suggestions all Central Minis-
tries/Departments have been requested
to exercise utmost economy in non-
Plan expenditure and to review the
budgetary allocations for plan schemes
and projects, The intention is that
only schemes and projects which are
essential and are in an advanced stage
of completion should be given priroity
while those requiring a relatively lon-
ger period to mature may be slowed
down so that maximum benefits may
be secured in the short term from the
funds thal are available. It js not
possible to quantify the results of the
economy drive in each Department,
but as a result of the various economy
measures adopted, it has been possible
to contain the growth of administra-
tive expenditure except to the extent
necegasry for normal increases due to
increments etc. or on account of
Police organisations and increase In
other Governmentaal activities.

Velume of Canaliseq Imports through
" Government Agencies

1912. SHRI C. JANARDHANAN:

Will the Minister of COMMERCE be
pleased to state:

() whether despite measures to 1n-
crease the items of canalised imports
the share of Government in the an-
nual import has not shown any appre-
ciable improvement in recent years:

(b) if so, the reasons therefor; and

(c) what is the actual share of Gov-
ernment in the total annual imports m
the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). Govern-
ment's share in imports does not de-
pend entirely on canalised imports.
The percentage share of Government
depends on the totality of imports and
onimportsofothnriiaem.onﬁuwﬂk



139 Written Answers

will be 70 per cent to T8 per cent.
However, separate statistics in this
regard are not maintained, and these
are rough over-all estimates,

wprare Iyt el wrefe fear
wwfed) gror wiwe  fadeld g

1913 st wwgge Tey : w0
qiex it woe femr Wl a7
TR ¥ FU wT e e
w4 arely vl fasra et &
q @ aqt ¥, sy, feaet
fodey s wiww Rt ¥ ?

qzx oftc amre fowrm s
(w0 welfog ) <fowr wrame
Wt gue wfear (Tae s wRE
fre afgr) Framd 1971-72 91
1972-73 & QT wfaw §= (4)
fagelt ET TR NEIE —

AUGUST 3, 1938

g xfea T
quTeTeR  gfear

(®a® gt & )
1971~72 8 90 34.19

1972-73 10.20 53 79

(wimmw wre¥)

A

Refusal of LIC to take war risk of
military personnel

1014, SHRI RANABAHADUR
SINGH:
SHRI C. K. JAFFER
SHARIEF:
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(a) whether Life Insurance Corpo-
ration does not take the war risk of

military personnel; and
(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMA-
TI SUSHILA ROHATGI): (a) & (b).

LIC provides war risk cover to

Defence Personnel in times of peace as
well as war. In peace time it, issues
unrestricted hfe insurance policles at
ordinary rates to the Defence Person-
nel, except those exposed to speclal
hazards, in whose case policiey are
1ssued on payment of appropriate ex-
tra premiums Even during times of
war, the LIC 1s required, under a
statutory direction issued by Govern-
ment, to issue policies covenng war
risks of Defence Personnel on peace
time terms, subject only to the follow-
ing monetary himits on the total sum
assured under gll policies on the lite
concerned

— — — ——— — e

Rank Total sum
ASSUr
(Rs)
N.nu-mmmmd Officer
or below 15,000
Hagher than noo~Commusioned
Officer but mnot hugher than
Captainin  the Army 25,000
Hugher than Capwun 1 the
Army . 50,000

Nore- The ranks mentioned above
mciude ihe equivalent rankg In other

services,

The direction provides that the ex-
tra cost involved in its implementation
would be borne by Gevernment and

1

pleased to state;

3ol
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Canalising Jute Supplies to Mills
Thtough Jute Cerporation of India

1915, SHR] RANABAHADUR
SINGH: :

enlire trade in raw jute progressively.
It i however, not possible to indicate
the period within which such takeover

would be possible, The Jute corpors-
tion of India will procure raw jute

to the growers It will also build up
buffer stock of the raw material with
a view to ensure un-interrupted sup-
plies to the industry,

g feacor & wowr Qe & wmy sugct
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Liability of officers of Alr India and
Indian Airlines to pay taxes

1919. SHRI D. B, CHANDRA GO-
WDA, Will the Minigter of FINANCE
be pleased to state:

(a) whether some of the Officers of
Air India and Indian Alrlines who are
drawing special allowance are not
within the tax net; and

(b) if so, the ressons therefor?

THE MINISTER OF STATE IN
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Some of these officers are in receipt
of special allowances and these allow-
snceg are liable to income-tax except
where they are specifically granted
to meet expenses wholly, necessarily
and exclusively incurred in the per-
formance of their duties and the
amounts are actyally so spent.

Branches of nationalised Banks opened
in Urban angd Rura] Areas

1920. SHRI R. K. SINHA: Will the
Minister of FINANCE be pleased tc
state:

(@) the number of Branches of
nationalised banks opened durmng
187273 and in 1873-74 so far in the
branches opened jn rural areas; and

(b) the total number of Branches of
the nationalised banks opened during
the period as mentioned in (a) above
in the country and the number of
Branches out of them opened in the
urban areas and the number of
branches opened in rural areas; and

(c) the number of loan applications
from various categories of persons
sanctioned during the period and the
number of loan applications still pend-
ing?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMA-
TI SUSHILA ROHATGI): (a) During
the year 1872 and the first six months
of 1873 the 14th nationalised banks
opened 74 offices and 16 offices res
pectively in the 38 districts of Uttar
Pradesh, indentified by the Planning
Commission as industrially backward.

(b) The branches of the 14 nation-
alised banks opened in the country
during the period mentioned in (a)
above, nubered 899 and 283 respecti-
vely. The population groupwise
classification of these branches is as
follows:

1982 1-1-73 10
—— 30-6-1973
Rural : 453 . 109
Semi-urben . sz . 59
Urban . ny . [1]

Metropolitan 75 . &7
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(¢) The pregent information pystem
of the banks does not provide for re-
porting of the number of applications
sanctioned or pending.

1821, SHR] MADHU LIMAYE:
SHRI HARI KISHORE
SiNGH:

Will the Minister of COMMERCE be
pleased to gtate:

(a) whether there is a payment cri-
sis in trade relationg with the cotton-
praducing countries of Egypt and
Sudan;

(b) if so, the estimated deficit;

(c) whether Government inteng to
have a long term agreement on cotton
import (with fixed prices) with these
countries for mutual benefit; and

(d) if not, how Government, propose
to overcome the paymentg crisis in
relation to these countries?

THE DEPUTY MINISTER N THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) There is a pay-
ment problem in the Trade Arrange-
ment between India and Sudan. There
is no problem in our relationg with
Egypt.

region of £10 million,

(¢) Cotton ig ap agricultural com-
modity and prices vary greatly from
year to year and it is, theref
likely that a long-term agreem
prices would be feasible,

i3
8§
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Caseg of Evasion er Non-Payment of
Taxes pending agpainst major Share-
holders o Maruti Lid

1022. SHRI MADHU LIMAYE: Wil
the Minister of FINANCE be pleased
to state:

(a) against how many of the major
ghareholderg who have invested Rs 10
thousand or more in Maruti Limited
and their Directors—if the share-
holders are corporate bodies—cases in
respect of evasion or non-payment of
corporation tax, persomal Income-tax,
Wealth-tax and Excise duty are pend-
ing; and

, (b) the reasons for delay in com-
pleting these cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The in-
formation is being collected and will
be laid on the table of the Sabha as
soon as possible.

Lifting of Ban on Import of Rags

1928. SHRI MADHU LIMAYE: Will,
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the ban on import of
rags has been lifted;

(b) if so, the size and value of im-
ports proposed;

(c) the agencies through which
these imports will be made; and

(d) the methods to ensure that ex-
ports of shoddy blankets againsi
which these rags be imported actually
take place?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE
A. C. GEORGE):
rags was not suspended. However.
8.T'.C. as the canalising agency was
asked to review the procedure for im-
porting rags with & view to ensure
that the malpractice of importing
wearable garments in the garb of
rags and later selling them did not
recur

AUGUST 3, 197
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(b) Out of the Actual User quota
of Rs. 1.80 crores sarmarked for the
shoddy sector for the wool year Octo-
ber, 1872 t{o September, 1073, the
S8.T.C. bave bean authorised to boock
orders to the extent of Ra. 1.00 crores
for import of woollen rags, besides
the imports to be made against re-
plenishment entiflement of exporters
and the unutilised portion of the
a:;:tmluurqubhmtheymlﬂp

(c) The import of woollen rags is
canalised through the 8.T.C.

(d) Ordinarily the import of wool-
len rags as an item of replenishment
under the import policy for registered
exporters is permisgible only against
export: already effected. However,
where an advantage licence for execu-
tion of firm export orders is grant-
ed, the LT.C. authorities obtain
necessary bond from the party to en-
sure that the exports are duly
effected

Loan given by nationalised banks and
financial institutions to share holders
of Maruti Limited

1824. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to stete:

(a) how many of the major share-
holders who have invested an amount
of Rs, 10,000 or more in Maruti
Limited and their Directors, if the
shareholders are corporate bodies,
havs becn granted loans and accom-
modution by the Government finan.
cial institutions and the fifteen nation.
alised banks, including the  State
Bank; and

(b) the amount of loan ete. grant-
ed to each of them!?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGD: (a)
and (b), The all-India long-term
public sector financial institutions,
namely, the Industrial Development
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Bank of India, the Industrial Finance by the Industrial Development Bank
Corporation of Indis, the Unit Trust of India, the Industrial Finance Cor-
of India and the Life Insurance Cor- poration of India and the Unit Trust
poration of m&wm::imm- of India to shareholders which are
tance mainly to ind al econ-  oamorate bodies -
cerns incorporated as limited com- p S Wit e Sevest
panies. The details of the financia) ®d an amount of Rs. 10,000 or more in
assistance sanctioned and disbursed Maruti Limited are as under:—

(Rs. in lakhe’
Name of Industrial concern Financial assistance sanctioned(s) and disbursed(D)
IDBI IFCI UTI
8. D. S. D. Invest-
me nts
in shares

1. Dethi Automobiles Private
Limited . . . . YT 444

2. Filtrona India Limited . &4'00 > 400

3. Rainbow Steels Limited . &160-00 15°9s )

4. Bharat Steel Tubes Limited . @277 2-43 187:67 184- 54

5. Automobile Products of India

B-sr

.. *191-14  183-68 0 64

6. Mohan Meskin Breweries 034
7. Nirlon Synthetic Fibres.
and Chemicals

8. Piramal Spinning and Weaving
Mills . "

&Refinance Assistance,
@Redisconnting Assistance.
£LSanctioned in 1963.

*Includes Ra. lakhs sanctioned during L] Hind Auto Indsutries Limited
Mﬁsm Products of '?3- ke Out :nhhmmm Rs.
s'ﬂhﬂ-mm:nnm mmmmm 1955 to 1968,

Noxg.~~Financiel sssistence in the case of ISCI includes rupee and foreign currency loan
underwritings and gusrantees.



1825. SHRI R. R. SINGH DEO:
- SHRI NARENDRA SINGH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

{(a) whether the Indian Airlines

flights to Andaman via Burma have_

been suspended for some time for want
of renewal of Indo-Burma agreement;

(b) whether the flights have now
been resumed; and

(c) if so, on what basis the agree-
ment with Burma regarding over-
flights has been renewed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Indian Airlines
flights from Calcutta to Port Blair
(with a technical halt at HKangoon)
remained suspended from 2nd to 16th
May, 1973 pending clearance from
the Burmese authorities. They were
resumed thereafter without the tech-
nical hait.

(c) Inter-governmental consulta-
tions were held in May this year at
which the delegations of India and
Burma agreed upon and initislled the
text of an air trangport - agreement
and an annex thereto. The agreed
arrangements regarding  overflights
provide that Air India mav overfly
Burmese tercitory on 9 Bervices per
week: h\ mmﬂm Mipmﬂly

1926. SHRI R. R. SINGH DRO: Will

the Minister of COMMERCE be

pleased to state:

(a) whether Hong Kong has decided
to import buses :rom Indla and

(b) if so, the number of buses which
Hong Kong proposes to import aml
the consequent forelgn exchange earn
ings?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): {a) and ‘b). An
Indian Firm has been awarded A con-
tract for the supply of one prototype
fully built up Double Decker Bus to
Hong Kong. The question subsequent
sales of Buses to Hong Kong would
depend on the performance of the
Prototype during tests in Hong Kong
and negotiations between the Parties
concerned.

Arrest of Smugglers In Sayrashira

1927. SHRI VEKARIA: Will the
Minister of FINANCE be vleasei to
atate: :

(a) the number of sumugglers
arfrested during the year 1972-T3 in
Saurashira Region in Gujarat State;

(b) the amount of smugsled :ood’l
seized from them; and . :

(¢) the nature of mu:ﬂhd mods
seized?

mmmmortmrsmm
MINISTRY ormm (SHBI K
R GANESH): (a) to (¢). umuiﬁ
m

" were. arrested -in

of Gujarat Mﬂm llu mr'
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1072-73. Foreign marked Gold, Byn-
thetic ‘Fabrics, Met-allic Yarn, Indian
Currency, Ca-settes Tapes, T.V. Sets,
Tape Recorders, Tele Computers,
coametics Blades, Telephones, Calcu-
lating Machines, Watches, Radios,
Trangistor Cum Tape Racorders, Nylon
Twine, Nylon Fishing Nets and Mis-
cellaneous Goods valued at about
Rs. 58 lakhs were seized from the
smugglers,

Steps to Check Smuggling in Gujarat

]

1828. SHR1 VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of FINANCE be
vleased to state;

(a) whetber Government are awaie
that sumuggling, especially in Guyarat
State, is increasing day by day; and

(b) the steps taken by Government
1o check it?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] K. R.
GANESH): (a): It is not posisble to
quantify the value of the goods smug-
gled into or out of the country.
While it is not possible to say that
smuggling in Gujarat State is increas-
ing day by day, the whole of West
coast continues to be the active centre
of smuggling operations. However.
the smuggling of gold, which account-
ed for a major part of total smuggl-
ing, has recently stopped because of
the abnormal imcrease in the prize of
gold abroad. On the other hand,
smuggling of synthetic fabricy has 10~
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being provided from time to time for
effective inierception, prevention, ete,
Some senior officers of the rank of
Collectors of Customs, Additional Col-
lectors of Customs and Assistant Col
lecior of Customs have been posted ip
vulnerable¢ areas to look after anti-
smuggling work exclusively, Customs
Act, 1962 has been amended making
additional provisions to take seofal
measures for the purpose of checking
illegal mmport and export of certasn
commodities and facilitating thewr
detention. The position i1s kept under
constant review.

The question of augmenting anti-
smuggling staff and acquiring fast sea
going crafts is under active considera-
tion. A bill has been introduced in
the Lok Sabha to amend the relevant
provisions of the Customs Act to oro-
vide deterrent punishment for smug-
gling offences.

The following measures have been
taken with particular reference to
smuggling in Gujarat State—

(1) A separate Customs and Cen-
tral Excise’ Collectorate has been
formed at Ahmedabad with effect from
1st April, 1971.

{2) More Customs Divisions headed
by Assistant Collectors have been
created for anti-smuggling work.

eritwfre wat it wuiwfr & &
ot rur wwersem fadeh i
K]

1929, st Swww waf : &0
wihweg et O% WA Y BT T

fiw -

(w) griwfv® wa & Il
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wi fead fdwlt war wfm ofr a
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%%



155 Written Answers

(7) @ wRT ® w7 & w§
¥ ® fay genTd wr g feg
g7

wifoewr wwew § sl (&t
Qo Wro wik ) (%) : & (7)

TAETh Qew W oo @t € WK
TaTAST WwWTTEE 7T @ & WA

v wrere fmfe Ko Wy g
& fag gty wour wre

1930, w7 GowA waf w71
wifewe 58 ag warw ® g w5y
fs :

(%) o = fare o @
i aff ¥ ay suwl & fog wn-
T SSAT WA WIqra fear wET aer
Pra-fet Swi & srava fear man

(@) =9 vt &f wmarfes
woql Ara fewr 20 9T faur a4 -
L 119

(7) @ BIAEY TYIT WIATC
fore 7 feoar sfawa eny wymr ?

(%) & (W) :
aerd grw At o o g ol aT-
WS oW 9z 9T W & arwdy |

1931. SHRI INDRAJIT GUPTA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether his ministry has circu-
lated a secret communication among
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all other Ministrics ssking them to
hold back any demands for wage ne
visions untll next year;

(b) if so, what was the purpose of
sending such a communication;

(c) whether the Labour Ministry
had been consulted on this communi-
cation; and

(d) if so, what was that Ministry's
reaction thereto? °

THE MINISTER OF BTATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH): (a) to (d). No, 8ir. No.
communication has been issued asking
other Mijnistries to hold back any de-
mands for Wage Revision until next
year.

However, in view of infiationary
pressures on the economy, Govern-
ment have decided that all proposals
for any general wage revision in Cen
tral Government Industrial and Com-
mercial Enterprises would require the
approval of the Central Government.
This decision does not, however, pre-
clude wage increases with approval of
Government, and in fact Government
have accorded such approval in seve-
ral cases and the Labour Ministry are
fully associated with such decisions.

News Item captioned regarding
“8.T.C. Mess in Hong Kong Teo”

1932. SHRI INDRAJIT GUPTA:

Will the Minister of COMMERCE he
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the news ap-
pearing in the ‘Economic Times’ dated
the 11th July, 1873 under the caption
“8.T.C. mess in Honk Kong Too"; and

(b) if s0, the reaction of Government
theretp?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (») Yes, Sir.

(b) Necessary staps Dave been taken
to re-organise and strengthe, the
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é

of the S8TC ((Far East) Hong
a closs watch is being kept
king with a view to retriev-

4)
i

tuation.,
conditions of Radio Techni-
and Techmjcal Amsistants at
various Airports

1933. SHRI INDRAJIT GUPTA.
SHRi RAJDEO SINGH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(2) whether the Radip Technicians
and Technical Assistants who install,
maintain and repair a wide variety
of communications and landing eguip-
ment at various airporis have com-
plained of deplorable working condi-
tions and inadequate salary structure;
and

i

(b) if so, what action hag been
taken to redress their grievances?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
BINGH): (a) and (b). Complaints re-
garding working conditiong are looked
into and remedial action taken where-

1935. SHRI P. M. MEHTA:
SHRI PRABHUDAS PATEL:

Will the Minister of FINANCE be
Mh!hle:

(c) what steps are being tukén to
redress their grievances and to avoid
strikes in tHe bank in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to
(c). The award staff of the Bank of
Baroda at Bhavnagar struck work
on certain days in June 1973. It is re-
ported by the bank that while there
are no local issues to be seftled at
Bhavnagar, the agitation in Bhavna-
gar and some of the branches else-
where of the Bank of Baroda is due
to the rivalry between the All India
Bank of Baroda Employees Federation
and the All India Bank of Baroda
Employees Coordination Committee
affiliated to the All India Bank Em-
ployees Association.

Alr Bervices of Indian Alrlines hit by
Shortage of Planes

1936, SHRI P. M. MEHTA:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state

(a) whether the shortage of planes
hag hit the air services with effect
from 8th July, 1973;

(b) Ir s0, the routes that have been
affected ang the total loss suffered by
Indian Airlines on this account; and

(c) the steps being taken fo improve
the air service?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR, KARAN
SINGH): (a) Yes, Sir.

(b). (i) The following services have
been cancelled : —

(1) Bombay-Bhavnagar - Bombay
daily HS-T48 service;

(2) Bombay - Belgaum - Bambay
daily HS-748 service;

(3) Bombay - Bangalore - Bom-
bay daily HS-748 service;
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b 03] mwtt. Bagdogra - Patna (6) Madras-Bangalore-Colmba-
thrice weekly Caravelle ser- tore-Cothin 16 operate as

(5) Calcutta-Kathmandu-Caleutta
thrice weekly Boeing 737
service;

(6) Calcutta-Madras-Calcutta thrice
weekly Caravells service;

(7 Calcutta-Bombay-Calcutta dally
Caravelle service;

(8) Calcutta-Silchar-Imphal-Di-
mapur thrice weekly F-27
service;

{9) Calcutta-Bhubaneshwar-Cal-
cutta daily F-27 service;

(10) Delhi-Nagpur-Hvderabad daily
Caravelle service;

(11) Delhi-Calcutta-Delhi Boeing/
Caravelle daily service;

{12) Delhi-Calcutta-Delhi
weekly Viscount service;

once

(13) Madras - Tirupati - Hyder-
abad daily HS-748 service;

(14) Madras-Hyderabad-Madras

daily HS-T48 service;

() The frequency of the folluwing
zum has been reduced ag indicat-

(1) Calcutta-Mohanbari-Calcutta
frequency reduced to 5 from
7 a week;

(2) Delhi- Srinagar-Delli frequen-
cyreduced o 3 from 7 a
week;

(3) Delhi-Agra-Jaipur frequency
reduced to 4 from 7 a week;

(4) Direct Madras-Cochin-Madras
and Madray-Coimbatore-Mad-
ras combined to operate as
Madras-Colmbatore-Cochin;

Bombay service.

On the basis of loss of aircraft capa-
city, the loss nf revenue is expected to
be of the order of Rs 80 lakhs per
montih approximately. .

(c) It has been deeided to obtaln
3 Caravelles on dry lease for a period
of 18 months. These are expected to
be put into operation during Octoher
and November, 1978, When these alr-
craft are recelved and put into opera-
tion, the loss of revenue indicated in
(b) above will be reduced considerab-

1937. SHRI P. M. MEHTA -
SHRI V. MAYAVAN:

Will the Minister of FINANCE be
pleaged tn state:

(a) whether the General Insurance
Corporation will gubmit its annual re-
port to Government on the working
and administration of the Corporation;

{b) if so, when the first report Is
likely to be submitted; and

(¢) whether the reporl will be dis-
cussed in Lok Sabha?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI: (s) Yes Sir.

(b) and (c). The first Annual Report



Compemsaiion for Enemy Properiy
afier 1985 Inde.Psk War

1938, SHRI SAMAR GUIIA: Wwill
the Minister of COMMERCE he pleas-
ed to state:

(a) the total amount so far given to
the evacuees from Pakisian as com-
pensation for their properties declared
as “Enemy Property” after 1033 Indo-
Pak War;

(by the applications which have re-
mained pending for congideration from
two wings of former Pakistan, se-
parately;

(c) the number of the evacuees from
() West Pakistan and (ii) former “East
Pakistan” whp received compensa-
tion;

(d) the number of the evacuees
from former “East Pakistan™ who
received more than twenty five thou-
sand as compensatlon; and

(e) when the consideration of the
application from the evacuees from
Pakistan will be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) A sum of
Rs. 2.40,34,325.38 has so far been paid
as er-gratia grants.

(by About 5200 claim applicalions
are pending consideraticn out of which
80 per cent relate to the former East
Pakistan and the balance 20 per cent
to Wesi Pakistan,

(¢) 111 and 413 ndian nationals/
Companies whose assets were seized
in the former West Pakistan and East
Pakistan respectively have received
ex-gratia payment.

(d) 13 claimantg whose property had
been seized in the farmer East Pakis-
tan have received more than Rs. 25,000
each.

(e) Steps are being takem to expedi-
tiously dispoge off as many pending
claims as it possible.

1259 L8—6
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Loeation of HMead Officks of Finanoial
Orgunissions of Cengral Government

1839, BHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased
to state:

(a) whether most of the Head Offi-
ces of the financial organisations of
the Central Government are situated
at Bombay if so, the reasons therefor;

(b) the names of such organisations
located at Bombay;

(c) whether Head Office of any such

organisaticn is proposed to be shifted
to Eastern Region; and

(d) whether head Office of the na-
tionalised General Insurance is pro-
posed to be located at Calcutta?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Bir. Most of these financial ins-
titutions have their own Statutes and
the headquarters of these institutions
are locaed at places indicated in the
respective Statutes. In a few cases,
administrative converuence has been
the guiding factor.

(b) (i) The Reserve Bank of India,
(ii) The State Bank of India (i1
Central Bank of India (iv)Bank of
India (v) Bank of Baroda (iv) Dena
Bank (vii) Union Bank of India (viif)
Deposit Insurance Corporation (ix)
The Agricultural Refinance Corpora-
tion (x) The Industrial Development
Bank of India (xi) Unit Trust of India
(xii) Life Insurance Corporation of
India (xiii) General Insurance Corpo-
ration of India.

(e¢) No, Sir. These institutions open
regional/branch  offices wherever
necessary.

(d) No, Sir.

Deposits with and Loans Advanced by
Nationalived Banks in various Siatew

1640 SHRI SAMAR GUHA: Will
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(a) the amounts deposited with the
nationalised banks in different Statas;

(b) the break-up of the figures of
the loans advanced by such banks in
different States,

(¢} whether complaints have been
voiced that distribution of bank loans
has been much lower than the deposits
made with the banks in the eastern
regions; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGD: (& and
(b). The Statewise data of deposits and
advancea of the 14 nationalised banks
as on the last Friday of June, 1972
15 set out in the statement aid on thr
Table of the House. [Placed mn Lib-
rary. See No. LT-5303/73.]

(c¢) and (d). Yes, Sir, Government
also have been concerned with the
low level of ecredit utihisation in the
under-developed areas of the country,
including the Eastern and North
Eastern Regions The overall credit
utilization is largely linked up to the
general level of economic  activity,
degree of industrialisation and awvail-
abiluy of infrastructure like commu-
nications, power etc., in any region.
However, the banks on their part have
been making conscious cfforts to step
up the flow of credit to the priority
sectors and the weaker sections of the
society particularly in these compara-
tively under banked regions. In so far
as the advances to priority sectors are
concerned, during the period June 1880
to September 1972, the growth rate
for Eastern Region has been higher at
2654 per cent than the average of
145 per cent for the country as a
whole,
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Camplaiiits. ahsiit Srregulaxities vem-
mitted 4y OCK '

1941, SHRI 5, N, MISRA:
SHRI BINGH
RAO;

Will the Minister of COMMERCE
be pleased to state-

(a) whether Government have re-
ceived complaints about the irregula-
rities committed by the Cotton Cor-
poration of India during the last two
years;

(b) if so, the nature of irregularities
committed;

(c) whether Government propose to
enguire into the alfairs of the C:tton
Corporation of Indla; and

(d) if so, the steps taken or pro-
posed to be taken to improve the
drawbacks of the Corporation?

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) to (d). There
have heen no complaints about the
irregularities committed by the Cot-
ton Corporation of India as such
There have, howevor been ompiainis
of corruption against three cotton se-
lectors and twy Deputy Managers of
the Corporaion in Andhra Pradesh
The Anti-corruption Bureau, Hydera
bad 1s 1nquiring into the case against
one rselector and cases against the
cthers nre being inquired into hy the
CBI. on a reference by the Corpora-
tion itself. All the five employees arec
under suspension.

A senior officer of the Ministry look-
ed ints the wnrking of the Catton
Corporation in 772 and the report
showed that the Corporation had been
functioning satisfactorily.

Altocation of Foreign Exchange to ihe
Proflucer of FMlm ‘“Ulagam Sutrum
Vallbhan"

1042 SHRI C. CHITTIBABU Wil
the Minister of FINANCE be pleased
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to refer to the reply given to the Star.
red Question No. 8968 on the 2Tth
April, 1873 regarding the allocation of
creign exchange 1o the producer of
film “Ulagam Sutrum Valibhan” and
state whether Government have since
verified that the foreign exchange al-
lotted has been spent for the specific
purpose for which it was released?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (EHRI K.
R. GANESH): Details regarding the
expenditure of the sum of Rs 75,000/-
released to the producer for the loca-
tion shooting abroad have since been
furmshed by the Party to the Rererve
Bank. Prima facie, the detailed exp-
Janation furnished appears o be satis-
factory ‘The details furnished to the
Reserve Bank, have be enforwarded
to the Directorate of Enforcement.

Arrears of Taxes against Film Stars
Question

1943. SHRI C CHITTIBABU: Will
the Minister of FINANCE be pleased
to state:

(a) the names of film stars who are
in arrears of direct taxes and the
amounts of such arrears as on the 1st
July, 1971 and on 31st March, 1972
in respect of assessment of their own
income and assessments in respect of
Companies or (oncerns controlled Ly
them:

(b) whether Government have re-
ceived any offer from the film stars
for settlement of their arrears of tax
liabilities, if 50, a gist thereof;

{¢) whether Government have come
fo terms with them in payment of
the arrears in these cases; and

(d) if so, the broad outlines there-
of?

THE MIRISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R GANESH): (a) A statement show-
ing the names of Alm stars who are
in arrears of direct taxes in respect
¢l sssessment of their own income and
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assessments in respect of companieg or
concerns controlled by them as on 1st
July, 1971 is laid on the Table of the
House. [Placed in Library. See No.
LT-5304/73.1

In regard to arrears of taxes as on
31st March, 1072, the required infor-
mation is nil in so far as charges of
Commissioners of Income-tax, Assam,
Delhi I, II and III, Gujarat I, IT and
111, Jaipur, Kanpur I and II Kerala,
Lucknow, Madhya Pradesh, Nagpur,
Orissa, Patiala I and II and Poona
are concerned. Information from the
remamning charges is being collected
and will be laid on the Table of the
House as early as possible,

(b) to (d). The required informa-
tion js nil in respect of the charges of
Commissioners of Income-tax, Assam,
Delhi I, IT and III, Gujarat I, II and
III, Jaipur, Kanpur 1 and II, Kerala,
Lucknow Madhyva Pradesh, Nagpur,
Orissa, Patiala I and II, and Poona.
Information in respect of the remain-
ing charges of Commissioners of
Income-tax is being collected and will
be laid on the Table of the House as
early as possible,

Arrears of Taxes against Film People
of Tamil Nadn

1844, SHRI C CHITTIBABU: Wil
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No 8493 on the 27th
April, 1972 regarding the arrears of
taxes against film people of Tamil
Nadu and state:

(a) whether the information asked
for therein has since been collected
and if so, the broad outline thereof;
and

(b) if not, the time likely to be
taken in collecting the said informa-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). Every pos-
sible effort is being made {o collect the
information early.
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Plan to Reconstitute the Board of
Directors of Indlan Airlines

1947. SHRI DEVINDER SINGB
GARCHA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether there is any plan to re-
constitute the Board of Directors of
the Indian Airlines to tone up its
working; and

(b) if so, when and in what manner?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). With the ap-
pointment of Air Chiet Marshal P. C.
Lal (retired) as Chairman and Manag-
ing Director of Indian Airlines, some
changes will take place on the Board
of Directors.

Import of Steel and Ferro-Alloys from
East European Countries

1848. SHRI DEVINDER SINGH
GARCHA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether India is finding it in-
creasingly difficult to import steel and
ferro-alloys from such East European
countries as constitute the rupee pay-
ment areas;

(b) if so, the reasons therefor and
from which other sources the home
needs are proposed to be met; and
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(e) what is the value of such im-
ports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) and (b). While
importing steel and ferro-alloys the
availability of required quality of
material at reasonable prices is a deci-
sive factor. Of late, there appears to
have been a rise in domestic demand
in East European countries. This
coupled with the scarcity in availabi-
Hty, which is existing, at present, all
over the world including these coun-
tries, has resulted in 1mports not
reaching the levels anticipated. How-
ever, a from East European coun-
tries, these goods are being imported
from USA, UK, Japan West Germany,
Belgium, France etc.

(¢) Values of total imports and
imports from East European countries
in the last two years are given below:

Year Value of i
from East Euro-

pean  Countries

Value of
total
imports

1970-71
1971-72

147-04
237-57

26 69
30-42
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Collectorate of Central Excise for
Orissa

185) SHRI ARJUN SETHI:
SHRI BANAMALI PATNAIK:

Will the Minister of FINANCE be
please to refer to the reply given to
Unstarred Question No. 1851 on the
2nd March, 1973 regarding the Collec-
torate of Cent: :1 Excise for Orissa and

state:

(a) whethier Government have since
taken a riecision to have a separate
Excise Collectarate in Orissa* and

(b) if not, the difficulties in the way
of taking a decision in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The Gov-
ernment have decided to take certain
administrative measures so as to re-
move the genuine difficulties of the
trade and industry and of the Central
Excise staff in the State. The existing
post of Deputy Collector of Central
Excise staff in the State. The existing
neswar js being redesignated as Addi-
tiona] Collector and the incumbent of
this post is being empowered to exer-
cise certain statutory powers presently
vested in the Collector in respect of
Central Excise and Customs matters
arising in the State. The Orissa Unit
of the present Calcutta and Orissa
Collectorate is also being made a sepa-
rate sel{-contained administrative wnit,
in s phased manner, for purposes of
recrultment, seniority, promotion,
transter etc., of the staff working in
the State is 511 non.gazetted posia s
¢hat gradually all the posts in the non-
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gazetted grades in Orissn will be AHed
from amongst the people of Orissa and
}hvy will I::;“ only in that State so
ong as t continue t

gazetted posts, DIRER e

Decision takem at th, Meeling of

Sub-Gronp on Porls en Relstive Eco-

nomies of Uthisation of the Railway

Line from Bamspasi to Jakhapura in
Orissa

1952. SHRI ARJUN SETHI: Will the
Munister to COMMERCE be pleased to
refer tp the reply given to Unstarred
Question No, 4388 on the 23rd March,
1973 regarding progress made by
M.M.T.C. in the preparation of re-
quisite papers on relative economics
of utiisation of Railway Line from
Banspani to Jakhapura and state:

(a) whether the proposed meeting
0t Sub-Group on Ports was held, and

(b) if so, what were the decisions
of the Sub-Group particularly on the
relative economics of utilisation of the
Railway Line from Banspan: to Jakha-
pura in Orisea?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b). The meet-
ing was held on the 13th July, 1973,
and jls report is awaited.

Fall in Export of Mill-Mage Cetlon
Textile

1953. SHRI CK. JAFFER SHERIEF:
Will the Mimster of COMMERCE be
pleased to state:

(a) whether there has been a fall
in the export of mill-made cotton tex-
tiles during the current year: and

(b) it so, the extent thereof and
Government's resction thereto?

THE DEPUTY MIN IN THE
MINISTRY OF coumm (SHRI
A, C. GEORGE): (a) Wo, Bir.

(b) Does Dot arise.
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Disclosures by Film people of Bom-
bay under Voluntary Disclosure
Scheme

1956. PROF NARAIN CHAND
PARASHAR Will the Minister of FI-
NANCE be pleased to state

(a) the broad lines of disclosures
made by each of the theatre-owners,
producers and studio-owners of Bom-
bay under the Voluntary Disclosures
Scheme during the period 1965 to 1972
and

(b) the value of such disclosures

assessed by this Ministry in individual
cases?

THE MINISTER OF REVENUE
AND EXPENDITURE (SHRI K R
GANESH)* (8) and (b). The infor-
mation 15 being collected and will be
laid on the Table of the House as soon

as possible.
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Increass Jdn the Valwe of Import
Licences issued to Small Scale Units
and actaal meers duriag 1971-T2

1957. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

COMMERCE be pleased to state:

(a) whether there was a signifi-
cant increase in value of Import Licen-
ces issued to small scale units and
actual users during 1871-72,

(b) if so, the total number of im-
port licences issued in all such cases
in 1971-72 angd the total value of these
licences,

(c) the comparative figures for the
year 1970-71, and

(d) whether there was any change
in the replenishment quota of regis-
tered exporters from 1970-T1 to 1971-
72t

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) to (c) A state-
ment indicating the number and value
of import licences issued during 1970~
71 and 1871-72 and difference between
the two vears, is laid on the Table of
the House [Placed sn Labrary. See
No LT-5305/73]

(d) The 1mport policy for Register-
ed Exporters is containeq in the Import
Trade Control Policy (Volume II)
commonly known as Red Book, copies
of which are supplied to the Parlia-
ment Labrary

Plan to provide a Tourist Hotel and
Tourist Huts at Kovalam Beach

1958 PROF NARAIN CHAND
PARASHAR' Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government are plan-
ning to provide a tourist hotel and a
number of tourist huts for foreign
and, Indiap tourists at Kovalam
Buze'h in Trivandrunr; &nd

(b) if so0, the main features of the
Schama? ] ¢
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). As part of the
project for development of Kovalam
as an international beach resort, 40
cottages have already been construct-
ed and commissioned, Construction of
a 100-room hotel is in progress and is
expected to be completed during the
current financial year.

The other facilities being provided
are a beach centre, a yoga-cum mas-
sage centre, a theatre and aquatc
sports. During the Fifth Plan it i&
proposed to take up further develop-
ment of Kovalam as an international
beach resort.
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Cases of Smuggling Detected in
Gejarat.

1861. SHRI ARVIND M. PATEL:
Wil] the Minister of FINANCE be
pleased to state:

(a) the number of cases of smuggl-
ing detected in Gujarat State during
the year 1971-72;

(b) the number of persons arrested;
and

(c) the total value of 1tems seized?

THE MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRI K.
R. GANESH: (a) The number of
cases of smuggling detected in Gujarat
State during the year 1871-72 was
1402

{b) and (c). The number of persnns
arrcsted in Gujarat during the above

. AUGUST 3, 197§
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Export of Bubber

1863. §HBI ARVIND M, PATEL
Will the Minigter of COMMERCE be
pleased to state:

(a) whether rubber iz being export-
ed; and

(b) if so0, the gquantity exported
during the last three years. year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) Yes, Sir.

(b) A Statement s attached.

Statement

Statemeni showing the export of
crude rubber (including synthetic and
reclaimed) during the years 1870-71 to
1972-73 (upto December, 1972),

Quantity in Tonnes
Value 1in Rs, ‘000

?si' Description 1970-71

1971-72 972-73
(upto Dec 1972}

Quanuty

Value  Quantity

Value  Quanuty Value

1. Natural rubber and
ssmiler natural gums.

)] Nltunl ruhher
(hevea)

() Latex products
other than hevea

(balata, Gutta-
percha etc.) .

3 17

(1) Crlnt rubber
not

mannfncmnd}

(v} Others . 8 31

Neg. 3 3 25

ToraL . 11 48

2 1 5 4

2. Symhetic rubber
and rubber substi-
tutes .
3. Reclaimed rubber . 259

4. Waste and scrap of
of unhardened

330

Gmawp ToraL . 170 378
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Anmtherily snirmsied with the Task &f
Bandling Imgert and Expost of
Feature Flims

1962 EHRI RAJDEO SINGH
SHRl1 G P YADAV.

Wil the Minister of
be pleated 10 state

COMMERCE

(¢) whether import and export of
feature films will henceforth be handl-
ed by the Mimistry of Information and
Bicadcasting, instead of by the Indian
Motion Pictures Export Corporation
(IMPEC),

(b) s su whether with no other
business left the said IMPEC incor
poiated in September, 1983, stands dis-
solved, and

(c) if so, the reasons for this change
and the benchts likely Lo accrue there-
fiom*

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A
C GEORGE) (a) snd (b) Work of
import and eaport of films and import
and wistitbution of film raw stock 15
being, transferred from Commerce
Mimiry to the Mimistry of Informa-
tion ang Broadcasting Indian Motion
Pictur>s Export Corporation (IMPEC)
which 1t a public bLmited company
will continue to function as an ex-
porter ot  Indian Hlms Its control
will. however, be transferred from
the State Trading Corporation to the
Ministry of Information and Broad-
casting The question of dissolving
1t does not arise

() It 13 expected that this work
will be better dealt with as an integ-
ral part of the fermulation and 1mple-
mentetion o the national Alm policy
which js the responsibilityv of the
Minitiry of Information and Broad-
carting.

Increpse In thy Rxport of Woold

1964. SHRI RAJDEO SINGH Will
the Minister of COMMERCE be pless-
ed to viate
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(a) whether wood exported worth
Rs B8.07 crores during the aust nine
month of 1872-73 is more than the
export dunng the full preceding year
0. 1472-74,

(bj 1f Bo, the reasons for this n-
Crease

(c) whether Government expect
that this proportion of increase will be
maintained, 1f not gradually increas
ed in the coming years and

(d) whether foreign markets have
demanded some special wood available
in our forests if so, Government's
reaction thereto”

TIIE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A
C GEORGE) (a) Yes Sir

(b) The Iincrease 15 mainly due to
larger exports of Rosewood during
1472-73 as compared to previous year

(c) This 15 not hkely Sir

(d) Indlan Rosewood is 1n great
demand 1n foreign markets In view
of the very slow growwng unature of
this wo7d and because of i1ts demand
in the internal market for playwood
and veneering industries its export is
regulated to export surplus svailabih-
ty

Purchase of more Boeing 737s hy
Indian Aurlines

19¢5 SHRI RAJDEQ SINGH
SHRI PRABHUDAS PATEL

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether the Indian Airlines had
sought the Central Government's per-
mission to purchase some more Boeing

797's as part of its fleet augmentation
gcheme

(b) whether thus fleet sugmentation
has besn necessitated by feeding more
trunk routes and opening new routes;
and

(c) it sn the names of the new
routes®



183 Written Answery

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) Indlan Alrlines have
considered different types of aircraft
for augmenting thelr fleet capacity and
have submitted certain proposals to
Government which are under examina-
tion.

(b) and (c). The present fleet aug-
mentation proposals have been plan-
ned to meet the growth of traffic on
the existing routes.

Proposal to Introdyce Direct Flight
from Calcuttz to Port Blalr without

Touching Raungoon

1966. BHRI 8. A. MURUGANAN-
THAM: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the Indian Airlines has
any proposal to jntroduce direct flight
from Calcutta to Port Blair without
touching RangoOn. and

(b) it so, when the direct flight is
expected to be introduced®

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) and (b) With effect
from 16th May, 1973, all Indian Air-
lineg flights from Calcutta to Port
Blair have been scheduled to operate
direct, without touching Rangoon.

Expensive Nature of Operation of
Internstional Flights through Calcutta
dog {0 Additional Levy Imposed on
Aviation Fnel by West Beagal
Government

1967. SHRf 8. A. MURUGANAN-
THAM: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whether spokesman of the Inter-
national Air Operators Committee has
recently stated that operalon of inter-
national flights through Calcutta has
become more expensive thap through
any other alrport in India or alsa-
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where due'$o ‘the additlona] levy im-
posed on aviation fusl by the West
Bengal Government; and

(b) i1 so, what §s GOvernment's re-
action thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) There have been repre-
sentations from the international alr-
lines operators and the International
Alr Transport .Assocltion against the
high incidence of sales-tax on aviation
fuel levied in the state. The matter
has been brought to she notice of the
Government of West Bengal

(b) Government are keen that the
importance of Calcufta should be
maintained and international airlines
should not discontinue serviceg touch-
ing this airport.

Common sirategy inm the Field of Inter-
national Trade for Meeting Challenge
Posed by Powerful Forces in West
Europe

1968. B8HR] P. GANGADEB"
SHRI K. LAKKAPPA-

Will the Mumster of COMMERCE
be pleased to state-

(a) whether his Ministry is consi-
dering the mneed for forging closer
links among the developing countries
to evolve a common strategy to meet
the challenge posed by the powerful
forces in West Europe In the field of
international trade; and

(b) it so, what steps are proposed
to be taken in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A
C. GEORGE): (a) and (b). India ha»
been consclous of the need for a com-
mon stand by the developing countries
and cooperation among themselves t°
meet arising out of the
integra mo in Europe.

19 UNCTAD, GATT and other Inter-
national forums such as the Common-
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wealth aud ECAFE India has bien
making efforts to press for an equit-
able and just solution to the problems
posed by the European integration
movement,

India has been taking the lead In
the organisation of and deliberations
in the ‘Group of 77" developing coun-
tries, which came into exiustence about
a decade ago. The Algiers Charger of
1067, and the Lima Declarastion of
1971 bear testimony to these efforts

Efforts are continuing to explore
further avenues of cooperation among
developing countries

Commodity-wise Export Targety for
1973-14

1989. SHRI K. LAKKAPPA,
SHRI P GANGADEB

Will the Minister of COMMERCE
be pleased to state

(a) whether commodity-wise export
targets are to be formulated by ks
Ministry for 1973-74; and

(b) if so, whether the latest changes
in the foreign trade pattern will be
kept 1n view while the export targets
are formulated?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)‘ (a) and (b) The
Fourth Five Year Plan envisaged an
export target of Rs 1900 crores for
1973-74 However having regard to
the fact that the target set for 1973-74
was achieved durnng 1972-73 itself
and that there is pressing need for
earning additional foreign exchange,
the Ministry is presently examining
the possibility of a target higher than
the one envisaged in the Fourth Five
Year Plan for 1073-74 Such possibi-
lities are also being exammned in
regard to important exoprt items

While considering t-» targets ac-
count will be taken of the new deve-
lopments and changes in the trading
pattern.
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Purchase of Import Entitlemenis

against Import of Non-Traditwaal

Items at High Premium by Registered
Export Houses

i¥74. SHRL JYOTIRMOY BOSU.
Wiil the Minister of COMMERCE be
plea-ed to state

{a) whether his attention has heen
drawn to the fact that in 1970-71 and
1072 <ome 1registered export Houses
had purchased from small exporters,
import entitlements rece.werd ag nst
import of non-traditional item= at nigh
premium;

(LY whether 1t has been alleged thai
the import entitlements were convert.
ed and stamless sheets and polyester
varn were imported by those register
ed export houses

(c} whether these import: have
brought gain 1f 200-300 per cent to the
the registered export houses; and

(d) if so, the facts of the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) No, Sir

(b) to (d). Do not arse.

Aircraft Parchased from Abroad by
Indian Airlines and Air India during
the Last Three Years

1974 SHRI JYOTIRMOY BOSU:
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to state

{a) the number of each category of
awrcraft purchased from abroad for
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Indian Afrlines and Air India during
the last ithree years; and
(b) the price pald for the purchase

of each category of aircraft during
this period?

AUGUST 3, 1078
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (h). During the
last three years, the following air-
craft were purchased by Indian Air-
lines and Air-India from abrpad. The
price is indicated against each. Pay-
menis are spread over several years.

Indisn Airlines . B

Air-India .

Aircraft Mumber Total Cost
(Rs, in
crores)
mnrm 7 i2+B2
Bocing 747 . 4 7787

Assessees In  arears of Imceme-tax
above Rs. 25 Iakhs

1975. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) the names and particulars of
Income-tax assessees whose tax
arrears amounted to Rs. 25 lakhs and
above as at the end of the financial
year 1871-72;

(b) total amount of arrears in the
name of each assessee on that date;
and

{c) what steps, if any, have been
tuken by Government to realise the
arrears?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). The
requisite  information regarding the
assessees whose tax arrears amount-
el to Rs, 25 Jakhs and above as on
31-3-1872 is given in statement laid
on the Table of the House. [Placed
in Library. See No LT-5308/73).

(e) All steps provided in law, in-
cluding the following, have been
taken and are being taken depending
upon the facts and circumstances of
each casei—

(1) Levy of penalty under sec-
tion 221 of the Income-tax

Act, 1961 for non-payment of
tax.

(2) Attachment of money due to
the assessee under section
228(8).

(3) Attachment of money In
courts under section 226(4).

(4) Distraint and sale of mov-
able property under section
226(35).

(5) Issue of Recovery Certificates
under section 222

(6) Attachment/sale of movable/
immovable property.

(7) Detention of assessee in Civil
Prison.

A Special Cell has been formed in
the Office of the Central Board of
Direct Taxes, to scrutinise and review
individual cases where arrears of
more than Rs. 10 lakhs are outstand-
ing, in order to give proper guidance
to flield officers to take effective
follow-up action.

With a view to tackling the prob-
lem of tax arrears and evolve a firm
policy, the Minister of State in the
Ministry of Finance had discussions
with Chairman and Members of the
Central Board of Direct Taxes, Com-
missioners of Income-tax and the re-
presentatives of the Officers’ Assocl-
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ations. As 3 result of these discus-
-sions, the following steps are pro-
posed to be taken on priority basis:—

(1) Strengthening the cadre of
Income-tax Officers and Tax
Hecovery Officers.

(2) Evolving a machinery for
the speedy write off of irre-
coverable demands.

43) Expediting adjustment of
taxes already paid, disposal
of applications for rectifica-
tions and orders to give
effect to appellate orders.

{4) Requesting the appellate
authorities to take wup all
appeals and references where
large demands are involved
on a priority basis,

(3) Enlistment of the co-opera-
tion of Officers through their
respective Associations.

Member (Budget), Central Board
of Direct Taxes has been holding dis-
cussions with the Commissioners of
Income-tax to guide them in tackling
this problem with particular reference
to cases involving large demands.

Wemittances by Forelgn Cempanies
with foreign majerity shares

1976. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4190 on the
Ist September, 1972 regarding the
Companies with foreign majority
shares and state:

fa) the paid-up capital, total assets,
turn-over and profits of these Com-
panjes, year-wise, during the Jast
dhree years;

(b) the total amount remitted by
‘thess companies umder each head,
Yearswise, during these years;

1259 LS-7

(¢) whether Government are con-
sidering to nsationalise some of these
companies; and

(d) if so, the main features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) to (d).
Information is being collected and
wil] be laid on the Table of the Lok
Sabha.

Money given as deposits, loans or
otherwise to foreign banks by LF.C.,

LD.BI1 and other term fmancing
Institutions
1977. SHRI JYOTIRMOY BOSU:

Will the Minister of FINANCE be
pleased to state the total money giv-
en as deposits, loans or otherwise to
the foreign banks by IL.F.C., ID.B.L
and other term financing institutions,
year-wise during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The
Industrial Development Bank of India
does not maintain any deposit account
with any foreign bank but it extends
facilities to banks including foreign
banks of refinance of export credits
and industrial loans and rediscounting
of machinery bills. During the last
three years 1970-71, 1871-72 and
1972-73 (July-June) foreign banks
have been sanctioned such facilities
aggregating to Rs. 403.13 lakhs,
Rs. 475.05 lakhs and Rs. 433.40 lakhs
respectively,

The other financial institutions do
not sanction any loans or other forms
of assistance to banks including
foreign banks, However, they main=-
tain certain deposits with foreign
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banks. Thelr outstandings on the re lévang dates are a3 given below'—

(Rs. in lakhs)
Name of the institution 1970-71  1971-73  1972-73
I.F.C.I. (year ending 30th June) 65:00 14*00 2700
U.T\IL (year ending 30th June) o 16 o' 05 025
I.C.I.CIL
(year ending 3ist December, 1979, 1971 & 1972) 2337 15°29 14+ 29

Information 1n respect of Life Insurance Corporation of India ig being
collected and will be laid on the Table of the House to the extent available,

NoTe.—I.F.C.I.—Industrial Finance Corporation of Inda,

U.T.L.—Umt Trust of Inda

1.CI C.L.—Industrnial Credit and Investment Corporation of Indm Limited
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Trade Agreements in Force between
India and Burma

1079 SHRI SHASHI BHUSHAN:
Will the Minister of COMMERCE be
pleased to state:

(a) the trade agreements in force
between India and Burma at present
and the period of these trade agree-
ments; and

(b) what efforts are being made to
increase the export and import trade
with Burma?

A, C. GEORGE: (a) and (b), There
is only one Trade Agreement with
Burma. It came into force from the
27tp May, 1970, and was initially va-
lid upto 31st Deecember 1971. It pro-
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videg for ity automatic extensions for
aperiod of one year, at a time, unless
one of the contracting parties gives
notice of its intention to terminate
the Apgreement, three months In
advance, It continues to be in force

at present,

All import/export trade in Burma
is nationalised. The Myanma Export
Import Corporation is the main Gov-
ernment Organisation handling the
imports and exports of Burma. All
the imports into Burma are effected
through global tenders. The tenders
issued by the Corporation are given
wide publicity in India and maxi-
mum  possible participation Dby
Public Sector Undertakings and
Private Trade in these tenders is en-
couraged. They are also encouraged
to enter  into long term and bulk
supply arrangements, Deferred pay-
ment terms have been extended for
the export of capital goods to Burma.
Short term commercial credits are
also extended for other items.

India has been importing rice from
Burm: subject to her regquirements

and Burmese availability. Possibility
of divergifying our imports from
Burma are also being explored.

Foreign Minister recently led a
delegation to Burma which held dis-
cussions with Burmese Government
covering various aspects of coopera-
tion.

Import of Rubber

1980. SHRI D. P. JADEJA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether rubber is being im-
ported; and

(L) if so, the total
rubber imported during the
three years, vear-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Import of
natural rubber has been totally
banned from the licensing period
April, 1973, and recently we are ex-
porting natural rubber.

(b) A statement ig attached.

quantity of
last

Statement
Statement showing the import of crude rubber (including synthetic

and reclaimed) during the
1972),

years 1970-71 to 1972-73 (upto December,

Qua tiry i+ Towes

5 e — - ——

f;l('., A ﬁe;aipthn 1970-71  1971-72 . ‘:gvm
1972)
1. Natural rubber and similar natural gums.:
(" Natural rubber (hevea) 1824 405 234
(i) Latex products other than hevea /bhalata, gutta-
percha, etc.) . . . . . 535 548 370
{iii) Crene rubber sheews (nut manulactured) . 145 36
(fe) Others . . . 277 126 224
ToTAL 2781 1S h2a
2. Synthetic rubber and rubber substitutes 5004 5456 4335
3. Reclaimed rubber . . T
4. Waste and s>rap of unhardened rubber 1 3
Granp ToTaL 7786 6974 5164
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Proposal submitied by Bihar Govern-
ment ga solve thé problem of shortage
of yam ifi the Staté

1961, SHRI RAMAVATAR SHAS.
TRE: Will the Ministar of COM-
MERCE: be pleased to state;

(a) whether thousands of weavers
of Patna, Bihar $harif, Gaya. Bha-
galpur, Giridih, Monghyr, Darbhanga,
Madhubani etc. of Bihar are facing
unemployment due to the shortage
of yarn;

(b) if so, whether the State Gov-
ernment have sent any proposal to
him for solving this problem;

(c). i so, the broad outlines there-
ot; and

{d) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government
have no informatien,

(b) to (d). Do not arise.
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Utllisation of Central assistance for
cleaning tanks in Sawantvadi and
Khed areas of Maharashira

1083. PROF. MADHU DANDA-
VATE: Wil] the Minister of FINANCE
be pleased to state:—

(a) whether the Maharashtra Gov-
ernment have approached the Cen-
tral Government for permission to
utilise part of the Central assistance
for drought affected areas, for clean-
ing the tanks in the areas within the
jurisdiction of Bawantvadi and Khed
Municipal Councils in Maharashtra;
and §

(b) if so, what is the reaction of
the Central Government {hereto?

TIIE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) No, Sir.

(b) Does not arise.

Policy regarding Export of Castor Ol
to ensure profit for S T.C.

1984 PROF. MADHU DANDA-
VATE: Will the Minister nf COM-
MERCE be pleased to state:

(a) whether the po'icy of Govern-
ment regarding castor oil exports is
proposed to be oriented to ensure
profits to the State Trading Corpora-
tion when there is boom in world
markel of castor oil;

(b) whether in the current boom,
private exporters of castor ofl have
taken away the cream of profits; and

(c) it 8o, whether Government pro-
pos¢ to investigate the reasons for
such profits by the private exporters?
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(a) te {¢). Gov-
ernment’s policy regarding castor oil
export s oriented towards earning
maximum foreign exchange for the
countty. With this objective in view,
the export of commercial grade of
castor oil was canalised through the
S.T.C. with effect from the 18th Sep-
tember, 1071, The export of medici-
nal and hydrogenated castor oil con-
tinued to be effected through private
trade. There were, however, com-
plaints of malpractices in the exports
made by the private trade. The Gov-
ernment, therefore , canalised the
export of medicinal and hydrogenated
castor oil also through the S.T.C.
with effect from the 27th April, 1973.
The export of castor oul is effected
by the S.T.C. by purchases through
tender system so that all traders may
compete,

Stops to provide Aircrafi to Assam
Flying Club

1985. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Assam Flying Club is
without an aircraft; and

(b) if so, the reasons therefor and
the steps taken to provide aircraft to
the flying club?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). The
Assam Flying Club has two Push-
paks and one Tiger Moth which are
presently unserviceable. One Push-
pak met with an accident on 9th De-
cember 1072. The Certificate of Air-
wqrihiness of .the other Pushpak and
the Tiger Moth expired on 15th Sep-
tember, 1970 and 27th June, 1972 res-
pectively. The Club has not put them
in fiyable condition.

At-the request of the Club, the
Director General of Civil Aviation

has allotted one Government~owned
Pushpak which will be delivered to
it shortly. )

Ban by Sudan on Export of Cotion to
India

1987. SHRI N. K. SANGHI: Will

the Minister of COMMERCE be
pleased to state:
(a) whether Government of Sudan

have imposed a ban on the export of
cotton, unless the Indian ban on ex-
port of tea to that country is lifted;

(b) what is the total quantity of
cotton that Sudan had agreed to
supply to India and how much out of
this has actually been offered by Sudan
and contracted by India for supply;
and

(¢) what steps have been taken to
get over the present difficulty and the
ouicome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) In view of the
temporary embargo on Indian exports
to Sudan, the Government of Sudan
has made the release of cotton con-
ditional on release of tea from India.

(b) Under the current Trade Plan
Sudan was commitied to supply £24
million worth of cotton to India
Todate, India has been able to con-
tract for cotton worth £2.5 million
on.y

(c) The Government is aware of
the problem which is expected to be
resolved during the forthcoming mid-
term talks with the Sudanese.

Submission of a Memozandum by a
delegation to Governor of RBl. in
Bombay

1988. SHRI ISHAQUE SAMBHALI:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Governor, Resexwe
Bank of India received a memorandum
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from a delegation which met him in
Bomquthci!.rd.‘l‘um, 1973;

(b) if so, the demands listed in the
memorandum;

(¢) whether the Governor has
given any assurance with regard to
the demands; and

(d) i so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI: (a).
The Reserve Bank of India has re-
ported that the only delegation that
met the Governor on 23rd June, 1973
was that of the representatives of
the Ail India Reserve Bank of India
Supzrvsory Staff Association; how-
ever, no memorandum was presented
to the Governor by this delegation.

(b) to (d). Do not arise,

Indian Airlines Proposal to go in for
more Caravelles dune to shortage of
Planes

1989. SHRI ISHAQUE SAMBHALIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Indian Airlines pro-
poses to go in for more Caravelles due
to shortage of planes;

(b) whether the retiring chairman
of Indian Airlines had sent hig re-
commendations to Government in this
regard; and

(c) if so, the broad outlineg there-

nf and deecision of Government
thereon?
THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR.
KARAN SBINGH): (a) to (c). The
Government have approved a propo-
sal of Indian Alrlines to obtain three
Caravelle aircraft from abread on dry
lease for a period of 18 months to
meet emergent requirements of capa-
oity.
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Delegstion of mere Fowery 40 Mom-
bors of Board of Diregt Tames Sor
writing off Arrears of inegmo-tax

1090. SHRI NAWAL KISHORE

BINHA:
BHRI BAT PAL KAPUR:

will the Minister of FINANCE be
pleased to state:

(a) whether Government  have
taken a decision to give more powers
to the members of the Direct Taxes
Board to write off irrecoverable In-
come-tax arrears than hitherto; and

(b) the main features thereof and
the composition of the Board of
Director Taxes?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The Govern-
ment bave taken a decision to give
more powers o the Members of the
Board to approve the write off of ir-
recoverable income-tax arrears than
hitherts:

{(b) Che main features are that
after a case has been thoroughly exa-
minced and recommended for write off
by the Zonal Committees consisting
of thres Comm:s-ioners, one of whom
can be an Addiional Commissioner of
Income-tax, constituted in the differ-
ent Commussioners charges, indivi-
dual Members of the Board may, after
a further scrutiny, approve the write
off in 1espect of irrecoverahle demand
between Rs. 10 1o Rs. 25 lakhs. The
full Board mav exercise similar po-
wers in cases between Rs 25 to Rs.
50 lakhs.

The Central Board of Direct Taxes
consist of a Chairman and four Mem-
bers.

Study made in regard o Ralsing of
Bank Rate and its effect on Produc-
Hion and Productivity

1891 SHRI S. R. DAMANI:
SHRI NARENDRA BINGH:

Will the Minister of FINANCE be
pleased to state:
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(a) the reasons for raising the
bank rate io 7 per cent from 1st
June, 1973;

(b) whether any study has been
made of its effect on production and
productivity; and

(c) it so, the outcome thereof and
Government's reaction therefo?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The bank rate
was raised from & per cent to 7 per
cent on 30th May, 1973 along with cer-
-tain other supporting monetary mea-
sures with a view to imparting
stricter financial discipline among
commercial banks as well as borrow-
ers in an effort to contain inflation-
ary pressures in the economy.

(b) and (c). No, Sir. The abnor-
mal credit expansion in the 18972-73
busy teason was an 1mportant con-
tributory factor in increasing money
supply and in building up pressure on
prices. The Reserve Bank's iniention
in adnpting these measures was (o
Teduce pressure on aggregate mone-
tary 1esources on available supplies
by curtailing the hase ol commercial
bank credit and to prevent flow of
funds to unproductive purposes such
as excessive huilding up of invento-
ries by certain industries with the
help of excessive credit leading
to price rises. It is thus felt that the
impact of these measures would be
more on the flow of credit to un-
sirable channels rather than on pio-
duction,

tation of Recommenda-
tions of Banking Commission

1092. SHRI S. R. DAMANL: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have con-
sidered the recommendations of the
Banking Commission for improving
the performance of the nationalired
‘banks and their services to the pub-
lle; and

(b) the action taken or proposed to
be taken to implement particularly
the recommendation to reduce the
incidence of overtime wages to em-
ployees, to improve profitability and
to bring down operational costs?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMA-
Tl SUSHILA ROHATGI): (a) and
(b). The recommendations of the
Banking Commission i1n regard to
banks’ operating methods and pro-
cedures Including customer service are
in an advanced stage of examination
by the Government. A final wiew on
the majority of the recommendations
18 expected to be taken before long.

Increase in money supply

1993 SHRI S. R DAMANI: Wil
the Minister of FINANCE be pleased
to state;

(2) the increase in money supply
during the year 1972-73 over that of
the previous year;

(b) the share of the State sector

and of the non-State sector in the
above; and

(c) its effect on the mflationary
trend?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R GANESH): (a) Money supply
with the public increased by Rs. 1147
crores in 1072-78 over the previous
vear's level,

(b) The increase in net bank credit
to Government sector was Rs. 1201
crores and increase in net bank credit
to commercial sector, which includes
non-departmental public sector
undertakings was Rs. 36 crores.

(c) The increase in money supply
is likelv to accentuate inflationary
pressures in the economy if not com-
pensated by increase in supply awvail-
abilities of goods and ner\irk‘gq.J
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Intreduciion of fiew mving schemes

1904. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

() whether Government propose
to introduce some new saving
schemes; 2

(b) if so, a list thereof; and

(c) what steps are being taken to
make the existing schemes more at-
tractive?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). Government have recently an-
nounced the introduction of two new
savings schemes, as detailed here-

under:— « #1

(i) A 2-year Post Office Time
Deposit with effect from 1st
August, 1973, which will
yield taxable interest of 7
per cent per annum; and

(ii) A 7-year National Savings
Certificate, effective from the
1st October, 1973, on which
the principal and taxable in-
terest at 7.5 per cent per
annum will be payable at
maturity.

(¢) With a view to rationalising
and improving the existing Small
Savings Securities, the following
decisions have already been an-
nounced:—

(1) The rate of interest on the

creaged from 5.0 per cent to
53 per cent with effect from
the ist April, 1973,
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(ii) The S-year and 15-year Cumu-

there would be available for
regular savers 8 gchemes, viz,
5-year Recurring Deposits,
10-year Cumulative Time
Deposits and 15-year Public
Provident Fund,

Central assistance for drought
affected States

1995. SHRI Y. ESWARA REDDY:
SHRI G. C. DIXIT:

Will the Minister of FINANCE be
pleased to state:

(a) what is the total amount of
Central assistance so far given to the
drought-affected States in the current
year; and

(b) whether there is any machinery
to ensure that the funds allotted for
drought relief work are properly and
fully utilised?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) A statement is
laid on the Table of the House,

(b) The Biate Governments are
primarily responsible for the préper
utilization of the funds allotted for
relief works. So far as the Centre is
concerned, the uilisation of Central

assistance {s ensured by the fidaliss-
tionontmthbuh the figures
Certified! DBy the

of expenditure
Accountants
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Statement
Pitancial assistance given during the current financial year (1973-74) to-

wards drought relief expenditure,

(Rs. in crores)

State Loan Grant Total
1. Andhra Pradesh . . . . . 400 300 700
2. Gujarat . . . . . . 10" 00 778 17° 75
3. Maharashtra . . . . . 35-00 15°00 §0° 00
4. Mysore . . . . . . 10* 00 10° 00
5. Orissa . . . . . B . o "os5a 001 o*30@
6. Rajasthan . - . . . . 800 2:00 10°00

@Artears towards cyclone and drought relief expenditure in 1972-73.

Alleged attempt by monopolists to
create mass discontent through
artificial shortages

1998. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) whether there has been a deli-
berate attempt by the monopolists

production and artificially
shortages; and

induced

(b) if so, what action has been

vested interests get an opportunity
to manipulate supplies and create
further artificial shortages,

(b) In order to mitigate shortages
and to discourage monopolists from
indulging in anti-social activities,
government have been taking several
steps some of which are:

(i) larger releases of foodgrains
through the fair price shops;

(ii) augmentation of the awvail-
ability of essential consumer
goods through imports, and
programmes for higher indi-
genous production;

(iii) equitable distribution of
essential consumer goods at
reasonable prices through
operation of price and distri-
bution controls; and

(iv) discouraging speculative .
stock-holding and meniputia-
tion of the market by restrict-
ing the availebility of credit,
and through resirictions em,
forward trading.
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Frequent cheek-up of physical fitness
of pilots of Indian airiines and Alr,

1897. SHRI Y. EISWARA REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state;

(a) whether the Institute of Avi-
ation Medicine, Bangalore, had re-
peatedly advised the Air India and
Indian Airlines thatin the interestsof
flight safety the physical fitness of
the pilots should be frequently
checked-up by specialists in a\riatl?n
medicine;

(b) whether both the airlines had
refused to accept the advice; and

(c) it so0, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Both Air India and In-
dian Airlines have reported that
they have not received any such
advice from the Institute,

(b) and (¢). Do not arise

Proposal to put an end to private
Agency Sysiem in Indiap Alirlines

1998. SHRI SHASHI BHUSHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the number of private agencies
of the Indian Airlines in various
parts of the country;

(b) whether in the past, a private
Indian Airlines agency in Indore was
sending adults by air under students’
concession;

(¢) whether Government have Ins-
tituted an inquiry into its affairs and
if so, the resuit thereof; and

(d) whether there is any proposal
1o put an end to this private agency
system and if so, when and if not, the
reasons fgherefors?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Seven private agengies
do “handling” for Indian Airlines at
seven stations. In addition, Indian
Airlines have, as on 31st June 1978,
130 selling agents who book passen-
gers ob behalf of the Corporation.

(b) Yes, Sir.

(c) After investigation, Indian Air-
Corporation took the following
atepsr— -

* (i) The appointment of the agency
was terminated with effect
from 18th August, 1872

(i1) A full audit investigation was
instituted to assess and inves-
tigate the total fraud.

(1ii) A complaint was lodged with
the Central Bureau of Inves-
tigation on 10th October, 1972.

(d) There is no proposal to do away
with the handling agency system as it
would be financially highly disadvant-
ageous to the Corporation to open
offices at places where the frequency
of operations i1s low

Ticketless travelling in Indian Airlines

1999. SHRI SHASHI BHUSHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state*

(a) whether it hag come to the
notice of Government that there has
been ticketless travelling in the
Indian Airlines;

(b) whether some persons were re-
cently apprehended for ticketless
travelling in the Indian Airlines; and

() if so, the particulars thereof
and the action taken against them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH): (a) to (¢). Since 3th March
1872, three instances of ticketless
iravel on Indian Ailrlines have been
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detected. The details and the action
taken in each case are:—

(1) On 24th March 1972, one per-
son travelled without ticket
from Calcutta to Gauhati on
Indian Airlines flight IC-205.
He was apprehended at Gau-
hati and was handed over to
the Airport Security police.

(2) On 18th December 1872, a
‘hippie’ travelled from Goa
to Bombay on Indian Airlines
flight No. IC-164 against a
valid ticket but did not
alight at Bombay. Since the
same aircraft operated flight
IC-107 from Bombay to Ban-
galore, he managed to travel
by this service without being
detected at Bombay. At
Bangalore, he was appre-
hended and handed over to
the police,

(3) On 1"th February 1973, one
person travelled on flight No.
IC-460 from Bombay to In-
dore. He did not disembark
at Indore during the transit
halt and was found sitting in
the aircraft, Just before the
departure announcement was
made, he wanted to go out of
the aircraft to the terminal
building but was not allowed
to go. On checking, it trans-
pired that he had managed
to travel from DBombay to
Indore without a ticket. He
was handed over to the pclice

Lean given fo Foodgrain Dealers
under direction of Reserve Bank of
India

2000. SHRI SHASHI BHUSHAN:
SHRI SAMAR MUKHERJEE:

Will the Minister of FINANCE be
Pleagsed to state:

() whether g sum of Ra. 83 crore

has been given as loan to foodgrain
Gealers umder the directions of the
Reserve Bank of India;
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(b) the policy of Government in
respect of granting loah to foodgrain
dealers and the amount so given to big
foodgrain dealers recognised by
various nationalised banks, their
number and the amount given to
each of them;

(c) the period for which this loan
was given and af what interest; and

(d) whether any guidelines for the
future have been issued by the Re-
serve Bank of India to other banks
in this respect and if so, the parti-
culars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) No,
Sir.

(b) to (d). Advances against food-
grains are subject to selective credit
controls announced by the Reserve
Bank from time to time. During
1972-7T3 these were considerably
tightened. Various measures taken
since November, 1972 are given be-
low:

(1) The basis for the permissible
Lmit for advances against
foodgrains was changed from
bank-wise to party-wise in
1972-73. This has been done
to ensure that banks did not
offer large credit to a few
parties utilising the unused
credit .imits of other borrow-
ers.

(2) The ceiling, which earlier
stood at 110 per cent of the
average ageregate credit
(against paddy and other
foodgrains excluding wheat)
maintained by the Bank in
the corresponding 2 months’
period in the preceding year,
has been reduced; for each
party, the ceiling is now 100
per cent of the peak level
outstanding for that party in
any of the last 3 years. As
regards wheat, please see
paragraphs 8 and 7 below,
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(3) New parties canndt be given
advantes without the appro-
val of the Reserve Bank of
fndia, Similarly for increas-
ing the level of credit to
existing parties Reserve Bank
of India's approval is re-
Quired.

uy

{4) The Reserve Bank of India
advised the banks to pursue
a po'icy of cautious lending
against foodgrains so as to
prevent the undue holding of
stocks by the borrowers.

(§) In April, 1973 the minimum
margin on bank advances
against foodgrains was in-
creased from 50 per cent to
60 per cent. Simultaneously
the minimum intercst rate
was also increased from 10
per cent to 12 per cent on
these advances.

(8) In May, 1973 the banks were
advised to ensure thut no
loans against the security of
wheat are outstanding 1n
favour of any wholesale
trader or retail trader other
than those who have lhcense
from the concerned State
Governments to hold stocks

(7) In May, 1973, the banks in
the main wheat producing
States of Punjab, Harayna
UP. MP. and Bihar, were
asked to undertake a special
review of credit limits ex.
ceeding Rs. 20,000.

Regarding the amount of advances
given to each of the big foodgrain
dealers in accordance ‘with the law
and practice and usages customary
among the bankers it is not possible
for a bank to divulge information
regarding dealings with its thdividual
constituénts,

———
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CALLING ATTENTION TO MATTER

REFORTED SPUMT I THE ACTYVITIES OF
Naga HosXIxs 1N MANDNUR

SHRI M. RAM- GOPAL REDDY
(Nizamabad): I call the attention of
the Minister of Home Affairs to the
following matter of urgent public
importance and request that he may
make a statement thereon:

The reported spurt in the activities
of Naga hostiles in Manipur
leading to  killing of 17
Jawans and 2 civilians.

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT).  Sir, Governinent view wiull
serious concern the violent attack by
the Naga Hostiles on the security
force . There were 4 jncidents of
secutily foices being ambushed in
the hill areas of Manjpur since Ist
July 1873. Scventeen security forces
personnel were killed and 14 wound-
ed. Two civilians were also killed.
Details of casualties inflicted on the
Naga Hostiles in the course of  ex-
change of fire aic no! known

Operations launched by the security
faorces in the affecled areas are In
progress All assistance is being pro-
vided t: th: Government of Manipur
who along with the intelligence agen-
cies and the security forces arc tak-
ing appropriate eteps to counter the
activitles of the Naga hostiles and
provide satisfaztory protection to the
villagers.

SHRI M. RAM GOPAL REDDY:
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frained about 800 Nagas and equipped
them with automatic weapons, and
the hostiles have managed to
enter Indis, and they are starting
all these violent activities, I want to
know from the Minister whether it
is a fact that 800 people have rezently
enlered our country, and why our
Intelligence and the other depart-
ments concerned have not found out
that they were entering our country.
When our Intelligence could locate the
Gazi whi’h sailed from Pakistan to
Vizag, why is it not possible to trace
out the entry of the hostile Nagas into
our couniry? These 800 people may
be microsropic minority, but it s
enough to create terror in the villages.
There is informaticn that the hostile
Nagas are moving in batches of two
or three and are moving very freely
in the villages, I want to know why
the administration has not got hold
of these pecple so far. The Ministe:
says that about the casurlties inflict-
ed ot the hostile Nagas he has got
no information. After all, when they
were engaged in these a tivities, when
he knows that so many people were
on our side, why is the information
not forthcoming from the Minister?

I went further to know whether only
these 17 jawans and two  civiliana
have died in the ambush or whe-
ther there are any more casualties
which did n:t come to light. I want
to know what steps the  Nagaland
Government is taking.

I also read in the papers that our
security forces have been reinforced.
I want to know why the security for-
ces were not sent in advance and why
we are not taking precautionary steps.
When an incident takes place, then
alcne we gare taking precautionary
measures. We know the attitude of
China. There is trouble in Baluchis-
tan and the North-West Frontier Pro-
vince of Pakistan and China wants to
equate India with those areas to tell
the world that there are the Nagas
in India and also there is trouble in
Nagaland and Manlpur and other pln-
cts,  That s why I request the
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Maminy- (A
Minister to make a detailed statement
why precautionary measures were
not taken and why this situation is
coming up now and then.

Moreover, several times our Gov-
ernment is trying to have some nego-
tiationg with the underground Nagas.
This is n:t correct. We cannot discuss
with deshadrohis; with Phizo sitting
in England; we also demand from the
Government of Britain that Phizo
should be handed over to us. Some
how or cther h2 managed to escape
from our country to Britain. There, he
has taken the citizenship of Britain. 1
want to know what steps the Gov-
ernment of India is taking, and
though China is unfriendly to us.,
whether we are going to lodge any
protest with the Government of
China that they are indulging in an
attitude of hostility towards |us,
and whether are going to do the same
towards them if it comes to that, 1
want to have a detailed statement from
the Minister.

SHRT UMA SHANKAR DIKSHIT:
It was kncwn that about 100 to 150
Naga hostiles were lurking in the
Nagal:ind-Burma border, During this
periou, since April, 1973, small num-
bers in twos and threes of these hosti-
les have been coming into Nagaland
through the Tuensang district and
they were al<o going to the area inha.
bited by the Nagas in the northern
portion of Manipur area. This process
has been going on in a kind of con-
tinual trickle The terrain is such and
particularly after the rainy season
some kind of direet confrontation in
the army siyle is not possible. But
otherwise steps have been taken from
time to time.

It is true that the certain number
of Naga hostiles were known to have
gone through to China. And, they
had returned. They were on the Bur-
ma border. When pressure increased
on the Burma border. they had been
ecoming into Nagaland. Now recently,
particularly in July, they have been
going to the Manipur side, The im-
portant point is that the Government
of Nagalang and the people of Nigs
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land ars determined not to encourage
them. As the House is aware the
underground Naga activity was dec-
lared illega] in September-October
1972. Bince then this entire activity
has been treated as such and action
has been taken. Normally during
this time, as the middle of August
approaches there is an attempt made
to catch the public eye in foreign
countries, particularly Mr, Phizo,
who goes on putting pressure wpon
them. Pressure upon the wunder-
ground Nagas is from below and
above, so that they can justify their
existence,

Four incidents have been taken
place on 10th July, 27th July, 31st
July and 1st August 1973, I can give
the particulars of casualties, On 10th
July, a BSF convey on way from
Chassad to Imphal wa, ambushed by
the Naga underground 4 miles north-
east of Shang Shak, 5 peisonnel of
BSF and 2 avilians were killed and
1 personnel of BSF was injured. The
underground took away 3 rifles and
400 rounds ol ammuntion.

On 27th July a CRP convoy was am-
bushei by the Naga underground near
Daillong m Manipur Weost District. 3
personnel ¢f CRP and 2 members of
the Village Volunteers Force were
killeq and another 4 personnel o
CRP and 1 member of the Villag- Vo-
lunteer Force were injured.

On the 31st July, a convoy of 20
Assam Rifles was ambushed near
Ukhrul in Manipur East Dustriet 2
personnel of Assam Rifies were killed
and 4 injured of whom 2 were in
serious condilion.

On the 1st August, a convoy of
Assam Rifles going toward Mao was
amhbushed, 1 km from Mao township
In this incident, 5 pers:nnel of Arsam
Rifles were killeg and 3 Injured.

Intimation has been received that
one Nagn hostile has teen killed in
the operations on the Nagaland side.
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Operations have been started and a
coordinated effory is being made bet-
ween Assam Rifies, BSF and the lo-
cal force. Firm action is being taken.
On the cther side also, a newspaper
report saysthat 10 hostiles have been
killed. 1 tried to-get confirmation of
this from the Manipur Government
but it isnotpolllhletomﬂ.m
figures are not unexpected, but we
cannot say whether the number of
casualties mentioned is correct or
not. But some casualties are lkely
to have taken place in the hostiles
side.

SHRI M. RAM GOPAL REDDY:
Have you any information that these
Nagas were irained in China.

SHRI UMA SHANKAR DIKSHIT:
There was information that the 100
to 150 hostiles that were said to be
on the border of Burma were believ-
ed to have recelved some training in
China.
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W wrow oxT § Wi afy g QW
¥ Wl ooy 4 7 AT wer wow oF e
gPawmyaagn?

TATTET VAT BT & AW W A
Heqr ¥ 3z wifzanfy & ¥ owmeA
faift e w7 Rt §, ag wETETOE
¥ wrar &1 Afed AvETe & IR R
fasg w1 wr¢a W Y wf F &
e wEAT g fe fend gw W
ard am oY IRl w g fzar
Tt ¢ ° gEre fEnd & 8T & TAwr
AT WA ®TH A AT WY GG g

" & Afer gadt wrn & fow WY § oY
QAT T qre AEE {1 i agt wY
qTHTT 4 A9 I 7 gEew @ 7
W sfzaré & e o7 IEETA wOEr
T e A 27w oW SAEY A
T XETT & wrdw 24 f A fadfey
& wrT FE Y ¥ fry 3w Y A
a7 1?7 wmA wifrs amt s @
¥ faar 3 | WA A7 w19 I & ATA-
w7 3% ¢ wgwr wf Awar
Y faelt &1 uw AHEET Y B Ay
¥ ¥T ¥ A4 ¥ WIS T ALY
fl 771 ®1 goETT w1 ¥ wiuw qEmAr
¥ w7 ofiwrr ¥ &7 waAr ® gz &
g fis srgr WY Folt arar i I
AT A AT 7 W WY R N §
ke 37 oy Agre § fr g W faey
ar fad I8 @1 1 oFx frar ang
ay W qry & s ?

T4t aren * wer & e A wgEar
A7 8w wgw g fe few
e Y wgrer IRy Y @ 7 s
WIS W 9 TN ) W WE I
@ € v wtw whx ot gl wow &
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t o wg A 7 oAy wo wrE
qar Iuw %< § £ 6 amn frifey
w1 oz foar 7w WY RN TR %
fam ag waEr waer & faar s ?
am fomr § g w73 &, g e o
a1 ¥ ¢, @ AR AW Y W A,
AT W WRY F ) qg gEemr WY
e T &1 @& Jum ww w4 7
FH AATA AN A TT A DTy
AT A q¥ex & fav afew ol %
T I OFT A 9 ¥ Iw &
T WG T2 & | 99T a7 9] AW
AT AT A AiGE WFT F §S g AR
T &7 ¥ AR qgwAr faadt | wa
a1 qaT @Y s @ f e arE oF Y
T q4r § o v fadifedt Y qrwy
W w7 qw AE 7w d1 wrd afw
forrlY a=dt &1 a% (= af-fafadt @
E11 A1 g SRS Wag Ty § I
qrHTQ & w7 gwreey w@an v 9w
*1 7 g fF 29 I I 7 A%
fr & g srewmga 7 3 A fady
AT AWM F I T £ awT F7 qOHTQ
q v &7 W+ fams o wiad
&7 & WY FI7 TCRT g9rEr 27

st gumE Dfew : AEET w2
¥ w1 fe ag fet ¥ wiear a= oy
21 g 3wt "nvw g wfed fe
qfrfeqfe oz aga aif7 ofF | apneY
& AT B & qEEET a9t aw fear
mar | w=r § Ay afvfeafa g e
¥7F Aifg @zdr @€ | ArmdT gwTAT
T I AR T ot oW ¥
TMEE F TG I WG GEARFT
w &1 m fraag # wok dnfr §
& wowen  f& Aawda axa w7 gEw
qU GAAH A ¥ g 9T gy
weR | weaT ag Qv ¢ fe owe
#t ofre & fore ¥ e qrw g faumdy
o €, 99 ¥ g v ¢ fec
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[ sewwr fiwa]
oTrar 9¢ wifeT ooy o v § wa
Tl v wF frry of ooy 4 A
WA & Y T R GFAC CwT WA § 4
queY ¥ ¥ 5T HL gy A wd § o<
Tq% A% ¥ A v fawT wrk ¢
g ¥ A1t § fe WY v § Wk Wy
HAETIAT &Y W X | WA ¥H AW ¥
qTHAT g W¢ 7w wew T4 )
IR T W wier Y AT g,
wfas]l wfurw ¥oz &Y ar dxg At W
<k 77 faemr &%, a=1 QT F o0
w7 & faer 7 1€ 1@ 7w gy qa fa=w
T, AY uF fo ) 79 7 o ¥ 53¢
a8t A% §1 qgi w1 AW agt A N
qgrét wE R & 7 1w Az Wy § fw =g
T WMZ TF; & FT ALGE Al 0
qEAY | AAIT WIET & TE I
gw faar § fr oo & o gfgare aiteg
g gIT O AA famm 1 g @
qq W AWET WA KT AN A7 @
¢ g% 1= w famar wr favg qag
@ & ow F T & [y gurd Aeweat
7 wtf fasQa afefeat 3w g€ ),
T AR AN MET)
AW A § g A g, W
& T 78Y fwar o awar g, W Ew
; W ®OT WY T wigt &1 whr
¥ e ¥ gf wraw gar § fe
fefeat & 1 faas, 1973 & 21
i, 1973 a% 7, 62 #Y WO 437
W UEET o TWo Wo 7.62
# gF TeEw, 19 fwiAT, 8 Uk
;\tqqlhm%‘ 62 UIT TR W
i

AUGUST 3, 1979

Hostiles Nagas in

Manipur (C.A.)
N A gk oW whege §iT
i Srawc F ok}, WA
uy fafer g i s afoge ¥ 1 ol
& 319K, 1973 W% 95 WINT FIEITKA
% a4 W1 38 wrewEwyw few
w1 T wafag # aimdw ¥ s 94
i feww Tl ny Wit 385
7 wrewgady fFdr

oK gw qu fax A, at afcferfr
WEHTIQA, a1 WA wEed Ry
qarx & &, A g1 ewd W
¥ FT W wg AT Feawa
w3 E® vicfeqfa o et fadawr
AR L

Wt gwAw w3 : 57 Fawr
G F Y qor ¥, A wra-fai
TN ®T @ & WK wifearfagy ¥
9§ W W &1 WA A A @
¥ gox 4y faar ) FA wpRw A
%% 5 qowe A T w3 AEA
fex §1 &7 qar ¢ f% wui S el
& gy faa g, fam ¥ qew @Y
% )

st Taswe Qfav ;. @rd
w-Atfe ®17 Qu. qEg A 1g gEAT
¥ ET ST AL T AT T
w A g Afaqe WX Amrdee
ok swcfrweEsn g1 @
9T 1T §, W wge Hiar g Wik
I 9T fagyor af fem wr gwar

¢

ot gwnwr worw : §x wrfz-
faat ¥ g WA W A
fed ark Fatd rger i

Wt Fwiver Ny warawr
wew fegrwrdwmt . ¢w qay fdsa
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A o wff § wem s v
Tear o § —ww< faar g @

oft Tt ste SEw (FwEfgR)
W wgieE, A st wfige
o whitfew feafr §, sawr s
¥ W gEWTE e A Td anear
o &1 anf ¥ IR H N I MRy
QR . I Tw-qrw ¥ fag and
ORI g 999 A4 v g |
efier & 3w & o W & W1y
ait g ool g AW R R
A eww §) W AIgEn R W
A W o o oWk
wg wrg ¥ fr fet 7 ffrag o
¥ q@faT fw ¥ amaTm F1 A}
fawrea oy et wrir) & g s
Frgar g fo s aat s
T fga s ATy 250 fiw &
TET 97 HIT WUET T ATE 150
M & WAE? 97 @ g F Ay
¥ wfgw & sgeer w9 &
aowar g f& e i W ¥
faw w7 ac fawafedt Y s
oy frar o3, &t g afafafaar st
qFEn OeTrEwar g |
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AT
garlt fafaedt e g
ufer ¥swwr @ garad W
FT W oY FHET F979 $) qrawgwar
¢, ofs wiare ¥ g 99X F A
Tg A% |

wgard ¥ war § fs 31w,
% @ evw g, fow & o frenw
AT W W) g Wt A wamar
& e w7y wmar ¥ i ¥ a7 g gfea
for 31 ag & yAT A EA A
agarr g &, SO WA gq
W N TR aoe & "y faw %%
g wfer & Grq FW FT A W
gar fafaed  wefassr quigar
qy W A E A A & E,
wrnfas feafs & argore Qo wearg
FHE awdr § WA F AT ¥
AT-ATA ®T TAT G qAwAT @ |

3
bay

¥ Y A W R W)
T AR WA AT AT
a1 F 1 ST FT wEAT
W IR W § AwqT3-—
gfe v e waw
g @t 3w ¥ wfus wfe-
AT | AZ TE WTWET
t 1 few o wr aeifr
-aga fiewre §t vy, frdwee

sagaansg
3§4§§§§;



SHRI NAWAL KISHORE SINHA
(Muzaffarpur): I have read the state-
ment the hon. Minister hag made and
also the answers. I am afraid the
statement as well as the answers ralse

more questions than they actually ans-
wer.

We would like to know whether jt
is a fact that not 150 or 200 as the

The hon, Minister has said about
the figure is that they gre only in the
vicinity of 1300, Now, what is the
basis for this informationt It 800 can
coms in one lot fom Ching, how is it
to be believed that there are only 1300
hostiles in the whole area of Naga-
hnf.mmm.nurmmmm-
ces

at least made ineffective,
do not lay ambush and kill our ja-
wans and civilians?

Another question is that when they
lay ambush and kill our men, we
also return the fire. Why cannot we
know as to what 15 the number of
Naga hostjles killed? The areas are
under our conirol. Or are they under
the control of the Naga hostiles? If the
area is under our control, it should not
be difficult for our army to go and
find out as to how many Naga hostiles
have been killeq and whether any
have been killed at all. This cannet
be s convincing ans wer the inability

plare, it is regular fighting,
bush. You can kill one or
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stmng of ug, have been expressing a
great desire, an ardent desire, to

?
§
;
:

g
e
!
7

trained Naga  hostiles m all
the newspapers. So Jlong as
this belligerent attitude of
China continues there is no point in

our expressing our concern In

]
g
E
:
B
2g

attitude of China. What steps

Nagaland. They have been almost pro-
woking them to demand autonomy for
Nageland, It is they who put into their
minds this thought that Nagaland must
be a free State and all that. Now
these people have become friends with
us and they want us to talk with 1300
persons, according to the hon. Minis-
who are not reconciled to the fact
that Nagsland is part of India. We
have got to wutch the role of church-
leaders very carefully. I would like

T
£E
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Hostiles Nagas in 230
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these were the only Naga hostiles that
were there. 1 mentioned that from
1300 to 1500 s the total
number  estimated to be all
over the place, im the borders,
in Manipur, Nagsland, everywhere, I
also said that they have come in twos
and threes and so ¢n. I am in g pesi-
tion to correct his statement. far
as the casualty of ten persong js con-
cerhed I gaiy that this was not un-
expectad, begause operations have been
ner. This won't be surprising—al-
though I am not able to confirm it,—
this could have happened only on

So far as training in China is con-
cerned there is no question of not

received the trajning, they came back,



a31 Disruption of

{8hri Uma Shankar Dikshit.]

certain amount of Investigation did
occur on their behalf. We are aware of
it and we are not tsking any light
sttitode about it

1249 b,

MOTION FOR ADJOURNMENT

DIsNUPTION OF RAILWAY SzRVICES DUE
10 Mass ABSENTERISM BY L0CO RUN-
HING Sarr

ot wrrw fegrdt ot (wfi)
st )y o gearer & X ¥
WY A WrEg e wnEre 9 e
fisur fie W W wArSE AR A
ww W oA & *few seaw o,
Tl wfeww ag ¥ f& = Aot &

AT IT WG FAH A TBA FY LA

ar &

wEW R WA W AR
N WS (sawwiw )

oft wewr fagrt arwddt | wwEw
oY, geaw safag gt @Y dFE i wow
aer e ¥ geae f o oiX
Y M o qErEs ke q I W
oM ) geT, &8st wEwfa W
et wwnfem o w g, S
giag Adw @ &1 TWEW W
ard Ry £ fw ¥ d@
foaur & fe -

Rule 58 (wv1) says:

‘The motion shall not anticipate a
matter, which had been previously
appointed for consideration’.

Consideration ig something different
from just making a statement by the

AUGUST 3, 1872

il
UNT WY I W 9T g wwi @
wr dyer § (weaw) st e g,
o fer wt P weht §, W senny
§ st ¥w e are W g v o

oty afew . avf g v
o 31w ¥ wfog diow, @

SHRI S. M BANERJEE (Eanpur):
The Railway Officers are sabotaging
the whole thing

Tt (stgwe qwe faw ) :
wwr e w A & froonr e
wivare  fear  SwwT SraiAew W
g1 T § w7 wufar gew e oY
¢t (weaw)

st wew fagr oddt . ww A
W ¥@A §T ¥, wEET AR
(wererarer)

ot gew wg weaw (i ) .
T N i st R dsy
¢ (wwaw) sgAiew wq @Y
g al §, Wy ey A e
e gw Wl T € wm g
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The Minlster is making a statement.

SHRI 8. M. BANERJEE: Let him
lay the statement on the Table of the
House.

e e g !

waR Wi

sft wew fagrdt avddY :  wew
o, ¥ qm A e s R

woam wied . X g fE
e w3 W T A ?

ot grw fugrt wddy @ wev
w7 Hifag wga |

wuw Wi
g

ot orw fa® wRAY . ey
o, d&gr 7 wae firg S@an ar | .o
fawrt gw 7ff v 1 w™ET WEE-
qf 2, 27 7A@ g7 w9i AEA £

% @t dare

st wafeed (wiwr ) : g 2
T FTH wEIA AT AT AT

MR. SPEAKER: No calling atten-
tion is like this. I ghell allow a dis-
cussion on if.

WY WWATC HY WA | IW AE

% HAET FH A gwT A1 W qw q7
feerm w=rs: w2 g

BHRI JAGANNATHRAQ JOSHI
(Bhajapur): Sir, for these two days,
all the traing have stopped.

Wt ww fegrh W . Srd-
fooder wirr @ w3 fifg
WY ST e A owe Hifxg )

Railway Services
(Adj. M.)

WK WQW B XY TR R
ot ¥ ow weam ¥ @,
LU Ll
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ot wow fagt Ay 29
@ afe )
were wiw g, N AR E

g Ow qar wew & W T W
far WY wr, qTE) w faA o W
gafm wre wm ® § oA O
o &, fefy ot @ wY A WY, @
B WA W |

(mra™ )

WO WA © WIT FT FSTT AT,
R frr v agr e fd TR s A
T AFAT H I T WX
W AL AWM | AT W TR
s &1 F oar wiw @i & fear
1 & g owr v wafeaw ady qav

|
IEunotleu important. The country
15 affected,

fafreee & wtws far & fr & @i
FEIM | AU AN A E WX A
AAT AT F I & fag saeE §

SHRI S. M. BANERJEE: That is
not our submission, Sir. Kindly hear
me for a minute, I only want to sub-

bring about a settlement. We have
been trying since five O’ clock yester.
day evening to have talks with the
hon. Minister. I had a talk with the
hon. Minister also But unfortunately,
unless the hon Minister declares one
thing very clearly that there will
no arrests it would be very difficult,
because there is a fear among
leaders that if the Iudusmfar
discussion, they are going to be arres-
ted. I would ask the hon. Minister o

E z
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[S. M, Banejee] wen win VT wm widt |
:ﬁ“u"?.m“.&md W el wek a1 feeoam ¥
would be arrested under DIR. Pre- ¥ugwnt) wuw® wit smm fw
viously, they were arrested, and that wif w@wr Wt v A §
is why they are atreid. Iwant that , _ o S

the hon. Minister should make a | W%t consul m"l‘m
Seemen; ke misking| i Gaclers mwu;mhukmmnﬂam
Wi We are running short of time at the
MR, SPEAKER: It becomes very end.

dificult. Why should hen. Members

anticipate what the hon. Minister is

going to say? After the hon, Minister
mmgn&mu:z:’am ! Quwe Twe Wl : ¥
think that to put

mmequssﬂom”orwry methinx.p:e wW W, R W ey
can fix one hour at the end; or it faeriy &1

they think that we should have a de-
bate, we can keep it for Monday.

SHRI ATAL BIHARI VAJPAYEE:
It should be done today.

SHRI SAMAR GUHA (Contai): All
trains have stopped.

sft wew fugrlt vt . seaw
off, g¥ ST w wwm gT &, fecww
FEer wY, I 9T qWA quA W

SHRI 8. M. BANERJEE: We have
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1347 brs,

PAPERS LAID ON THE TABLE

Nomricimions URDER CustoMs ACT.
CanraL Excise Rures, NOTIFICA-
TION UwDER Frwance Act, Norr-
CATIONS IN ERELATION TO ANDHRA
Prapess ANp Drimn,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI XK. R. GANESH): I beg to
lay on the Table—

(1) A copy each of the following
Notifications (Hindi and
English versions) under sec-
t{ﬁlﬁﬁofﬁucusmm

(i) G.S.\R. 315(E), published in
Gazette of India dated the
12th June, 1078 together

with an explanatory
memorandum,

(ii) GSR. 825(E) published in
Gazette of India dated the
26th June, 1978 together
with an explanatory
memorandum,

[Phcod in Library, See No.
LT-5286/73.]

(2) A copy each of the following
Notifications (Hindi and
English versions) issued un-
der the Central Excise Rules.
1044: —

(i) G.S.R. 385(E) and 350(E)

Gazette of India dated the
with s exphaadory

238

(iv) GSR. 728 -published in
Guaiette of India dated the
14th July, 1873 together
with an explanatory
memorandum,

[Placed in Library. See No.
LT-5287/78).

(3) A copy of Notification No.
GSR. 747 (Hindi and Eng-
lish versions) published in
Gazette of India dated the
21st July, 1973, making cer-
tain amendment to Notifica-
tion No. GSR. 1455 dated
the 1st October, 1071, under
section 51 of the Finance
(No. 2) Act, 1971, [Placed
in Library. See No. LT-
5288/78].

(4) A copy of Notification No,
G.O.Ms. 209 (Hindj and Eng-
lish versions) published in
Andhra Pradesh Gazette
dated the 19th April, 1978,
making

ral Sales Tax Rules, 1957, un-
der subsection (4) of section
80 of the Andhra Pradesh
General Sales Tax Act, 1957,
read with clause (c) (iif) of
the Proclamation dated the
18th January, 1973 issued by
the President in relation to
the State of Andhra Pradesh

[Plued in Library. See No.
LT-5289/73.]

(5) (i) A copy each of the f0l-
lowing Notificationg (Hindi
and English versions) under
sub-section (4) of section 72
of the Andhra Pradesh Ex-
cise Act, 1988 read with
clause (¢) (ili) of the Proc-
lamation dated the 13th Jan-
uary, 1973, issued by the
President in relation to the
State of Andhra Pradesh:—

(a) The Andhry Pradesh Excise
(Transportation of Maxi-
mum gquantity of Intoxi-
cants) Rules, 1072, pub-
lished in Notification No.
GOMs. €7¢ in Andhra
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{Shri E. R. Ganesh)
Pradesh Gazette dated the
21st June, 1972,

(b) The Andhra Pradesh Ex-
cise (Powers and Duties)
Rules, 1372 published in
Notiflcation No. G.OMs,
1084 in Andhra Pradesh
Gazette dated the 2nd Nov-
ember, 1972,

(¢) The Andhra Pradesh Excise
(Delegation of Powers) Rules,
1972, published in Notification
No. G.O.Ms. 1005 in Andhra
Pradesh Gazette dated the
12th October, 1972,

(d) Memorandum No, 1711-E-
2/70-72  published in
Andhra Pradesh Gazette
dated the lst March, 1973
making certain amend-
ments to the Andhra Pra-
desh Foreign Liquor and
Indian Liquor Rules, 1870

(ii) Two statements showing
reasons for delay im laying
the above Notifications.

[Placed in Library. See
LT-5290/73].

(6) A copy each of the followin«
Notificationg (Hindi and
English versions) under sub-
section (4) of section 26 of
the Bengal Fimnance (Sales
Tax) Act, 1941, as in force
in the Union territory of
Delhi:—

(1) The Delhi Sales Tax (Sec-
ond Amendment) Rules,
1973, published in Notifien-
tion No. F4(26)/72Fin (&
in Delhi Gazette dated the
20th March, 1873 together
with corrigendum thereto
published in Delhi Gazette
dated the 15th June, 1973.

(ii) Notification No. F.4(68)
/12-Fin.(G) published In
Delhi Gazette dated the
4th May, 1973 containing
corrigendum to the Delhi
Sales Tax Rules, 1951

(ili) The Dethi Bales Tax
(Third Amendment) Rules,

No.

AUGUST 3, 1973

PWMm

1073, published in  Notif:-
cation ‘No, F.4(59)/72-Fin.
(G) in Delhi Gazette dated
m m wl 1m.

(ic) Notification No, F.4(68)/
72-Fin.(G) published in
ey a1 Bl

» mmm
corrigendum to the Delhi
Sales Tax Rules, 1951 and
cancelling the corrigendum
No. F.4(68) /72-Fin. (@)
dated the 4th May, 1973.

The Delhi Sales Tax
(Fourth Amenment) Rules,
1973, published in Notifica-
tion No. F.4(55)/60-Fin.
{(G) in Delhi Gazette dated
the 10th July, 1978.

(vi) The Delhi Sales Tax
(Fifth Amendment )
Rules, 1973, published in
Notification No. F.4(80)/
71-Fin (G) in Dellu Gazet-
te dated the 10th July,
1973 [Placed in Library.

See No. LT-5281/73.]

87

Rerorr oF ICAR Enqumky COMMITTEE

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P SHINDE): I
be to lay on the Table a copy of the
Repoit of the ICAR Enquiry Com-
muttee (Gajendragadkar Committee).

[Placed in Library. See No. LT-
5202/731
MR SPEAKFER: I very much

sppreciate this. I also wonder at the
impatience which hon. Member
showed the other day. The hon.
Minister was all the time ready for
this, but they were impatient.

SHRI ANNASAHEB P, SINDE:
Thank you, Sir.

SHRI JAGANNATHRAO JOSHI
(Shajapur): It is only at our inst-
ance that it has been laid.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): We forced them to lay
it.
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NOTIFICATIONS UNDRR EXPORT (QUALITY
CoNTrOL AND INBPECTION) AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of sec-
tion 17 of the Export (Quality Control
and Inspection) Act, 1068:—

(1) The Export of Non-baled
Coir Yarn (Inspection)
Amendment Rules, 1978, pub-
lished in Notification No.
S8.0. 1927 in Gazette of India
dated the 14th July, 1973.

The Export of Coir Mattings
(Inspection) Amendment
Rules, 1978, published in
Notification No, S.0. 1828 in
Gazette of India dated the
14th July, 1978.

The Export of Human Hair
(Inspection) Amendment
Rules 1973, published in
Notification No. 8.0. 1828 in
Gazette of India dated the
14th July, 1973.

The Export of Coir Yarn
(Inspection) Amendment
Rules 1973, published in Noti-
fication No, S.O. 1830 in
Gazette of India dated the
14th July, 1873,

(ii)

(i)

(iv)

The Export of Coir Product
{Inspection) Amendment
Rules 1973, published in Noti-
fication No. S.O0. 1831 in
Gazette of India dated the
14th July, 1973.

[Placed in Library. See No.
5208/73].

(v)

LT-

——

ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table following 8 Bills passed by the
Houses of Parliament during the cur-
rent seasion and assented to since a

report was last made fo the House on
the 24th July, 1873:—

(1) The Manipur Appropriation
Bill, 1978

(2) The Andhra Pradesh Appro-
priation (No. 2) Bill, 1978

(3) The Orissa Appropriation
(No. 2) Bill, 1973

PAPERS LAID ON THE TABLE—
Contd.

Rerort of CoMMITIEE ON UNEMPLOY-
MENT

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKA-
TASWAMY): I beg to lay on the
Table:

(i) A copy of the Report (in
English) of the Committee on
Unemployment (Vols, I & II).

A copy of the summary
(Hindi version) of the main
conclusions and recommenda-
tions of the Committee on
Unemployment,

(i)

(iii) A statement (Hindi and
English versions) explaining
reasons for not laying the
Hindi versions of the Report
mentioned at (1) above
simultaneously,

[Placed
5294/731

in Library. See No. LT-

12, 50 hrs.

ARREST OF MEMBERS

MR, SPEAKER: I have to inform
the House that I have received the
following wireless message, dated the
2nd August 1973, from the Superinten-
dent of Police, Kottayam, Kerala:—

“I have the honour to inform you
that Sarvashri M. M. Joseph
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and Varkey George, Members,

Lok Sabha, were arrested at

11.00 hours and 1125 hours

respectively at Kottayam, on

the 23nd August 1078, under

Section 57 of the XKXerala

Police Act for defying prohi-

bitory orders under sections

21 and 23 of the Kerala Police

Act, promulgated by the Ad-

ditional District Magistrate,
Kottayam, Kerals”.

(Interruptions)

MR. SPEAKER: Mr. Samar Guha,

I am not permitting it. I have not

permitted anything. Please do not do

it. This is not the occasion for such
things.

12,51 hrs,

STATEMENT RE. CURRENT STRIKE
SITUATION ON THE INDIAN RAIL-

WAYS
MR. SPEAKER: Mr, L. N. Mishra.
(Interruptions)
MR. SPEAKER: I wil]l give ten
minutes every day.
(Interruptions)

MR, SPEAKER: What is this going
on between Mr. Madhu Limaye and
you?

SHRI PILOO MODY (Godhra):
It 15 personal animug between them.

MR, SPEAKER: Then we can have
an ‘anumus hour'! You go on doing
anything when I have called on the
Minister to make a statement, ignor-
ing the procedures of the House. You
are having it for your entertain-
ment and the entertainment of the
House. Every day you do it.

To Mr. Madhu Limaye also, you
are a senfor member. You should not
get involved Hke this,

it wg fewd (wh) : ¥ W
R gwr e &
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oot @t § fe oot
¥ ft Sy &Mm
T Ared 81 aroit e ¥ W
W, Tk firg & g e |

ww v g ¥ e IamT
Lo

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Sir, I regret
to inform the House of a sudden dis-
location of rail tyaffic, both passenger
and goods, hrought about by the
sllegal and precipitate action of a
section of the staff,

This started on the evening of Ist
August at the Delhi Main station.
Some of the locomen working in
groups along with outsiders armed
with daggers, boarded g number of
shunting engines and forced the crew
to drop fire, blocking all movements
in the yards resulting in Immediate
cancellation of same trains and excep-
tiona) delays to other services.

As of midmight, the dropping of fire
of some engines at some places coupled
wrth mass absenteeism, was suddenly
rezarted to by the Loco staff at
sheds at several important places on
the Rallways.

This illegal strike has been per-
petrated suddenly without any im
mediate cause and without giving
notice or intimation to the Adminis-
tration at any place. The House is
aware of the fact that there is great
need today to maintain at top pitch

ces of the Railways as well as the
Government.
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directed towards paralysing the eco-
nomy of the nation and is certainly
not in the interests of the workers,

The Defence of India Ruies are in
force. Government has no option but
to act firmly and decisively to bring
rail transport to normalcy in the
present strained economic conditions,

1 appeal to all members of the
House to support the Government in
restoring the railways premier trans-
port industry to normalcy.

1 appea] earnestly and sincerely to
Railwaymen, the large body of whom
are fully aware of their duty to the
Nation, to work with a will and de-
termination to see that their enter-
prise works smoothly and efficiently
in service of the Nation.

———

1258 hrs,

MOTION FOR ADJOURNMENT
—Contd.

DISRUPTION OF RALLWAY SERVICES DUR
10 Masg ABSENTEEIEM BY LOCO
Runxing Starr—Contd.

off wrzw fagrét ey (vanferae):
¥O Az WTE wE P |

weaw WEAW : ATET WG WTEY
Nt ST o dar b

ot wew fugrdt wrwddt : ¥
w gt fawre ¥ fag qradde dew
fior qr Afew oy @fe fen
qﬂ —

weam witew : § Aoty
#ely wgew Y WA I

Railway Services
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MR. SPEAKER: Please sit down,
all of you. I will fix it up at 5 0’
clock (Interruptions) Or, shall we
fix it up for 3.307

SHRI SEZHIYAN (Kumbakonam):
There is Private Members' Business
coming up. 2 to 3.30 may pe petter.

THE MINISTER OF RAILWAYS
(SHRI L, N, MISHRA): I shall be
gratetul to you and to the House it
you can wait till Monday. We are
having some negotiations with the
union leaders. ... (Interruptions)

MR, SPEAKER: Pleage gsit down.
You know when the Speaker is stand-
ing, no recording of anybody else
takes place. (Interruptions) Why
can't you sit? I am not allowing
anyone. Please sit down.

Of course, the motion was there
mdlwuprewedtonﬂowit,but
1 think you have done wel] in asking

for a discussion. What time will suit
you?

SHRI L. N. MISHRA: Monday.

MR. SPEAKER: The Minister says
Monday; and without the Minister it
is very difficult to suddenly fix it
up. Now, I request you that the little
business that was left over yester-
day.~—the Customs, Gold (Control)
and Central Excises and Salt (Amend-
ment) Bill—should go through today.

13 brs.

SHRI PILOO MODY (Godhra):
The minister has said that the strike
was without notice and without any

MR. SPEAKER: Please do not
go into the merits,

SHRI PILOO MODY: No, Sir; 1
am not going into the merits. Such
callous ignorance of what has
happened according to the facts of
the matter leads me to the conclu-
sion that key ministries like radl-



247 Disruption of

[Shri Piloo Mody]
ways cannot be left to people who
have no time for it

SHRI L. N. MISHRA: I would
be grateful if you can have it on
Monday. The strike hag been there.
We are in a very difficult and
delicate situation. Some of owur
people are having negotiations. T
have met trade union leaders belong-
ing to AITUC, INTUC, HMS, etc. Ac-
tually today the Labour Minister is
busy with the negotiations If any dis-
cussion is to be there and if I have to
giwve out any facts, it will not be in
public interest to have it today. 1
would request you to have it on
Monday

MR SPEAKER: If the minister
keeps on sitting here, he would not be
able to conduct the negotiations

SHRI S M BANERJEE (Kanpur)
If he 15 not prepared for a discussion
todav because he is having some sort
of dialogue with trade union leaders,
it 15 a very good thing But m the
meantime he should assure the House
that there will be no wictimisation,
because his statement has aggravated
the situation further (Interruptions)

ot gew ww wwEE (AT

w frdy afas #t s faedt A

qmr 7 fedft &Y WY WEEw 39 AW

® A AT T (e )

st wy frmw (argr ) werw
qF, ¥O TEZ TR WTET R 1 WAy
mer ¥ Wt A P Y oWwoE
o st 97 W9 Mg
37 Nt % e fer faan
qay A W T, A
off o ( wwww ) &
wimy gt w7 T F |
AT FrAA R E Y
sy qr e aam At wiva
s T E, IR oreTe AT wED )
WS HEEH, WA WY wAT FT I7T
fraffcy w7 R § oY ITTF g1

734

¥

:
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qrw vawt frda st Rl Wi
& weeiy weewr wwi oW e
w6, 91T wIw I & fadw o IR,
& ¥ qrrz urs wrdcag § fe St
wareT & fow P & age wamw fear
3 I Fww o wsmw g W
ghicwAa  dfaw ¥ gy wiwwc &
fe wg qw &t w1 Ediwor &
AR ov ;e qud ¥ Towa R
% wFgy § feay & frfirde fearr
B! W w349 ¥aq) wewew
ware ¥ faard.

“As a rule, no questions are per-
mitted after a statement 13 made by
the Mimster because there 15 no
formal motion before the House on
which debate may take place Bu!
the Speaker may, in exceptional
cases, allow & few clariflcations in
respect of the statement if it relates
to an important matter.

g ez d
ATE AAT O AT E |

W wg@eg I A oY
ATE W AR 4T wE w7 fow
fag 7 wwar f, @Y 97 Oy w9

ot wy fw g ot
71 fate wox 3,74 "o g5 &
TRAUAT ¥F I §L AZT B -
o TorY gt Tt v ot
T A1 A4 1 ATR A AT
qew %7 fgar @ |
MR. SPEAKER: There 1s no use
of any debate unless the Minister is

available and the Mimster has alreadv
having a dialogue.

THAT TH TH

oft wrw figrdy wrawdy : s
w3y, wae fafrezr g wrowmT
v} § ot oy wgd § fs wgeramn
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TREyw @, g it
9T wrdy %47 M 7 osr wH-
oY Srdvwfer qros s ...
(wregm)

wows WiwT . T A EEe
Ngd A A ! IEw w
fs gatw ®r Afea adf faar mar
(M)
We can discuss it here after the
dialogue is over. Let the dialogue
take place. Till then he is not avail-

able and he ig not in a position to
attend to this.

SHRI PILOO MODY: He is the
Railway Minister. When there is a
discussion on railways here, he will
have to be here. Whatever else can
be more important? .

SHRI ATAL BIHAKlI VAJPAYEE:
What is he going to do in the after-
noon? -

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, if you look at the
agenda, after the Customs Bill is
passed, the next Bill has to be piloted
by him. Then how can he say that
he will not be available in the House?
(Interruptions).

MR. SPEAKER: Next ilem;
Raghu Ramaiah.

Shri

EHRI SAMAR GUHA (Contai): On
a point of order, Sir.... (Interrup-
tions). In view of the urgency of
the issue that needs to be discussed,
you, Sir, in your wisdom expressed
the opinion that the matter should be
taken up today....(Interruptions).

MR. SPEAKER: Unless the Minis-
ter is avallable, how am I to fix it
today? The Minister is not available
He will be busy in talking with those
peaple,

SHRI SAMAR GUHA: Pleas»
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allow me to complete.... (Interrup~
tions).

SHRI PILOO MODY: I do not un-
derstand the procedure at all. He has
raised a point of order and you do

not give a ruling on it.... (Interrup-
tions).

SHRI SAMAR GUHA: Sir, you in-
dicated that the discussion could be
held at 230 today....(Interruptions).

MR. SPEAKER:
able,

He is not avail-

SHRI SAMAR GUHA: The Minis-
ter said that it will not be possible for
him to be available in the House at
2.30.... (Interruptions)

MR. SPEAKER: I asked the Minis-
ter and the Minister said that he is
having a dialogue with those people.

SHRI SAMAR GUHA: It is our
right to know the reason why the
Minister will not be available in the
House for the whole day. If it is not
possible for him to make himself
available for the House at 2.30 P.M,,
we can make it 530 P.M.

MR. SPEAKER: The Minister is
not available. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
I rise on a point of order. The hon.
Minister was pleased to say that he
will not be available for the discus-
sion on the subject that we have just
now agitated for. If you look to the
Order Paper of today, there is item
No. 12 and it is a Bill of which he
is in charge. So, he has to be present
in the House in the afternoon. This
item No. 12 is before the Private
Members' Business, We wanted that
this discussion should take place at
2 O'clock and be finished by 2.30. Se,
that plea does not held water so far
as the hon. Minister is concerned.
(Interruptions),

SHR! H. N. MUKERJEE (Calcutta-
North-East): Are you laying down
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[Shri H, N. jee] SHRI 8. M. BANERJEE: S8ir, ny

a proposition that, when the House is name has been quoted by Mr, Salve.

agitated and the country is anxiously
awaiting the outcome of a certain dis-
pute in regard to reilwaymen, it is
only on account of the slleged incon-
venience of the Minister that....(In-
terruptions). Are your accepting this
proposition as Speaker of the Lok
Sabha? I really want to know this,
Are you going to truckle down to the
convenience or inconvenience of
these miserable ministers? (Inter-
ruptions)

DR. KAILAS (Bombay South): I
object to the way he behaves with
the Speaker. It should hot be allow-
ed. (Interruptions)

SHRI N. K. P, SALVE (Betul):
As to who is ‘miserable’, it 15 g
matter of opinion. But Mr. Banerjee
brought today certain equanimity and
maturity on the subject. He has said
that in the critical period through
which we are passing today, disloca-
tion of the railways is likely to be
disastrous. Therefore, successful
negotiation is an extremely impor-
tant thung which must be put through,
It is, therefore, not a question of
Minister’s personal convenience or
inconvenience. You can order him
and he has got to be here in the
House. That 1s not at all the ques-
tion.

Becondly, I wish to make it clear
that we do not want to shun a debate
on this But [kindly consider
for a moment as stated
by Mr. Banerjee, that what is of
greater importance than the debate
is bringing about negotiations so that
the unfortunate situation is not ex-
ploited, and it is only for that we
are submitting that we do not want
to shun a debate on this, we are not
worried about minister’s personal
convenience. All that we are worried
about is that the common man must
not be put to any greater suffering
on account of the dislocation of the

(Interryptions).

MR. SPEAKER: The Minister
should be asked as to when he would
be available, The Minister is having
negotiations. He wants time to nego-

tiate. And you want him not to go
for negotiation?
(Interruptions)

MR, SPEAKER: In my opinion,
the Minister should have time to
negotiate with them.

SHR] PILOO MODY: We are not

accepting this, . .. (Interruptions).

oft wew fagret wmdelt : wew
of, o T E 1 WTT N FO FCR
§ mgd o £ W X qgy W
Fvar wm fear @, ¥ fafrer
¥ Tty ¥y W woAr feig
TTda @R

MR. SPEAKER: How can 1 say
that he should not negotiate? He is
not availablee How can I fix the
date?

Wt wew fogrdt wredd) ;o @w
w2 #Ywei § frnfmiwee g aaa?
(v ) ¥ Ty Wl W
ar sy fs g wwi ¥ fog wfae
W v’

MR. SPEAKER: That is why §
have to ask the Government ag to
what time wil] suit them. It has
always been the convention of this
House that the BSpeaker asks the
Minister when he will be available. .,
(Interuptions).

SHR] SHYAMNANDAN MISHRA:
The discussion on item No. 12 Is go-
ing to be the same.
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MR, SPEAKER:
when it is reached.

It will be seen

ot vew fagr@t armdeft : sreaw
oY, s wre wai A s & A
W wear fady wee s % fag
WA & wgaTaw (smagrT) oEd
arwre wot & fiwg faredtad iww,
(W)

wery wpen ; wwi & fag
& & &arx g, e fafaee wr €10
fafreet am@ s Ry £

st wew oy oeddt gEr
wgrw @ ¥ faq A g § ¥
w2 ¥ wwt ... (wme@) A&
gy §1  aWg fAwmer @ o)
( wreayw )

SHRI BHYAMNANDAN MISHRA:
Would you also not apply your mind
to this? The discussion on item No. 12
is going to be full of references to thig
very subject?

SHRI C. M. STEPHEN (Muvattu-
puzha): What does he mean by say-
ing that?.... (Interruptions) There
is a Bill here in his name. It is not
that he should be physically present
here, It is not that merely because
it is in his name, he should be here.
He can depute the other Minister.
The Minister need not be physically
present here. He can depute some-
body else. ... (Interruptions),

MR. SPEAKER: When you brought

wanted time. 1 said that I have no
objection. You may have the discus-
sion. . (Interruptions). But the Minis-
ter says that he is having some nego-
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earliest possible time. -1 would appeal
to you to be redsonable..(Interrup-
‘tions).

sit wEw fagrdl Trodd : wew
N, formar g wreqw § a0 omw
O HY AW §IX A AT q@qT Wy
FTAT WX At WA A WA 1 wr Ay
HY wql FW 7 9T £, 97w
e oEmrw qeR )
(zrem)

oUR witew . FyEETy Y
# max &fag Amcadrg 9 &
Wya™ B QAT R AT F1 W
T JgA & e er avaga Y ary @Y
fsm aw A& A 97 F AT v @
& ax oY X I 4T &Y AvYAY |
™ IE S AE WEA )

BHRI P. G. MAVALANEKAR
(Ahmedabad): Mr. Speaker, Sir, you
are allowing the Minister to have the
cake and eat it too; it cannot be both
ways. (Interruption).

MR. SPEAKER: It cannot be
decided by excitement. It cannot be
decided by shouting. Please don't do
it. Sometimes you have to accept
many things. Is this the way every-
thing has to be decided every day?

SHRI BHOGENDRA JHA (Jai-

nagar): I wish to say something in
a minute,

SHRI C. M. STEPHEN: You have
no right. Iz discussion allowed once
again? We will not permit it. You
cannot have it for another time.

SHRI SEZHIYAN: You are not
there to permit. It is for the Speaker.
How cen you say, you Will not permit?
(Interruptions)

MR. SPEAKER: All of you may
please sit down.
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SHR] C. M. STEPHEN: You told
us to sit down. We sat down. Now
they are standing....(Interruptions).

MR. SPEAKER: May I request all
of you to please sit down? I am not
going to allow you, Mr. Jha, If I
allow you I have to allow so many
others. (Interruptions). Please sit
down, Mr. Piloo Mody.

SHRI BHOGENDRA JHA: What I
say will help you, Sir.

MR, SPEAKER: No
my being helped

SHRI BHOGENDRA JHA: Unless
you permit me, I will not speak.

wTIR wEAT "I TF ¥1
LATAA FA AT AT KT GHTET AT
qyfr 1

question of

SHRI BHOGENDRA JHA: This is
with regard to your ruling.

MR. SPEAKER: Please resume
your seat,

SHRI BHOGENDRA JHA: This is
about your ruling. I want a clarifica-
tion from you. Not from the Minister.

MR. SPEAKER: It is not a ruling.
Why do you say, ruling? No ruling
s involved. The Minister is not
available. He says, ke iz going to
have some dialogue....

AUGUST 3, 1073

SHRI BHOGENDRA JHA: Then,
you are not helping yourself,
MR. SPEAKER I think the

going to allow it. 7 ey wgr
q7 fw QreT wrEwT  (Interruptions)
N KW oWy @ WA
FXF, @ ok o A ar )
qETIARE Wiww W o wTR E T AATe

a7 wTw fagre; staq@AT  w@Ar
fera fear 7 (gzrorw )

waW wghw : wI FAr faar)

ot wzw fagrdt mwmed | e
oAl TEFARe e Afam gy A
HA9 W E | TR TR w7 IW AT
al®r 7 gATy mear g ar Al
A9 ¥ wAA 7@ § ) mvy mesd-
Az Ahw Fifa

MR. SPEAKER: I permit you, Shri
Vajpayee, to move your adjournment
motion.

SHRI SAMAR GUHA: Sir, I rise on
a pomnt of order.

ot wawtw wqe (gfzmme) o
WY qEuANT wwA " ey §
WG | Al ATz WG WTET |

MR. SPEAKER: In that case I will
have to fix the time. (Interruptions)
May I request you &ll to pledse sit
down for a ghort while?



g7 Weripion of SRAVANA 12, 1898 (SARA)

SHRI BAMAR GUMA: Bir, I rise
‘on a point order. You, in your wis-
dom, observed....

MR. SPEAKER: My wisdom is not
puevailing here, Nobedy in this House
sslies on anybody’s else’s wisdom.
Those times when they accepted
others wisdom are now gene.

SHR] SAMAR GUHA: You, in your
wisdom, observed that in order to
enable the Minister. , (Interruptions).
Will you kindly call the House to
order? They are not allowing us ‘¢
raise our points of order.

MR. SPEAKER:
wbserving it yourself,

You are not

SHRI PILOO MODY: If this goes
on like this, then you will be presid-
ing over cnaos

MR. SPEAKER: The Minister says,
he 18 not available. Therefore, I am
allowing the adjournment motion, If
it is carried, then you have a righ'
to discuss it. And the Minister will
have to0 be present 1n that event.

SHR] SAMAR GUHA: Sir, I rise
on a point of order.

MR, SPEAKER: You are obstruct-
ing.

SHRI SAT PAL KAPUR: There
is no point of order. (Interruptions)

MR. SPEAKEIR: I am not prepared
1o allow it. I have allowed Shri
Vajpayee to move his motion.

SHRI C. M. STEPHEN: But, he is
not prepared to move his motion.

SHRY ATAL. BHARI VAJPAYEE:
If thete is » point of order, then how
san 1 maye my adjournment motion?
Bring the Howe tp grder fwst.

_ MR, SPEAKRR: Shui Samar Guha
u.mawmmemm

m BANERJEE. !}wn
polnto!on’!er regarding the

1mm-4 :
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adjourament melien. Kindly allow
me aleo,

SHRI SAMAR GUHA: 1 am
already op a puint of order. ...

SHRI A. K. M. ISHAQUE: (Basir-
hat) ] have also got a point of order.

258

MR. BPEAKER: Bhri Guha is
already on a point of order. Let him
fimigsh 1n half a munute.

SHRT PILOO MODY: Why do you
not pull up the Minister of Parlia-
mentary Affairs for allowing all this?

MR. SPEAKER: 1If he is prepared
to pull his own self up.

SHRI PILOO MODY: If you pull
me up, how will it help you? They
have nothing to submit exceot to
make noise,

MR. SPEAKER: Does he think

that he is the most qualifiedy B¥TY
qaE ® WW agE mWaAA E 0
AfFq w9 S W A FATAEA
g

SHRI PILOO MODY:
your comparison.

SHRI BAMAR GUHA: Despite
obstaclcs by “super-Speakers” and
“mini1-Speakers' on the ofher side, we
know how to exert our right on the
flioor of the House. With these
observations, ] want to draw your
attention to certain contradictions in
what you have just said just now and
what you had said earlier. You
have said just now that you are pre-
pared to allow the adjournment

I do not like

nrl!u- observa that in
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enable the hon, Minister to have time
to have negotiations with the leadeérs,
we may just have a one-hour dehate,
If there is an adjournment motion
which is admitted and it is taken up,
then he is bound to remain in the
House till it is disposed of, and he
would not have time for negotiations,
So, when we wanted at least a one-
hour discussion, you said that you
considered it reasonable because that
would give {ne hon, Minister time to
have necgotiations. But now if you
say that you are prepared to allow
the adjournment motion, that con-
tradicts your own ruling.

With all sense of honour and dignity
to the Chair, I submit that this 15 a
big contradiction and there is a big
gap between your former observation
and your latter observation, If the
adjournment motion is not accepted.
we would have an opportunity to
have a diseussion today for about an
heur But if the adjournment motion
15 admitted, 1t may toke two or three
hours or it may continue for even
more time Will the hon, Minister be
in the House or will he go for con-
ducting negotiations?

MR SPEAKER There is no point
of order invoived in this

SHRI SAMAR GUHA: Why have
you changed vour stand? How can

you change your concept and
criterion”

SHRI BHOGENDRA JHA: With
your permission, I would just make
one submission, In coming to your
decision, you have said that the hon.
Minister should be given time for
conducting negotiations. I want to
know whether he will conduct nego-
tiations with the leaders of the reco-
gnised locomen’s unjons.

Another thing, 1 want to be assured
that there will be no victimisation
while negotiations are going on and
the House i# comstidring i£. Can be
give this assursnce? He must answar
these two questions. Let {fe Minister

AUGUST 3, J478,

o Reilepsy Services  -260
(Ad], M)

reply and then we UEy ' proceed

further.

¥

(Interruptions)

SHRI SHYAMNANDAN MISHRA:
Unless we embark upon a discussion,

we cannot go in a regular way
secking clarifications.

(Interruptions)

SHRI DINEN BHATTACHARYYA
(Serampore): Is the Minister pre-
pared to negotiate with the workers
who are on strike? Otherwise, the
problem will never be solved.

(Interruptions)

MR SPEAKER: Have you any-
thing to say about it?

SHRI L. N MISHRA® BSo far as
negotiations are concerned, we arc
prepared to negotiate with anybody
who will be helpful in solving the
problem There are a mnumber of
friend, here, 1 have talked to them
They are free to say what tliey have to
«ay I am not in that free position
1 have a difficulty. I would not like
to say anything at this stage But I
am prepared to meet any persons
coming to me 1 have met some
persoas and was talking with them
) tirce O'tlork in the morning T
will be prepmed to meet more per-
sons.

(Interruptions)

SHRI SHYAMNANDAN MISHRA"
Unless this point is conceded that it
is not the hon, Minister alone who can
golve the problem #nd there are per-
sons associated with lebour ut;miu;
tions who are here and wish to see
clarifications which woeuld be helptul
in solving thiz problem. we eannot
golve it So, it the Chair wants ﬂu:h:
solution to the problem be found,
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Chair has to take into account this
site of the House also and net only
the other side. (Interruptions)

We demand some clarifications
which would help in solving the
problem. You have to decide upon it
in a regular way, not that one has to
snatch it from you.

MR. SPEAKER: ] cannot force the
Minister to say what you like. (In-
terruptions)

SHRI PILOO MODY: You want
people to be reasonable. We are will-
ing to accept that plea, Can we make
a counter-offer for your reasonable-
ness? We have a situation in which
we can have some clarifications.
There is a situation in which we can
have a debate rightway. We have
wasied now 45 minutes.

What 1 want to say is that the
Mimster could have heard the point
of view of several of us and then
that would have strengthened his
own thinking and his own hands
when he wantg to negotiate. Now the
situation, as it stands, is that Shri
Mishra, the Minister of Railways,
say: that he has no time this after-
noon..,,.

SOME HON. MEMBERS: No, no.

SHR1 PILOO MODY: He says he
has no time this afternoon to attend
the debate an this subject....

SHRI L. N. MISHRA: No, no.

SHR; PILOO MODY: . and,
‘therefore, the Indian Parliament, the
Speaker of the Lok Sabha, all the
members of the Opposition and in
fact, the whole railways, would have
%o stop because Shri Mishre cannot
spend half an hour....

BHRI L. N. MISHRA: What is
this® Where have T sald it?

Railway Services
(Adj. M.)

you in the time we Have wasted, the
Indian Parliameént....

MR. SPEAKER: Who has wasted
B,

SHRI PILOO MODY: If he had
heard éach of us for a few minutes,
he would be the wiser for it. [Is that
such an unreasonable request?

MR. SPEAKER: Why do you do
it every time?

He put in the Adjournment Motion,
I put the alternative method to them
that I can allow the debate but the
Minister says he is not available, If
the hon. Member doeg not accept
that he is not available, I allow him
to move the motion. (Interruptions).

SHRI PILOO M™ODY: You sllow
me a clarificafion or not? Are we
prevented from getting a clarifica-
tion?

MR. SPEAKER: Why are you
bawling out? [ That is going up to
the limit of being rude. (Interrup-
tions), I allow the hon. Member to
move the motion. ] am allowing it.
He has put the Adjournment Motion
and I am allowing it, Mr, Vajpayee.
(Interruptions)

SHRI S. M. BANERJEE: ] am cn
a point of order. Kindly hear me.
You have asked Mr. Vajpayee to
move the motion. My point of order
is this,

MR SPEAKER: What is the point
of order? (Interruptions). After he
moves it, 1 allow your point of order.
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L’mwﬂ]

ol the sebietis  citusten
arising out of the targe-seale dia-
ruption of rallway services due to
mags ‘ahsenteelsm' by lect-rusiing
staff on the ground that the rafie
way administration has failed to
implement ity assvurances made fo
the staff after the five-day strike
in May last.

SHRI 8. M. BANERJEE: Sir, I
rige on a point of order.

MR. SPEAKER: Let me first put
the motion. The question is:

“That leave be granted to Bbhn
Atal Biheri Vajpayee to move the
Adjournment Motion."”

Those hon, Members in favour of
the motion may rise in their ssats.

AN HON. MEMBER: Sir, nobody
hag objected?

MR. SPEAKER: Is there any ob-
jection?

not the
leave of the House. .

SHRI S. M. BANERJEE: 8ir, I
rise on a point of order,

& w fni . &R WW,
Wt AERET A WA A AT
fear §, 30 & fr & g & &1 &y

LK
(Shri Madhu Limaye

and
other hon. Members then left
Houge)

ADGUST 3, 178

: 1 have made 1t
sure myself, It is permissible to
allow the minister to make a state-
ment and them allow am adjourn-
ment molien. I told you expresgiy
that if after listening to the minister
you are not satisfied, I will allow an
adjowrnment motion. [ put the al-
ternatives also but you did not
agree. Only to help you I thought
if the adjourmment motion is taken
up, the mimster will have to be
presept in the afternoon. (Interrup-
tions).

MR. SPEAKER., There 15 ho point
of order. I have not allowed you
any more. Shri Raghu Ramaiab,

13.36 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMATAH): With your per-
mission, Sir, | rise ¢0 announce that
Government Susiness in this House
during the week commencing 6th
August, 4073, will consigt of:—

(1) Comsiferstion of any ilem
of Government Busigess ewried
qver from jedsy’y Ovder Papes.

43) Sonsiderption and passing of:

The Deihi Seles Tax BH,

1973.
The

Prowvidept Fupds
%'M L{Amend-
Mml :

and
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i (8) Consideration and passing of tral Government employees. 1 hope

the Adipcates ( ) Bl

Sabha.

™6 & w1y § & & Frw
i g fe s og@rem

(vmxqrr ;| wwmE A1, W
frr g At wa e Y amwm W
#r 5-7 97 uv o o s AT R
™ far 2w Ao omy @Y o
2, 10-12 weTT W WT AT AP

frem ad

@t geR W weu L (P :
WAy WgIRA, WA wdr o ¥ Sy
Twrer Tur #, I A g ¥ v
ge & frdaw som W g fe fawd
ufgdwa ¥ @ & A6 ¥ e
gE Rt feavsry ga Fww A fafoam
€7 ¥ TAATT §T e I fanaw
wr AW ¥ & drflY wr g
fis wft wiew I T A w
w0 W § W aw oy A few

:

a day would be fixed for that.

““ﬂnﬁ‘r‘.lm $iithe Minis-
s, or of fxternal
Affpirs or the of Information
and to make a statement
on the reported news thaf fhere was
& broadcast in the Spotlight by the
ATR representative from Berne about

fite dodth of Br Walter Ulbricht, the
President of GDR &n

Berlti Wall, while be was all praise
for tha Weit Qerman President. This
1 a very serious matter, We have
got excellent relstions with the GDR
So, the Minuster of Information and
Broadcasting should issue & statement
whether this is correct or not Me
sheuid dlso lay on the Table the
original speech. I it is correct
necescary gction should be taken
against the representative of AIR be-
canuse this will spoil ocur relations
with GDR,

SHR? SAMAR GUHA (Contai)- T
have given notice of a calling stten-

that hac arieen in West Bengal as a
resuit of the failure to supplv the
allotted auota of rice to Weet Bengal

MR SPEAKER: I have allowed
this motion for the next day

SHR1 SAMAR GUHA: The Chief
Minister of West Berigal has come to
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umMatrh:. serious aitus ““:k::w'hﬁ?
s a2 utus-  gome o oYY b wettry

tion 'may which lead to - i

food riots in Weet Bengal 1 want T & f% i wfwafed ¥ q

the Minister of Agricuture to makes wiftrwr wéh ¥ were sy, et

statement on This, St qr o wrrac §f = ¥ Py

4 b, wro sy & wwy fear et gfa
SHRI P G MAVALANKAR st G vt ¥

(Ahemdabad): Bir, you have glready  (#97 |

ndmtttadmoﬁomhr discussion on

the U.G.C. Report and the UPB.C.

R 1 o i o ot M SPEAKEN Tt oot

of Parliamentary Affairs is not yet scine bumness Iﬂhnﬂfl’:’??l::tﬂ

able to find out time for the discus- . o opportunity to make a

sion of these two Reports.

Lastly, I would like the Minister of
Law to come out with a statement
next week about the Lok Sabha and
State Legislative Assembly seats
which are lying vacant since last
August, There are 10 Lok Sabha
seats and 27 Assembly seats lying
vacant T want the Minister to make
a statement on this

MR SPEAKER 1 have
a motion on it,

allowed

oft vy foreed (areT) - e Adiee;
oy W A faar R A ET AT oW
e WERW, ¥

Forerray wat fr gt o o WY
faty gor 3w & T gty
el QAT W™ Uw T
¥ ufw fro wo #e & WaA AWM ¥
g1 o mo Wro @A ¥ I
Tt wf dAmrerdwd
AT WT WSWW  AE,
firrr 193 & oy @
§ro qo WYe ¥ mar wfew
¥ st goere & oy
firdwar & wiw Yo owrefae fady
wwrar wic el 3 it ¥y 3w fewr 8,

!

I TF AT

MR. SPEAKER: It iz always put
before the Business Advisory Com-
mittee The Minister discuss it there
You asked certain statements to be
made by the Ministers. He has w
ask them.

SHRI K. RAGHU RAMAIAH: A3
1 sald, 1 will convey to the Minister:

wﬁ:mh "
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in West Bengal
o Nq Tond 3 wicQotite ¥ mAT
we wef wewad

14.05 hrs.

BUBINESS ADVISORY COMMITTEE
TairTY-FinsT REronT

THE MINISTER OF PABLIAMEN-
TARY AFFAIRS (S8HRI K. RAGHU
RAMAIAH): Sir, 1 beg to move:

“That this House do agree with
the Thirty-first Report of the
Business Advisory Committee pre-
sented to the House on the 2nd
August, 18738

MR, SPEAKER: The question is:

“That thic House do agree with
the Thirty-first Report of the Busi-
ness Advisory Commitlee presented
to the House on the 2nd August.
1973.”

The motion was adopted,

———

RE: FOOD SITUATION IN
BENGAL

WEST

SHR] DINEN BHATTACHARYYA
1Serampore): Already this matter
has been brought to the nolice of the
Governunent by Shri Samar Guha.
I do not know how he came in
between these items 9 and 10. This
has becn reported in all the news-
papers of Calcutta. Previously, the
rice guota for West Bengal from the
Centre was 35,000 tomnes per month
Subsequently it was reduced to
20,000 tonnes, Now again there has
been a reduction to 17,500 tonnes. Ac-
tuslly in the last month, West Bengal
received only 5,000 tonnes. As a
result of this short supply, there has
been a serious crisis in the supply of
vice ration in both statutory as well
as modified areas. On the 2Tth of this
monrth, the whole State of West
Bengal observed a bandh against
ptibe rive and searcity of articles
supplied from the rition shops. In
the meantime, there have been finods

P. M. B. Com. 270
Report

statement
how they are going to

est Bengal people fo get
e ration shops, both [rom
and from modified ration

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
I do not think there is any cause for
panic in| regard to this matter. In
fact, we have been supplying West
Bengal Government between 1,50500
tonnes and 1,60,000 tonnes, depend:ng
upon the monthly allocation. This
month, i.e.,, August, our allocation is
1,52.500 tonnes and we shall see that
this quantity is delivered to the
State Government. ] do not think

there is any reason to become panic-
Ky.

MR. SPEAKER: The House stands
edinourned for Lunch to reasemble at
300 PM.

1408 hrs,

The Lok Sabha adjourned for Lunch
till Fifteen of the Clock.

The Lok Sabha reasseni®fed after
Lunch at five mnutes pus: Fifteen of
the Clock,

[MR. DEPUTY-SPEAKER in the Chair]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-NINTH REPORT

PROF, NARAIN CHAND PARA-

SHAR (Hamirpur): Bir, I beg to
move:

“That this House do um'e with
the Twenty-ninth Reptrt of ' the
Committee on Private Members’
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[Prof. Nia#hh Chand Parashar)
Bilig-anll WidolPtists m
thé Mecde of the 1a¢ Migitit, 1978

MR, DEPUPY-SPEAREIR: The
qimstion is:

“hat this' Houge do mgree with
the Twenfy-ninth Report of the
Committee on Private Mambers’
Bills and Resolutions presented to
the House on the lst August, 1973.”

The motion was ddopted.

——

15.06 hrs,

RESOLUTION RE. PEASANT
DOCTORS—contd.

MR DEPUTY-SPEAKER: We
take up further congideration of
Dr, Melkotes Resolution re Peasant
Doctors, Dr, Melkote was on his leogs
2 hours were allotted and he thas
taken three minutes,

DR G. S, MELKOTE (Hyderabad)
It 15 a pleasure for me to brning thi
Resolution for consideration %efore
this August House While doing so,
I must express my sense of anguish
and pain when I see the atlempts
made by the Planming Commussion
and possibly the Indian Medical Asso-
ciation, to scuttle the move made by
the Prime Minister for ushering in
the scheme of peasant doctors in the
rural sector. When she made that
announcement that created a sense of
enthusiasm all over the country. We
have to trace the historical back-
ground of the development of the
system when we speak about this
Resolution. India was famous for
thousands of years, even during the
Asokan period, for the excellence of
medical aid given not merely to men
but even t6 animals
were established everywhere, This
was when civilization in other parts
otthewmlddldnotuht Today the

doctors of the allopathic system, who
hl‘uﬁaﬁﬁa British pattern of
medicine that the anciemt dec-

tors in India who have

i

tulloief ¢
should not be recogniugd
charlatons.

1 would ask questlcn' Even
todgy i tHe rieed diétoe faow ity
of these so-caled doctors.
have goné 4rd down and
@iving relief to the, pespla? The
Planning fealt says thmt.
80 per cent of the quantum of money

spent on the health of the country
goes to the bénefit of the cify people
mostly. 80 per cént of the mwal
population are denfed all types of
medicai aid. What hes fhe poor
villager to do? In the Fifth Wive
Year Plan, I understand, Sir, Gov-
ernment is thinking and planners are
thinking of spending somethung in
regard to what s called the minimum
needs programme, that 1s, in regard
to elementary education, health needs
of the community, electricity, agricul-
tural needs, roads, and many other
things and of thls Health is a very
important factor, 80 per cent of the
population had been totally neglected
all these vears It ig so because the
present day allopathic doctors do not
want to go there, do not want to
parctice, do not want to recognise
all those people who have been serv-
ing the village sector for several
centuries. Even today in the rural
sector if any benefit accrues to the
common man in the matter of health
it is Decause of the forefathers of the
present day rural practitioners who
had settled down and carried on their
profession there,

Supposing like €hina or some other
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They would vy sdijnstdd. -
selves apd womid have dbmy Wi
was necessgry fto the cowiticy W
improve their kmowledgé. Todwy,
these people—mediesl prictitioners
are near sbout 300000, M s said
that 46,000 of modven huslicdl poopte
who heve pissed out ire unemployed

It is net that Government do not
want to give emiployment to these
modern  trained doctors. But
they do not want to go
and seitle down in the rursl sector
because there is no housing facility,
no road, no friends to talk to and po
tennis, etc. This is the type of
training that we are glving to our
young men and the service they are
expected to render to our tax-payers
and the rural people who pay for
their education. In the rural sector,
the rural old type physicians get
trained and have been doing yeoman
service. That is one part of the
question. The other part of the gues-
tion is this. Are the rural peasant
physiciansg really inefficient? 1 would
like to ask this question as a student
ot modern medicine, I made a deep
study of this ancient system for the
past sixteen or seventeen years. For
gsix or seven years I had struggled to
understand our ancient Indian sys-
tem. It was difficult for me to under-
stand their literature with the back-
ground of training that I had in the
modern system of medicine.

But, theén, I found, thdt the result
of application of their system was
exceedingly good. How many of
these modern doctors hidve gone and
settled down in the village sectors?
How many have tried to find out the

(Res)

thg Chinese. They learn m.
said that if a pin ig pricked in the
right big toe it cures even the Hver
diseage. They know the places where
to pin it; they also knbw what is the
modus opéerandi—tihe theoretitcal as-
pect of it—tihe result of it 1s entirely
differerit and research workers have
to take up this question but—what is
the result? The results are good. The
research is going on and people go
there to Jearn it

So far as India is concerned we
had developed a science more than
7.000 years back. The philosophy of
atom is about 3,000 years old in the
modern world, Democritis and
Lucretus, the Greecians, said that the
atom was the smaTlest particle—not
particle in the sense of thodern science
but in simple sense of matter. Be-
yond that, they do not go. 7,000 years
back India enunciated the nature of
the particle. The principle is this.
The first and foremost thing is to
learn what is called the logle of
sclence, that is Nyaya Shastri—t is
not the dialectical logic of the West
but it is the Togic of science in en-
cient India. They sald that mind and
intellect particles and they enun-
clated what 8 mlaﬂ was and what an
ego was. T you ask any
fesgor of, ogy he will 5: m
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[Dr. G. S. Meloote] |
this, he -also tulks about

-9

tains? Anclent India has always sal
‘thet mind, ego and intellect are parti-
cles 1n the sense of the modern phy-
sical particle. That is their logical
stand. How to apply it? The finer
matter would be difficult to see even
with finest mucroscope. Nobody has
seen the atom. The theory of the
atom came in about 1660 nrr so by
Dalton Ancient India dealt with the
atomic theory in Vaisheshika who
said that the universe consists of
atoms, and this they said about 7,000

vears back Then, 1t did not
end there They said that the
atom was not the final thing

The atom was not the beginning for
the creation of the unmiverse The
atom was the end-product They
spoke of what was called erambha-
vada; they spoke of atomic particels
Thig comes 1n the Sankhyan system
According to thr Sankhya system, the
number of particles of the sub-atomic
nature 1s 24 One has got to under-
stand it They said that the atom
was the end-product of all that So,
the atom is 1itself sphit up into sub-
atomic particles This 15 also the con-
cept in modern science They had
enunciated this seven thousand years
ago, and the science of sciences for
all these things is yoga

1 would like to ask the modern
doctors whether they have applied
yogic methods for cure of diseases
Dr. Lietzse. a lady doctor (Super-
itendent) in one of the famous hos-
pitals in Zurich, Switzerland, came to
India about three ersl;: .:d:l E:c :e'nt
ro the country. e have
b::ﬂ modern mellicines ke
mdlln.“‘::m drugs and so on, and
these are causing degemeration bf the

wystemn. 1 have some Merd to find out

she went to Bombay, to Potdar collage,
then she went to Jamnagar, Gujarat,
and from there to Madvas, Colmbatore.
and then to Kerala. She has gubmit~
her recommendations or her paper
her medical unit 1 Switzerland.
She sent me a copy of the summary
. She has

offered themselves for treatment hv
the allopathic doctors for three or fu' r
or five or six years in famous hospitals
and had been treated by MD.s,
MRCPs, FRCs, and 50 on, and
their case records are there, their X-
ray hag been taken, their blood exam-
nation had been done and so on before
they got themselves treated by the
Ayurvedists. These very people who
were being trealed in the modern
allopathic hospitaly had been -
chargeq and the ca-e records moen-
tioned that they had been ‘Relieved’
They do not say whether the patient
15 cured or not, but they simply <av
that guch and such persons bad been
discharged as relieved These ve-y
patients who were being treated by
allopaths were being treated now hy
the Ayurvedic people and were beng
cured. I saw it with my own eyes 1
went to Kerala and saw the Pancha-
karma method I wish doctors from
India to come and talk to us I wish
Ayurvedic doctors from India to come
to Swifzerland and tell us what their
system is like in a language that wr
can understand their science and
technique. We would like tfo send
our doctors to India so that they can
see and gain experience. We would
like to send our nurses to Kerala to
understand the Panchakarma me-
thod.”,

What more credit is needed than
what our own Pesident has dome”’
He went to Kerala for his treatment
I went und asked the AIIMS doctort



gone and asked the President how he
felt after the treatment and whether
he folt better, They said ‘No'. These
ate the research workers that we
have, and they are said to have an
open mind, wend, therefore, I went
and asked them. I asked the Presi-
dent himself ‘Did these doctors come
and ask yeu now you are feeling? Do
you feel better?’ He said ‘Look at me;

that it was our President who was
gsaying all this....

MR. DEPUTY-SPEAKER: ot
course, it is a very innocuous thing
which the hon, Member is saying.
But I would like to point out the
rule which says that a Member, when
speaking, should not use the Presi-
dent‘’s name for the purpose of in-
fluencing the debate, Let him kindly
keep that in mind.

DR. G. S. MELKOTE: What I
wanted to impress upon the House
was this. Eminent people in the
couniry, doctors themselves, when
they find that they cannot get them-
selves cured by allopathy, ultimately
resort to Ayurveda, but at the same
time they do not want to give credil
to the system. My point was onlv
that,

1 have been doing a certain amount
of research on this for the last five
or gix years. We have treated roug-
ly about 8,000 to 7,000 patients. I
would like to know from the modern
dactors whether they could cure at
least some of the diseases without

or even If It be with drugs, how
long they would take to cure the

SRAVANA 17, 1895 (SAKA)
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diseases and whether their methods

would cause degeneration of the
system.

Are they able to cure diseases like
hypertension, diabetes mellitus res-
piratory| allergies, pseriasis of the
skin, ceriain kinds of neuroligical
diseases, kindly complaints like ne-
phritis, and nephrous, etc? I claim
that today without anything what
soever, hypertension, malignant hy-
pertension 170 to 190, these things
could be brought down to normalcy
and maintain normally. provided one
can practise the disciplines of yoga
systematically. It is, therefore, my
claam that ancient India knew the
science. But you do not want to
delve into Sanskrit and learn about
your own cultural patterns; you do
not want to study these books be-
cause they are in the vernacular;
vou do not want to do any research
and see whether what they claim
could be established as correct. But
you call them charlatans and prac-
titioners who do not deserve any
help. All the money the Central
Government is giving ic being <pent
on the modern trained doctors for
usefulness—I do not know whether
it is really useful. All that they can
do is to diagnnse up to a particular
extent: even that diagnosis is
Wrong.

What is body? What is matler?
What is nature? Matter is supposed
to be energy. The three Newtonian
laws are applicable: inertia, accelera-
tion and retardation-inertia, momen-
tum and stress. Our ancient system
of medicine was based on this. How
do you get disease? What should h-
the ideal heglth? In our arcient
India, it was sacchidanemda, Why
should a man die? If the motion in
the body is correct. he should live
till eternity. Whpt is life? Is it
breathing, is it heart beat iz it
thinking, is it locomotion? Nothing

of these. In fthiz expandmg ana
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contracting universe, the ancient ayur-
vedic physicians have evolved a sys-
tem based on this. This expansion
means wastage, A beautiful tul
like diamond also wastes away. That
is the nature of matter. It is ornuv life
ithat regains it. I take food and
drink and build the body. It is this
rebuilding of the body that makes
good the wastage. It is only life or
living that could rebuild. This pro-
cess is very important,

Therefore, this wastage is occurr-
ing in the body. If we make it good
systematically, we need not die in
the 90th, 900th or 9000th year. We
could always exist. What is the
meaning of existence if is to be only
80 live like a stark or a stone? A
man’s intellect must be brilliant. So
the method and svstem adooted in the
ancient systems for the maintenance
of health also inclosed the fullest
development of ones intellect to
make it very sharp. What is the
good of this life if it is to lead a
life of misery? It has to be one of
anand, sacchidanand. That was the
ideal of ancient India held out 1in
the sphere of avurveda, in the sphere
of yoga. Thercfore, the food pat-
tern that they suggested, the medi-
cine that they gave was designed to
make up for this body waste and its
development tao conform to the above
ideal.

Do the modern doctors undersiand
that breathing does not take place
always through both nostrils? It is
sometimes through the right, some-
times through the left, chandranadi
and suryanadi. What do you mean
by this? Katabolism, matabolism an
anabolism are taking place. There-
fore, what is body? They knew
only one word-body. Ancient India
from Kashmir to Kanya Kumari gaid:
Sarirq ie., Shiranthithi Shareerab.

Every second the body is geing to.
pieces. When I take foed, I build
the bedy, pushti, :‘and grow it again.
When this is wvitiated, disease oc- -
curs. It need not be due to germs.
Not that the ancients did not un-
derstand the germ theory. They
understand the germ theory very well,
But their emphasis was on prakriti,
Each man has get a balanced factor,
a balanced meotion of particles. If
we can bring about that balance, may
be by drugs, may be by food, may be.
by climatic conditions, may be by
anything, the moment I come %ack to
that normal, my in-built mechanism
fights out the disease in the body.

This concept is being implemented
in the rural areas even today. Do
the modern doctors try to understand
what it is like, rendering help te
these millions of pzople in the
country? Ewven after 25 years of in-
dependence, we, the modern doctors,
have not been able to go to the vill-
There are already doc-

age sector.

tors szttled down there. Some of the
modern gsadgets and methodology
may be useful to them. In the past

we have already utilised those that

were qualified only up to third form

or were trained up to the fourth or

fifth standard, and if they were

trained 'as Dayates and asked to

conduct a delivery case or train them

as vaccinators to vaccinat. And now ift
vaidyas who were trained by skilled

old and vaidvas if these people treat
the village peopnle as village doctors,

we should give them some kind of .
training to fit in with modern meth-

ods of treatment. We should give

them enough money. Today, a chap-

rassi in Delhi is getting, say, Rs.

200 a month.

MR. DEPUTY-SPEAKER:

hon, Member’s time is up.

The

DR. G. S. MELKOTE: This amount
of money should be given to them,
and the training should be given to
settled in the villages. Give them
this money so that here and now
they will take to.the practice of some
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upmts of opdern medicine nd help
ﬂ’ﬂwg:,&"hhvwwwm-
hle, in village ppetor. Sir, how
long axe yay §oing to take tp do
this! Are they gowng to wait for
another 100 ¥pars Sar these modern
doctoxy to gp there wath 3l the com-
forts 4 be orpated for them? Ths
is the socml gspect of the question,
thgt 15 ¢ be tackled, and the modern
doctors have beep pressurising us

politically so that these village ‘aid-
yas are mot accepted as village doctors
by Goveramepd Thys i the crux of
the problegm,

Ancwent India's knowledge was
very grest It we were independent
we would have done 1t and preached
it tp the whole world Today, 1t 1s
taking place. Maharshi Mahesh Yogu
has gone to America and has been
actepted today as the proper person
for umparting the highest ancient
Indian concepts and he has been ac-
cepted by eight different universities,
six countries and several federal
banks, and hig project has been taken
up as a matter of urgency What 1s
the basis of yoga” What 1s the me-
thodology in 1t.? He bas, I under-
stand, written the Prime Minster,
wherean 15 supported to have sald.
“Here I am, an Indian, working in this
foreign coumtry and has been acce-
pted s Indian to propagate the
ideals of pncient India. Nobody
thanks of us ap India”. This 18 an
anclent cyltursl aspect of India which
if modern doctors can understand
apd A thev can oply try and have

for their own cultural pat-
tern, here and new we can and

SRAVANA 12, 1898 (SAKA)
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MR. DEPUTY-S8PRAKER:
hov. Mamber's time i up.

DR. G. 5 MELKQTE: Su, I thou-
lhtfwouldbehavmlfew:mre
munytes. Anyway, I will end. The
whole thang, @8 I saud, 15 being scut-
tled I am afrmid that instead of
whdprsianaing the ancient Indian pat-
tern and taking it to the village gec-
tor, they want to topsy-turvy it
All thus knowledge 18 comung back
t¢ us from the West again; the mis-
sionaries 1n America, the mussiona-
ries 1n Europe have gone and seen
what 15 occurring China, they have
gone tand uppreciated the methods
and they would hke to copy them
and take them to the willage sector
Shauld we copy it from the west aga-
m for what 1s already available here
in the country? It is already thecie
well established Do you want some-
body else to come and tell you that
this 1s good This is the height of
insolence ihat 1. bemng perpetrated
against the nation,

The

Sir, 1 feel that this House as a
whole should vote for this resolu-
tion and support me and give the
maximum helo to the indipenous
practitioners who are not yet recogni-
sed by the modern doctors or our
Government

MR DEPUTY-SPEAKER: Resolu-
tion moved:

“*This House welcomes the sche-
me of Peasant Doctors to serve
the ryral population and urges
upon the Government to take steps
to implement the same expedifi-
ously.”

DR RANEN SEN (Barasat): Mr
Deputy-Speaker, Sir, this idea of
peasant doctors for the rural popula-
tion is gradually gaining ground
throughout the world. Sir, in China,
our next door neighbour, there js a
sort of social movement initiated by
the Government and the Commuynist
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seiving not only the villagers but
even In some towns, as is
Where they have started working.

In China, they have their indigen-
cus system of medicine which pro-
tably many countries have, ‘These
peasant doctors have bLeen trained
to some extent in the art of indi-
genous system of medicine and to
mntegrate it with the modern system
of medicine as far as that could be
done, and this 1s doing yeoman ser-
vice to the Chinese people living in
the willages.

In India also, it 1s noted by the
Government of India and all the State
Governments that there 1s a huge
scarcity of docters in the villages. 1
can speak of my State and the Depu-
ty Minister, Mr Kisku, also comes
from that State. Hec will bear me
oul when I sav that the West Ben-
gal Government istrying for a pretty
lony time to send doctors to the
villages and the West Bengal Go-
vernment has failed in this respect
because the wvillage hfe does not
su:t these modern-educated doctors

Secondly, there is not enough re-
muneration for those who go over to
the villages and work there The
scarcity was to such an exlent that
the We:t Benzal Governmeni even
wrcie to the Orissa Government to
send doctors to practice in the vil-
lages or serve in the villages as go-
vernment servants, That also failed
due to manv reasons When this
idea of peasant doctors comes, I am
reni'nded of what happened in China;
there it was successful.

1n India allopathy has become the
dominant svstem of medicine. I do
not believe in caste system but 1
must tell you that I come from a
family of vaids because for ages the
profession of my ancestors was ayur-
ved. My grandfather was a vaid in
my housr there are some medicines
which w* call Totka in Bengali; just

mined him and said that it euult! not
be cured easily, but he gave him
gome medicines and asked him to.
take 1l for thirty days and then told

him after thirty days. After a few
days one of the great ayurved practi-

tioners 1 Calcutta who was also an

MBBS of the Caleutta University
came to our house—in our States a

large number of allopaths, FRCS and
doctors are practitioners of ayurved—
and perchance he came to know about
the disease of my relative. He said
that he would give him a very sim-
ple medicine which would cost four
old paise and the patient was asked to
take 1t for ten days, then pause for
a few days and then again for ano-

ther ten days He did so. At the
end of 30 days Dr. Roy came and

examined the patient and said: 1

did not know that my prescription

would do <0 much good to this heart
patient; I did not believe that it had
o much potential. My relative in-

formed him that he did not buy the
medicine preerribed by Dr. Roy, but
he took the medicine prescribed by
a Kaviraj Dr. Roy wag astonished

There was a great modern physician
Col Chopra in the school of Tropi-

cal Medicine in Calctitta: he made
researches on herbs, There were so
many things which were not known
io nllopaths in India and because of
Dr. Chopra's researches, they are part
of Indian pharmacopia todey. When
I was a medical student we had to
read the Indian pharmacopia in
which Dr. Chopra's inventions were
mentioned. These were nothing but
extracts from old knowledge about
the afficacy of certain herbs used by
the vaids in the olden days.

Ayurved and unani systems are
prevalent in Caleutta. I am mot ac-
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actuainted with unani system of medi-
cine; I am acquainted with Ayurved.
That is part of Indian culture and
that suits the Indian constitution very
much,

SRAVANA 12,

The doctors who do their MBBS,
etc. do not go to the rural areas for
varicus reasons. 1 do not blame
them. There are the so-called poor
docicrs 'who practise ‘Ayurved and
Unani in villages. If the Government
could give them a little more educa-
tion and harness their energy. It will
be of immense help to the wvillage
people. I am not so well-versed as
Dr. Melkote about the philosophical
and other aspects of ayurved. But
from my own experience, I think it
will 4o a gooud service to our country-
men in the villages all over India.
From the little data I know, in India
there is scarcity of hospital beds,
scarcitv  of well-trained medical
greduates or dipicma holders, scar-
city of nurses and scarcity of medi-

cines also. It i1s well known that
allepathic medicines are the most
costly, A medicine which costs the

private manufacturer 2 paise is sold
for Rs. 2 and the Government have
nct been able to control it. Ayurve-
dic medicines are cheaper, available
in plenty and can be fruitfully utilised
for the benefit of the villagers.

With these words, I support this
resolution moved by Dr. Melkote and
commend the introduction of the sys-
tem of peasant doctors for the bene-
fit of the village people.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Sir, T whole-heartedly
support the Resolution. Our rural po-
pulation constitutes four-fifths of our

total populaticn. Unfortunately, the
doctors are practising only in our
towns and cities and four-fifths  of

our population is without any medi-
cal cae. In cur villages there are
so many pecpie who have not even
seen g doctor. Well-trained medical
graduates do not want to go and
work in the villages. Every
vear about 500 doctors leave

1895 (SAKA)  Peasant Doctors

(Res,)

the country to work in the UK. USA
and eastern countries alsc and settle
there permanently. In the towns, the
doctor-people ratio is 1:5,000 but in
the villages it is 1:5,000. How we
can give medical aid to the villages.
has to be very seriously considered.
Though we have eradicated malariz.
and small pox to some extent, we
are pot tackling the small day-to-day
ailments in the villages. For that,.
we do not need highly specialised
doctors. Dr. Ranen Sen pertinently-
said that allopathic medicines are
very costly and beyond the means of
the poor villagers. Therefore, we
have to devise a cheap methoq or
giving medical aid to them. For that

286

we have to train our vaiyas in the
villages. Even from Vedic days, we
have given top priority to care of
health and ayurveda is known as

Panchaveda. But we are not taking

full advantage of it. Recently there

has been some research conductec!’
into ayurveda by some scholars but
substantial aid is not being given io-
them by Government, I suggest that
Government should give all the facili-

ties for ayurvedic doctor to do-
research and produce good medicines.

Moreover, they should he trained in

the new method of administering me-

dicine. Now these medicines are mnol

prepared in a hygienic way by ih=

Ayurvedic vaids. They should be

trained in preparing medicines in

scientific way.

Immediately after independence
some vaids in the villages were select-
ed and they were being paid some
amount every month to practise in:
the villages. Now that method has
been discontinuzd and no encourage-
ment is being given to the people who
are working in the villages. Noew that
method is discontinued and no en-
couragement is being given to the
people who are working in the villa-
ges. While I do not know about
other parts of India, in Andhra Pra-
desh that system was in vague under
which the Ayurvedic doctors were
given some training to use allopathic
medicines but it was discontinued in.
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[Shoi M. Bam Gopal Reddy3
1958 or 1854 It is thag it
i bmunmﬂw e
no doclyrs

Ty

tn the villuu. 1t s gn t
while there are un
therei hre mgny heelth dentres
rural dispensaries where there
no doclors I would suggest
before the medical students are given
the final degree there should be a
provigion for compulsory work jn the
primary health centres for a certain
time

Eﬁ!g

MR DEPUTY-SPEAKER That is
a different question.

SHRI M RAM GOPAL REDDY
It that 18 not posmble, we have to
encourage the village vaids Uuless the
Government sanchicn some money to
encourag: them, they are not going
to come forward to do this type of
work, Now slowly the Ayurvedic
nedicines are going out of existence
There 1s a great treasure in them
We have to revive that system of me
dicine so that we can maintamn a here-
difary system If the Government 1s
not going to give proper attention to
thig problem, a day will come very
socn when there will be no system of
medicine in existence except the allo-
pathic systein

SHRI 8 P BHATTACHARYYA
(Uluberia) I fully support the reso-
lution brought forward by Dr G S
Melkole In our country we lhave
expariance of thousands of years of
using ayurvedic and unani medicines

tied hyre for of yesrs amd
used
T

That attitude must be changed, Our
fask must he to ptilize our past expe-
rience and give thgt experfenze a
scientific touching The outcasty atti-
tude towards rural medicines should
be completely removed, We must ab
sorb whatever is good in our medical
system and utilize 1t In the best way
possible While I am not suggesting
that everything in ayurveda must be
adopted, those things which have
stocd the best of time must be ac-
cepted and utilized to the advrntage
of the people in the rural areas So,
with the development of pessant
do~tors, there must he research centres
in every State at least to know what
are the real good qualities in our In-
digenous medicines Then only we
can fully help our people and deve-
lop 1t

I know that unless and until we
anmhilate proverty in our villages,
the things will not be effective But
we expeet that 1t will be done and
that must be done Our past ex-
pernienc must be utilised and the Gov-
ernment must help to do that so thet
cur medical knowledge will be enn-
ched Our past experience of indi-
genous medicines, the rural people's
experience, must be absorbed in our
medical smence That way we can
serve the purpose of this Resolution

1 think, the Government should
iake it seriously Without spending
much mcney but with & proper scien
tific attitude, we can help our medical
science and treatment of our p=ople
‘We can change our old attitude, give
a real szientific direetion and absorh
all the past experience of our peop'c
towards the scientific develtopment of
it

o WKy W ¥} (W)
TR MITT, I TE ¥ WY WART

W b & 7w w1yl g g T
oW g ¢ fs grfter ooy W
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faferar gfeard aveew w7 & fag
fear Trezst FY sqaeqT & I )

7T NZY 7 ATG AT WAy
qrgersd & 1 fas @9 3 T war g, ar
oY ary sfeanfy arqRrom &) T
aft vaen ¥ far v A w1E ¥
r—& Fawr wgdt 7w gy E—%17
g7 FaR emfw A A ad
Az Ao @ &1 AR I
#rr ax wrf Ty G faeAr #
grr F1§ drrfady @1 d g1, a3
N g7 A J e § e 5 oA
ot Y 7T 7 Y gy A d ) @@
T gy, A9, FAH AT 9EA AT
R A G, ITF TS A A1 AT
sTaaT e fan 2 1 4 Afzw ar Ao o
g 7 Tl e gy d ) v Te
gifarta T4z @14 §, A mydfw
fafemr & fom oy wTE oregT Y
z

o TR X L i
A FT HY & | T aarar & fw
AAT g7 H A F 1 gAT TET A
FTAX ATAT FE qradt TETE | 4T A
Ter-Afegr erfr A @ qATIT AAT R )
FaTEvor & forg wre feeefT 7 AT W
AT AT § A1 81T K FIT FT IHEY
¥ WRT FT F 4T 7 AN T AR 9B AN
amar ¥ 8y g a7 dwfEE Qe
a1 | I aamar 5 37 F gEr ey
R &7 ERAIANT 97 781 & | gHIT
agt §8 feam TR 0d 97 &, W
FT AT A I I FTEFH FQ L
wtgr T wT & g 37 X v S
Rrurar ¢ 1 sefag g s} foaw
* gFvA & onw, foer & A, €
¥ femar ® s g
1250 LS—10.
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gar? fafraas favade &, =29
iy Fqwry T g | & T A
§ g A T F O T 8, F e
2y 2, sifae S ¥ 8, T ¥
T g A E A 7T A 9 garfan
At 7 | F7aT ag gul # fF gare &y
T ziwA Fr e g
T U wrET A 4, A O
fam @ & 37 & a gf Ot vy @
~THGEARIATT Y wW = AT,
Afew mor o7 w9 ¥ fad woh T
g7 foed 1 A7 1 gw A ww
g az e W feeed M at fram i
ITH F7aT 9370 2, ag A Frww T
arft § | arafrear ag ? f5 o
o ¥ F19 & forll mamdas i £
Tq FEEA AR W vy w
T K7 HATHT | WA N CHA FAAARY
Afrrr E Tomraft T A TR
2 fr #w w1 Bfafrdry & &) a7 7%
g3 a7 7 sRfAm wee A Ay
T T FETINA A W, & agv
FFT | =THTY B TH FTAGY  FAT
wifer 1 T 7 fraw oft amm gur
t fe Y /& fod e ¥ {ar FE
grit ¥fea w18 A ST, g wRw
gy o7 Y A E, wwe gy grv g

~g%g K97 TMo HERIE ATAT A
FTifsMIgFT I ATTIE T
& GFaEA 2 & fAq 3 w1 dar
Wt fre R ot Ay & vy
# ay¥aq o famar afer qAFve
T 3T A TN A A faearw @ Wy
TAT T | UTH HF & 74 A1 WY
ATET oA 1 W WA A E, 97w Iw
¥ Fg-rerw GrEY 2@ FT A A wT
e O @4r 3 4 vifay femia
TRTAMFAF T Y AN
T F AT AGA JEA L1 H
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[ wree wte wy)

fay W wifaw @R, Afees wifew
¥ fwen ®, Q-Fr-wre gw wEHED
gYdww & 3@ & wrx ag /W

Ig w9 TgT weSr §, yafed
T A #7 & qwd F3a0 g |

o g oW Wi ()
W FEAG, To WERIE o A AT
ey var &, & 3@ w1 ¥wdA wvar
g ®fe oit aw gw ¥ 2w X e o
29 A AN A 9% AX IOvT @A, IgTAT
¥ g A wf IwrT Wy AW, 9 wE
WEYT a% {1 ¥4 JUNT-geEl A1 AgT-
g T 1 gE X7 ¥ 9 wwATT A
Ao mpod Arar g maAr R
foara aror faT w7 FTOT &, IE A
CTIITAURT % wWa § A
TATFT T AR F L 1520 HA T
of @ ¥ o vy A @ oY AR
WM TEraRd IR e &
AT ®T @ FTAT ARA TT ¥ frAw
F WY FAH-ZHF AT AAT § ) FIHT
& F 1 wa fegr § fw ot s Frfaw
¥y gM IR D Aty M N W
A1 gon, dfET a arar ¥ wm Ag
gva R ¥ &Y 3A § WA wvrgy AT
& | ww aw /TET W 0w gaes A9
st f& fdfy ot =TT A wowr
nrd aft rqrft Fnfr 9w A a7
WY 9T AT S A wT A——
nE T F7 EAE XY yIeqT F IHAT |

EW WX A% uieT ¥ qmwey Aqy
e A ¥T A% §, X ¥ aeiy B
oY gfrar ot & 7% §—a e & Frd
Ty W § 1 AW g TAw W M
gk & 7 gt W uw ¥ wew
Tk, wrfr wnr-anw, ¥ W
dav P oA T ¥ avdf o) forey,

g, 7 ¥ T @ sEEq
wfal 1« v ¥ ¥ po whverm e
wigt ¥ gt §, WP 9.0 srfrwry v
e ¥ g § | ¥am s—10 wfwa
XgraT ¥ vy §, feer agr TuTeET WY
aft faweft § 1

uF WX fowea §——gw 7 AT o
Tt wrdfen  ogfa & 3 Afew
IR T dnfew gaft ¥ s
o= &7 frgr § 1 o ag A ¥ e omd
& 9 e qord ey @ ¥ dW-
s agfr Ry sy 7Er &, SO A
o1¥ f 7wy ® Wer angew o ¥
o, 39 ®T A& W ;T TI° TH A
s wrae o aEe &, aY & 4 arar-
Q& omdfas & wewar ¥ A §
sy wmar WY 10—12 Y
w1E forg—tw awg & me § Am Az
i e S an | IW 7 A
toYramr i 15-20%70 N T
Tar AT ¥ AT § 1 A THATH gy
T BT ARI-ATAAT H AN FTAr ¥
I|[F 4R AL Ana g7 iama
10-12%77 e A & frar o=y
# 10-12 w7 ¥ w7 gF marar
e §a p——3g I I 41 g8 W
"R #F1 fF 41 gaemA &g 0w
R fmmemATitmIwy
T FE-ATA F A%AT X 1 9
¥ am el §--nf ¥7 38 57
EAT | OF agT & Hw gAIR AT WY
gMidg AT M ANy £ @
=rr du famr w7 cfiag am w7
M TR @M a AR R
v wgd § v ga fomed v g,
I gur ® Arek w1 qu wfawre
frer amar @, wife 97 &t qar & AR
qv 37 ¥ fasrg w1 &n ff wo s
w far drasqded s aver N @
T wedfiTen & avwar wifed, wery
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& 2579 & yig Y oY 9% g9 vrE
&1 wawr AdY a1 9% §, Rew & Ty
oA ¥ AR W I gfeard saa
T R A

TT TET & FEAATAT 7 & Wy iy
AT —wry Aifed, feet ¥ A
# feasy i s oma §, qar A mE
AT B W W g (AT | seiEy
TR graar aadt wifew fae oA
ey qAg SAFAEY &1 anir
AAT A TG TR | TR A1 oA
T4 FAIAT WG TG TR S ATT A 7
TV T TYqT IH FT TR TF q15 77
fodv #Y fr 3 & qredtor v &7 oo
a=gr g fem

MY MR R AN METI R o0
W IARG] AAT I F. § AF _i2-F
TV qET AT | WG RFET FIAT
g & ®ar a7 w7 dfzvy = 7
Qs = W7 37 AT G TR Qe
TR A g T omw B
eafr wrrars awt f27 Frg 9t 33
74181 7 U 771 f67 ov a1 ¥ 479
T AT AT IR AT B i
& qrEAT rEAT | 73T A1 FT TEL AT
fi @@ e i ot em s F
22 AT AT &1 faar gt AR F qrr
&R T W AE T AT L. wwATH
&, v T ) eafel ST ay
% agt @ A il Faay e
®AT T WRTE §T 9T g 76 W77
IE VAT $1 Wy wrgifaer fem amar
wrfed |

o UMW (SW)  IInEA
AR 1T, TTo W12 q1EF A frm e
kfad sy wemw Tk e wTawe A
w731 ¢ + 2% freft & foft g§ v 7@
¥ 5 o= ot vy A Faghe @it @

Peasant Doctors

(Res.) 94
39 ANY T N FTRY qET A wAT
M war A ¥ oow felr ag oA
wEs ¥, HUAT TR} AT H, 39 w6
AT AFEA ¥ A fae wmar @
16 00 hrs

fawelt = AFwawT ¥ W § e
HATHY 9T A1RT 47 | AT foq=r &
fAr yTee<t &7 wTE SAewT A 2,
WA 2% TATY F1 WY SEeat gy o
W7 §-10 W 9T KI§ FaTATAT AT
FYATH & W, A1 A A# § | ¥
FTHE @ A S AT AT ATR § 3H
1 1€ v A & 1w fre
T 1 Admm TEgE @ Al
g e B XwT B MM @
%1 A7 AuTC T A 7@ ww g1 T
Ty QY ot i wmae § fa=eft gforsr
I 9T AHA | 9@ § A} A AT GRTGT
AT G FIATGT AT F A ATF
fr@q 19273 ST FT ooy ey
F AT T & 39 9 fEAT wwre AT
g qA 1§ agA A SwE
7 oY gt w9 HTA § ) AT @
a3t & Frort ¥ fao forreft ot Sraemg
fag=r{t & & wT ¥R ¥ | I ARHA
oy foar @) wVETCOA AT O
geraaT faea art AT @ fmmen A,
T ¥ &1 AT WTEA A g I
¥ frmradT 77 § W17 ET BRI TSI
7 wenr w1 W1 fa g W g AT
famTat & ATH O AW F | AW TR
7 e F g 4R 6@
foremdyer FTTT 7 ) 99 ¥ W AW
¥ &% Frvag d A a7 fao o @
TR &Y qEA A § WX AE A
Ter T 00 8 g g1 A ¢ W
T qEEAT IAM qEW g g
qrdt & 1 ag T & Avae @ s
4} D & | TR KT RIS GIW AR
frar & 1 o g WA wfgar
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# et ¥ N F  wE
tSEer f awdw  wow g wEt &

w19 Sarar & smar wdfew feedwdw
AN FT FA" FL AL wIST 1 |

7g wt ZaT M § fe deaee v
* T T A ver § A ot w7 a7
a1 T W faar srrar @ Ffwa avet syforgy
F AT AMTEY | wU w2 fn
1 % T FT FYE g @ w7 w7
21T A wA A ed e
T7T A AWT 1% & HEqeE T F TR
AW IEN AA-IH A58 1aw HTW
a1 TeEA A1T AR 7 A | T
Prafi 78t &1 <y & 1 ¥y s & Fo
& 73 wre=7 s g7 weARr ET oA
AF fagfer 4 wrg w0 Aoy oo, @
T T U FAFT WA T 1 Twe
T ot v W qwET am Wy
nE AYAET TTT AT A WA
THIT AACGWTR 1 A7 foed w7 A
7 A s SrAeATer femr mr &
#3 wdt ot w7 wrr: Arv ¥ fran 3w
T GAT | TIT § TaT TAR wATH0
T 1 g fagaa & fs mar v @@
99197 EEHFET | Q% 27 fafrerag
g TF A« wewAry A A1 wrgaz
¥ 0% w7 &Y fagw wmowr wAew
wET AMRR 1 WA A qATaA e
FART ¥ g7z AFET B sqaeqT F1 R
THT SFT7 /A AMATE WOIEg 1 6
uTT %I Hiv 27 TATEAT wemris IW-
e FT | AT FRY THEY IATIGT AT FqTRT
THE F f. i""rﬂ q¥ FAFM FI(AT
fawws & 1 Tawy & oY AT 2
g & agy md «cf T arg¥fon fafemar.
qGTET SATET { FYTET ATT AL A TAH
%L |
SHRI
(Puri)-

BANAMALI PATNAIK
I was listening with rapt

attention to the learned  speech of
Dr. Melkote but I could not make out
anything from the speech and the re-
solution moved by him regarding ap-
peintment of peasant doctors to serve
the rural population. I do not know
what he means by peasant doctors.
If he means indigenous doctors then
it 15 a different question. There have
heen different system of medicine, but
after the advent of the British, the
allopathic system of medicine has re-
igned supreme.

We call them as indigenous system
of medicines. But, they gradually
vanish from the urban population be
cause the Britishers did not believe in
the indigenous system though few of
them believed in it Therefore allo-
paihic system ruled supreme science
and trchnology have changed. Before
Independence Government of India
aopointed a Commitlee known as the
Bihor Committee to examine the me-
dical system, That Committe~ sub
mitt~d a huge report That Commit-
tec srlecteq 100 diseases and out of
100 they recommended that 85 disca-
sts can be cured by any system of
m« dicine—whether 1t is allopathic or
hom~copathic or ayurvedic or nature
cure Also they have recommended-
1 d. not know exactly the number—
some discaves can be cured by sur-
getv Some of the other disease like
Cancer cannot be cured by any
system. I do not remember the names
of all diseases. As I find today al-
lopathic system of medicine has been
developed 1n such a manner that we
cannot cope with it—our country can-
not cope with it—and s* we have tv
think 1 terms of indigenous system
of medicine, If Dr. Melcote wanis
{ne jndigenous Fvstem of medicine to
e developed so that the doclors can
go to the rural areas 1 wel~ome that
Buti this Resnlution does not mean it
Therefore I oppose this Resolution

Sir, we are having medical colleges,
ayurvedic colleges, Homoeo colleges
etc. Government have also slarted
homoeopathic colleges in different
paris of the country. We have 1™
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cogised all systems of medicine. But
there i8 no co-relation in themselves.
Allopathic colleges are developing bhe-
cause Government gives ther: fic-
ference anda presiige, 'I'nere 18 rush
for it. But, there is no rush for uyur-
vedic medical colleges So, ayurvedic
syslem Is given a go by. We cannot
expect those d:octers o study avus-
vedic system of mediare withot the
study of sanskirit. W, are gradually
improving in the allopathic system of
niedicines; but not with the ayurve-
dic system of medicines. There is
also one university for the study
of this system—ayurvedic system

of medicine, But, may 1 sug-
gest that while we are
formuloting cur Fifth Plan, can we

nol establish an all-India Institute of
Indian Medicines? In Indian medi-
cines should there not be a corelation?
You have an indigenous system with
regard to allopathic medicines. Dr.
Ranen Sen is an eminent doctor He
said that an allcpathic doctor pres-
cribes a long list of medicines. It is
not possible for a patient to purchase
4]l the medicines. They are costly.
If we do not dovelop the indigenous
svslem of med:nes which are avail-
able in our country and which are our
people can get cheaply, how can we
develop the syfiem or how can ‘¢
cure the diseases? The same 1s the
case with regard lo allopathic or ayur-
wvedic system of medicines. Whether
it s allopathic or ayurvedic,
everything has to be co-related.
For example there is a leaf—a
kind of herb—which is used for treal-
ment of blood pressure, Instead of
going through various system of medi-
cines we should analyse ag to how
these leaves cure a discase. That has
to be properly analysed and develop-
ed. What is the harm in having an all
India Instituts of medicines? In al-
lopathic medicines there is some
correlation. Why should the same not
be done In the case of ayurvedi~ sys-
tem of medicines?

Ayurvedic system of medicine is a
branch of study. In all the allopathic
colleges we should have a compara-

Peasu..l Duclors
(Res.)
tive study of different systems of
medicines. It shwud be encout aged.

Sir. I am told that there is yogic
nstitnle in Karnatalz University and
it is already attracting a large num-
ber of students. That is changing their
atmo'phere. I am told thai through
thi. yogic system, some diseaseg are
also cured,

Why not introducg it? It has noth-
ing to lo with any system. It can be
introduced in allopathic or Ayurvedic
aolleges. It is just a system which
believes in some sort of physical ex-
ercise. Our minds should be trained
in that way so that diseases could be
prevented beforehand, Moreover, this
would be of great value also in the
rural areas

When it comes to Ayurvedic medi-
cines, there is no good pharmacopoeia
Government of India have not estab-
lished any arrangement for prepar-
ing a good Ayurvedic pharmacopoeia.
They are only in a rase to purchase
foreign med:icines and foreign instru-
ments some of which go out of date
and are not in proper use. Recently,
a relation of mine wh: had been treat-
ed earlier at the Cuttack Medical
College, was operated upon at the
AIIMS. His son is also a doctor
there The operation was conducted
weil and the patient was treated well.
He had lo come here, because the
Cutlack doctors told him ‘We do not
have the necessary instruments for
the cperation; so, you betler go to the
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AIIMS, Delhi’. After the operation,
the doctor at the AIIMS said ‘But
these instruments which have heen

used for the operation are now out
of date. This is the only institute
which has these instruments’. How
can we fo on keeping this kind of
instruments? Further, these instru-
ments are very costly. A peasant can-
not be expected to come all the way
from Cuttack or any other part of In-
dia to Delhi. So, we have to deve-
lop our own svstem ot thing. How-
ever. 1 would request Government to
vonsider how far and how guickly we
can develop our indigenous system of
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medicine and have a correlation bet-
ween allopathy and the other indigen-
ous systems of medicine, so that we
can have our doctors go to the rural
areas and use our indigenous systems
of medicine.

As regard blood pressure, as Dr.
Ranen Sen had said, previously we
had no foreign medicine. Patalageruda
has converted into Serpasil, or Rawo-
lfia Serpentine was converted into
Serpasil and that is being used these
days. Or Sarpagandha is used for
this purpose. Similarly, there are va-
rious other medicines which could be
relied upon and which are easily
available in the rural areas, and which
do not also cost much.

While I appreciate the sentiments
behind Dr. Melkote's resolution, I do
not agree to the resolution as he
wants only peasant doctors to be
appointed. There are qualified indi-
genous doctors who have heen {rained
«in Ayurvedic colleges or Tibhia or
Unani colleges and they should be
given proper training and posted in
the rural areas. Of course there
should be some research also on these
lines. At present, there is no research,
and there is no development of any
post-graduate course. in these systems.
Unless we develop this on an all-India
basis, we cannot improve our own
indigenous system or our indigenous
doctors.

MR. DEPUTY-SPEAKER: I am
afraid that we are losing uight a
little of the main brunt of the reso-
lution of Dr. Melkole. As I under-
stand it, I think he wants that a sche-
me should be formulated by which
certain indigenous doctors in the wil-
lages may be made use of by Govern-
ment. Instead of going into the entire
system, the wvarious systems cof me-
dicines and shortcomings of the me-
dical administration and so0 on, hon.
Members may confine themselves to
this point, namely whether a scheme
should be formulated to make use of
cur doctors in the villages wractising
the indigenous system. T think that is
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. k|
the meaning of Dr. Melkote's
lution. . &l

DR. G. S. MELKOTE: Yes,

SHRI GIRIDHAR GOMANGO
raput): I rise to speak on the
lution brought forward. by Dr.
kote. He has urged in his 1
tion, using the  services of peas
doctors in the rural aveas. 1a
country, we find today tha ¢
are different types of doctors
tnic doctors, homoeopaihic
Ayurvedic doctors and fina
doctors, Whether the doctor is
pathie doctor or an Ayurvedi
or any other, a doctor who is
in the rural areas should le s
thetic to the people there; |
know the mentality of the pe
cause the people there a
and they do not know whe
dicine is and how to take t s
themselves by taking it. :

®

You will see that in the rura
people are using roots whi
medicines used specially by
people. They do not v
allopathic system or the !
thic system of medicine.
them a prescrintion to
tems of medicine, it is
for them to understand it,
cannot have that medicine.

Now Governmen
the Fifth Five ¥e
Plan, they should con
more and more hospitals in
areas. We can appoint e
tors and make arrangements
plyving the medicines and —2
ties which are essential |
this service to them.

IUTENE WEIed, A% #
& gwaE o7 o7 fa=re-famd
g, 7o o=d § F o 9w 7
7 fr o gmme 29T § Ay

LY
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ez qrdrr @A F wmAr AT 4R
g

uAifaE gzt & weTT A W
™ & o A% fafeear & famfadr &
A FrAAEY #T E, IWE IO EW AT OO
AT F1 qaieA dfeFa nT T ¥ AqET
7 & | 7y e oo @ froga few
qgfa & ameas @ FTTr ST A AT
& arq, 7FY gn #, fafen afqam
Y T TR & | AT A 07N
femr arr At & \wATr g o =
e qv qgan i frerT A AR
oY 7= TEAT ME § I &A q FRET
& 7r7 & A Anar wlt A% g qar
£ T q47 (G- % amaw T &2
A7 gAEY 2AW A F7 w & Tar
FICHTE 2 S (F 3 '

F w7 .0 7 5 oA ofr oAt w ¥
12 o1 Y fag T oaw oo T
feir 741 «Ffwsz 781 7 M~
wErafar 4 "W T s A
ATATT T7=" FT AT 47T 77 § | §<F
39 gty &1 A oA Ar agEr
gL & I AGe ST AdD Age
TFT FTH T AT YN fAArT T
oeF A wqr fafeem T AT g
fortar drr gw o9 ww @ T TR ¢
- s ¢ gr Ao 11 AT
MerT T 21 H TART T ., qovm
AT ATE ¥4 F T 47T FH IO
AT W AW AT ¥ OF 7% safer
w1 afers 77 3 oAwy ¢

WTH A& & 17 &4 T AATH
A 1, ar wd-zfaar & § qom
AT falmar srAF & | wma w1
TF QU 4T T5F T B9 W@ FT A
® < £t A aarf@t wy Ag -
wrar ®TW 1 I AL Gy qar
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AT W7 AE WA, QN v qrATAY A
piafrrerfamm A QU A TA ¥ 6
|EY F1 T TATH FATT FX A FARAA
39 ¥ 7@y & 1 gafan ma F 0% o
w1 3T qraw AR gfand T &7 -
faay 7 Aarv FTA W SAFEAT FIAT
arfger | wTET B WEATEE  FTEA
¥ foreror & forey o 7% & &7 A
T wfgn | FdEE WA RS e
¥ A ars 2V 2, I wdfaE A
¥ 5 A & A FIA q AT
A A@ 41 ot @ qfw agd A
g Aty Al AT & & A4l
TR FT A 2, A TA ATE F P AT
g T T E | & T A o
W AT dad E ATw ffem
w7 3T T A FOAaT 7 KF Af7
@Y A I X A W7 AGAT A AT
T31 WE | O FR FAAT AT F AE
¥ HaT FIT | ATATT AfT A AT AT
FIAAT a4t T wrAl ¥ for w5 A
ITTT FIT TRAT ¥ ) A ddr w
FRIGT ¥ 177 798 30 7 qfofee gyt
G "I A NATET 3T LT 6
A9 A1 T 39 9 qeDT 97 7 {= 1=
TTHeT TVTEI W RFAT 7 |

Tl WTH FA1 g1 <g1 m=—itrn
BT Y L "l T 7, S FT WA
A AT qav g v sy | 0 feew
FHE 3 F 0 w9 T & R §,
gara | Ao ¢ ATTd €78 AT agH
T T W FT 9T 4 AGT
F FET ¢ 1 9 [We amAE weeg
Fale 71 7 3 7o T0F a7
¥ RAT W FEA( A GZF ST § MT
AIRIFTIA B RO TH  GE-

AT 9EAT & | AT & W 75 WiEww
o w1 eqfs dat T8 g fF 8 Twev

¥ PN ¥ WAER qqW qOT ¥
7T 9% | AT T & @7 2 Anamm
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[« qudx worz ¥af]

& A o e frae gy § O v
& T A A §, T A Sy T @
& we & & wyd g

W gy qgfay w1y mgra X €
Wq TH AT BT HEATE gEIT AHA
¢ QR gart e v P p froow
WMAger o fiame ga &
e quTT W7 drarta € S g
¥ fafpem &0 # sraeqn Y 9w, @1
qET WA fra, gAY Aar DR
TN AN T ATTL 1 A
mamfas ogfa &, @ & weaw d
B & TEA TET AT 100 A9 F Y Afewe
TT T I R AEAEEA F AT
Yy Y T omfar fafr
TR A 3 AT T WME A @A T Ay
# g fafrem o@f gt st gt o
@ ¢ o gw afx o6t syaeqy w7 q1 A
T AET AGY &1 G | grAor Ha &
frarfeaY & forr aorm ote sy Fafeem
T W AT IFINY TN A Y
grir

gty & fagza s=m &+ g
T 97 T § faare w1 frgw e
o ¥ 2 & OF UF Afew A% Aigwe
AEGAT $3 AT AXX ¥ | T T OF-
v ot 3q17 @ fr 7w &, gt wh
greaadY #Y FErAT 7 917 o F "reqw
FHPT A WA I SHA AT &
WETATAY T WY A7 7 Z107 §7 Ty
st fafeer &1 1@ 73 ¥ o
BRI 57 § WO BT SGRT TG A0 W
¥y IR | AT TT TOTTA TT AW
w9 grr | wAf3y ¥I®eF wrar, 9@y
# f& Doy A% T ogwfegr #
Frerdk &1 Frar for s | Pt saT R
wdft-afear § I A @vx & o, I
w1 wiafagy & wavT 7 4T 7 sfey

#T gaaT 71 faaar g ¥ gy
sar ¥ quAY afg@r ¥ wmeT 0T Ay
T Y AT w7 &, O 6 A
¥ AT o aaear T | AT Y
U AT &

of ATE IO () T
wEEm, g0 Wfrww ™ FY FAAT 9T
7T &1 1 YT, 9T #Y QY e 20
sfqws &% T & 1 wa 80 wiwwar
aHY MR FF 20 THYY FAT 9T @
aftriamdfured d R av
TEIATA @, & W AgTH AT TORT WY
RETT AIIIAAT T7 TO00 794 ¢ &fea
¥ Far & wfzv A ¥ rex et o0T
s Ffrr ooy oy e ¥
25 A& 413 41 994 9 g (%5 7T
afepr o7 17 aAAA A T A fE Ty
%7 80 9fyww w4 ¥ (971 [FaAY
gaafw as &1 g, qrag fz=a, Fowar
g7 72 78 e ¥ fro et ga-
ufm Fd Y 1

NTTTTo TR MATAE
72 Fyg-THw T A0 ¥ TFR oA
5 o Zwi7 797 & B3 AT T g0a 4% HIT
W ZATT O FwTY QA & T W gfe
i TR g gAY aTT ¥ Tgh T
amm # TA " o AT fERTRInT
¥ w7 X FTH AAT 4G, GTAY qAT &
fay 37 ¥ JATF ITHE  HAAT AR
A A A yarw ¥ W7 ey
1 wwa § offT grfor a7 9T
FaT BT WA & | gAIRR WA ¥ AT
Ngmrdad A g T E
=11 &7 37 ¥ favars & WY ¥ WA A
Frafr 7Y aowx & 1 WIT IT BT AW
qerdt e T W T mafray
wt qrey yavgw & At e frw qwdy
2 forr & ar-a0eT, A A I A 4,
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foaft wv At Y s 7 § v fowr
& 7T ¥ 9 WY AAT WY RIEAT p—
T K WY Y w7 w7 w0E fn
THTT F 47 IR Ta e AT T
T qRT L TH FT I =T FTT
framy am & 7 1 oo s 0w
g2v7 a7 gar & f o wvre & 2w
THIZT FL | TF & T 97 20-30
FRIT TT By gAw A% 75 R, 12 9
A fmegm T A vE, T oMy W
=T 0o A R | fIT ¥ are §
T weal AEr anAn, faeda wrfas
o1 frze T ATEE AT FIE.IT T
vy fryaa v gosfram ~AAw
FTAMETR, M T IT A NF
A8 w7 AT ) sAFG WAT X FH WA
thiefaan Tt a4t o 6T
qv g &= e | Irege wEd,
T7 A4TA ATT BT G HAY WIAT #qE
¥ qry orr ¥ Ao & owrey 2a

MR, DEPUTY SPEAKER: Every
Member 1s saying the same thing over
anrl over again Nothing new

stgs g e 9fF F wigr 7
RFT FTTAT WAAT J AT GH a4 W
"ART Y o (romEE) L

& AT § Q@ Z—A A TH
Wi ¢ WA @ g SigEd
b=q F7zd {——vmr a1 TAd EE 9IS
qrit §, ard zad w7 =T oA §
o AT WUATH L, T ART AT E, A
iz verd o7 oy Foge &
FNTE WiT 7 TRT AT WA

g

& Oy A (i) owEd
¥ frY e A 20
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AT FRE T T F A
®1 aeq[ F | AW HAT ST wT@l 8,
T TSt A T AT ¥ W ST wEw
WTCAT T B, §T0F 37 faeadt a7
wrT i ¥ X ) SO v faaar aifa, 2
Faart ifet, =0€ ufes, s weaft
Frarrfrafrgs

AT To WERRE MgT 4 M
aa fzar ¥ 4r w31 E F AC A
A TaTg 2 T W T 4w
7 f11 A f5 w7 fam § e
AT FTIAT ) OATA TZT AF A

MR. DEPUTY-SPEAKER: I have
‘wg more rames. I am not going to
accept any more names. The Members
dre saying the same tang over and
over again in different words 1 would
request the two Members who  will
speak to contine thremselves to not
more than five minutes.

SHRI K CHIKKALINGAIAH
(Mandya): Sir, I rise {0 support the
resolution moved by Dr. Melkote, Be-
fore the advent of the British into
India the nd.zenous svstem of medi-
cire re'gmed <upreme The Rajas and
Maharajas embraced this system of
medicine. but 1t was confined 110stly
to some families because it was hand-
ed down to posterity from fither to
son and so on. It was in the height
of zlory n the hevdavs of Nalanda
and Taxila. In Nalanda a student who
was studying for a Degree in Medi-
cine found out a herb called Bik-
shave Ranjana If that leaf was plac-
ed on the hody of a patient the whole
thing was revealed, something like
what we call X-ray todav. That sys-
tem has become oh<olete becaire there
was no encouragement. There are
certain defects from which the otyur-
vedie system Is suffering. here 1s no
standardisation of the proress. In
these days there was a tablet called
Kurpirar mll If vou rub it cn a
smooth curface once. it was a cure
for fever. If it is rubbed two times,
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it is for some other  disease. If it is
rubbed three times, it is purgafive.
Therefore, this kind of standardisa-
tion was very dangereus. If these de-
fects are cured, I think the indigen-
ous systems of medicine can Le very
usefully adopted in our country. The
rural folk have got complete faith in
these pundits and they must se e¢n-
couraged. They must be trained in ay-
urvedic hospitals and given proper fa-
cilities, If all these facilities zre pro-
vided, I think the ayurvedic system
will get encouragement and the rural

folk wheo have faith in it will be
benefited.
With these words I support the

resolution.

ofY AAAT AQATT A I (FREATL) « 2
nEHE ¥ A Isieqoe vAT 2 TE §
T FvaT # | g ofaeT S e
Wﬁﬁ@*lqﬁm#’rﬁ?gﬂﬁ
39 H 1% & 1 98T QT ardt T AT
& fau s o= 19 § FTH 75
femrmmd | azF yOsAl § Foew dved
% | 3% sy feademdw # gfem
F74 0 frEe fear mr 2 wix

Fga dr W ww w3 A w@E 1’
gmer g fr gat aed dwiag 2 &

mEt § ST ET e & qg_—{ -«?Tﬂ‘
3ot &) sy #Y A | w7 7% 3 9d
AE A 3 agrar g, SfEE e,
AT fhel FATFAY AR @ AT
3FY TiE] & AT A Smr Wi
AT STAEAT AT wgn WEA § | AfEv
¥ 18 9% T TH AT W AEAT
AT FAT AW | TS ST @I |
T WA € FAHITH 2H T AT TTT
FTIT F THATT HHT Fal (Fw G |
Ta O FIHT wafeal ¥ & | CETEATH

gaifrae #WEr F 1959 H mu
fore A A A wER @

FIA OFT WL qE THT FE F |
TR FHE 7 WY TEQ qEw i Er 4
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RafR A Ay 9 FAd M
foue sT T fearar | Rig A€ a1 Tl
=T 56 @ 1 a1 3 9@ § igiean
faezw ore qfzgg a7 g7+ O
STATR | 38 = H S Sl fa=rceass
e 57 aX fafreeT ared %1 1% 6417
zar wfgn, arfe wda ahmi oo 19
ST FEL ST AR
qfis ag N9 = & W
arafgd 2goara o a9 B qE
FT SATITAT HAT A FgT LAY | i
@Ry faarr 9 & qer #1 sgFel
T AT 230 w@w W s @
SRt B ST g aau-rrq AT &
SIRIECIR i CUTRE I R arg,sﬂ#
W AT WL O H A GAT goe AW
AWET AT ST & AT T3 0 (e . . .
MR. DEPUTY-SPEAKER: Drinking
water is different. The resolution is
whether we should make use cf the
doctors in the wvillages practising indi-

genous medicine. Drinking water, hos-
pitals, dispensaries, etc. are different
things.

SHRI YAMUNA PRASAD MAN-
DAIL: Regarding the indigenous sys-
tem of inedicine, there is a ~hapter in
this book and, I shall read a few lines
from it with your permission. I de
not think it will be out of place.

MR. DEPUTY-SPEAKER: No; it is
not. It is only a question of time.

SHRI YAMUNA PRASAD MAN-
DAIL: I leave it there. I raised it
becszuse we draw water from the sur-
face. The preventive aspect has
also to be taken into consideration. I
do not want to say anything more.

MR. DEPUTY-SPEAKER: The hon.
Minister.

SHRI RAMKANWAR rose--

MR. DEPUTY-SPEAKER: Nohody
can make a sveech a second time in
the same debate.

ot THHRFT (TF ) : IUTL AT . . .
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MR. DEPUTY-SPEAKER: ‘This
will not go on record.

SHRI RAM KANWAR: * * *

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KIS-
KU): Mr. Deputy-Speaker, B8ir, [
would thank Dr. Melkote for the op-
porturity that the members and all of
us had to discuss this problem of pea-
sant doctors or giving more empha-
815 for medical aid to the ruiel peo.
ple. Bo, I specially thank Dr. Mel-
kote, who has brought this subject
for our deliberations and the various
members who have contributed to
this discussion.

While I will not touch on each
and every point mentioned by the
different members T would certainly
say that 1 have seen the consensus in
favour of the indigenous system of
medicine in the rural areas, I
admire Dr. Melkote for the high
words of praise that he used for the
indigenous system of medicine, its
standurd., technicalities, its scientific
and even spiritual aspect, which have
been accepted throughout the world
I would congratulate him for the
masterly precentation of the indigen-
ous svstem of medicine that w.¢  Mad
and we are having in this countr)
today.

Bo fur as the Ministry of Health r
concerned, for quite some time our
minds are  very much exercised
ove: the question of providing heal*h
and medical facilities within the
reach of the rural people in India.
Tt is true that even today there are
areas and pockets where no medical
facilities are available. ~ Whereas
about 80 per cent of our people live
in the villages, all that we have been
able to build up by way of infra-
strueture such as medieal colleges,
dispensaries and hospitals have been
fn the urban areas and in the metro-
politan cities. Therefore, for quite

Peasant Doctors
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some time our minds have been great-
ly exercised over the question as to
how besl. and how quickly we sghould
be able to render proper medical ser-

vices to the rural people of our coun-
iry.
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As the House is aware, in July, 1872
this matter was first discussed in a
Conference with the Union Health
Minister in thie Chair of all the
Health Ministers of States and Sec-
retaries and the Director-Genaral of
Health Minister of States and Sec-
a Committee was formed with Prof.
D. P, Chattopadhyaya who was the
then Minister of State for Health and

under his Chairmanship, we had
worked out some guidelines, some
sort of suggestions, to pursue this

matter with different State (fovern-
ments

Then, again, in November, 1472,
there was another consultation with
the Health Minister of States and we
did adopt, on principle, that we should
g0 in a big way for rural medical
rare that we should fit ir. the indi-
gennus rard; who are trained in in-
digenous svstem of medicine, homoeo-
pathy and <o on and so forth. How-
ever, may I say that when we were
discusging it with the Planning Com-
nus 100 we had to examine the whole
thar in a greater deoth and  that
took u; ome time? Before I come
' that part of the answer, [ repeat
‘hay fur guite some time cur minds
have boen engaged in this big prob-
lem

D-. Ranen Sen has very  nicely
pointed out that the totke is very
popular in our villages. that our
mothers and  grand-mothers still
practise it and that it is effective in
many ways. T know that it will be
continued for days to come. It shows
that peovie not only in the villages
but I know our mothers and grand-
mather also are very fond of this
magic cure method which is called
Totke. It supports the view that the
people have faith in Ayurveda.

***Not recordsd.
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I would like to say one thing to
Dr. Ranen Sen. He gaid that there
are almost no facilities or no doctors
available to go to the villages. I
may tell the House as well as Dr.
Sen that, in West Bengal, we have
286 primary health centres out of
which 43 are with one doctor and
243 .r: with two doctors...

SHRI SOMNATH CHATTERJEE
(Burdwan): How nmany without
any doctor?

SHRI A. K KISKU: At present,
there 1s none without any doctor.
Why 1 mention about these primary
health centies complex 1n connection
with rural medical health services 1s
that we have Luilt up during the
lost 20 years a big complex of pri-
niary health centres and sub-centres
in the rural areas. It may be that
there are not doctors everywhere
But we have built up a structure
which has to be strengthened, and
which are the key posts for rural
nredical services in country.

MR. DEPUTY-SPEAKER: Do you
mean to say that these health centres
will be manned by peasant doctors?
This is the Resolution, .

SHRI A K. KISKU: I am coming
to that, Sir.

DR. RANEN SEN: Thijs is a stan-
dard reply.

SHRI A K. KISKU: I
g'win? a standard reply.

SHRI MURASOLI MARAN (Mad-
ras South): It is sub-standard.

am not

SHRI A. K. KISKU: We are at
the threshold of the Fifth Five-Year
Plan. We are at the threshold of a
new chapter of giving medical aid to
e rural people in our country. But
what I am saying 1s that, whether “:e
introduce gystem of medi-
cine or homoeopathy, we have to
v ~k vithin the infra-structure that
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we have built up. And this is exact-
ly the point where we had to go into
8 lot of digcussion with the Planning
Commission. It is very good to say,
‘Let us go in a big way with Ayur-
vedic doctors and homoeopathic doc-
tors into the willages’. It is a great
ides, a great sentiment But we
have to evolve g strategy how it
should be integrated.

Many hon. members have already
said that probably modern medicine
has an attitude which may not be
very favourable to Indian system of
mcdicine, Well, it is there. But we
also want o give as much emphasis
to Indian system of medicine and
homovcopathy, and we have to find out
to what extent the acceptability is
there Therefore, 1n order that we
are equipped with proper knowledge
and experience we can go In a more
.nto the problem, we had to dis-
cuss this with the Planning Commis-
5100 And I amm very glad to tell you
that we have already got a sanction
for abowt R 10 lakhs, We are going
mto 29 blocks in 21 different States
and the strategy 1s being worked out
as to where we should go and how
we should build up within the exist-
ing netwerl, and haw 1t 15 to be as-
sessed, »o that with that knowledge
and exp¢r.ence we can go in a more
vigolous way But before we go in-
1o 1t, it 15 necessary that we have the
experience and we buwild up a fool-
proof strategy as to how we go into
it.

I may tell you that indigenous sys-
tem of medicine and homoeopathy is
being encouraged in a big way. This
parhament has passed a Bill on
Indian Counel] for the Indian system
of medicine and through this Council
we are trying to streamline the entire
Indian system of medicine through-
out the country, trying to find out the
talents, making out a register, trying
to build up medical colleges on the
Ayurvedic system to improve the
<tandard of drugs in the indigenous
<vstem and so on and so forth. The
Indian System of medicine is some-
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thing of ours and we would like to
see that it comes up in the proper
form and with it we can go into the
rural areas and serve our rural peo-
ple.

As I suid. we had a lot <f discus-
sivn with the Planning Cominission
and the Planning Comumission has ac-
cepted it In the Fifth Five Year
Plun we are going into the sub-cent-
ral leve' where there is a scheme of
upmiadinT about 1200 Primary Health
Centres into 30-bedded hospitals. But
our cves are more nto the interinr
wherv for every 10,000 population a
syh-centre has to be built up and
there we woulgd like to gee that doc-
tors proparly trained in the Indian
syilen of medicine can go and prac-
tise there.

Vith the-e words of compliments to
all th: members and Dr, Melkote, I
would say that the Government is
verv much aware and concerned
about the rural medical services but
1 would request Dr. Melkote to kindly
withdraw his resolution. 1 can as-
sure Ium and the House that we are
going in a big way with rural medical
services.

DR. G. S. MELKOTE (Hyderabad):
We <tarted in a very big way and the
penple responded with great enthusi-
gsm when the Prime Minister herself
enunciated that in the Fifth Five
Year Plan the peasant doctors should
be given the greatest encouragement.
From that stage, the next stage was
discussion between the Ministers of
the States and the Central Govern-
ment and the Departments and then,
in the month of February this year
under the Chairmanship of Prof Chat-
toprdhvaya, a seminar was held
where we discusseqg this question of
rural medical aid. Right from the
atart an attack on the Indian system
of medicine was made by the repre-
sentatives of the Indian Medical
Assoviation ~nd a few others. When
gome of us vehemently opposed what
was being talked about and pleaded
for understanding the problem in‘ a
ressonazble way they tried to modify
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thought that something would be done
but we were disappomnled to find peo-
ple at the top are talking now that
the whule thing has been scuttled by
the Planming Commission and  the
Government themselves were rather
perturbed becuase of the reactionary
aititude of the modern medical men
and lind 1t difficult to go before the
pubu: and tell them that the whole
wiea :nunciated by the Prime Mi-
mster was bemng given up  wh-n the
matter had -uch serious consequen-
t. on the rural public,

T must, therefore, thank all the
1*embers here both from the Opposi-
fion side and this  side, tor having
suupattel my re.olution. The pro-
brem ;5 nol (e question of the sys-
tem When 1 mentioned the indige-
nous svstems, I had in mmd Unani
Homoeupathy, Sitha and Yoga and
Ayvuryerlie systems, These mie  the
people who have settled down in the
ruarl areas. Today, if they are consi-
dered as unqualified people, how
many cases are we hearing everyday
of mortality because of administering
medicin~ by these people? As I zaid,
fro:a time 1mmemorial it is these doc-
{ors who have getitled down in the
rural  sector and rendering medical
aid tn them. They are there today.
How tn ntili~a them and how to im-
prove the method of their function-
ing 1~ the gquestion. The function-
ing of the modern medical doctor is
shghtlvy different; he is to look after
medico-legal cases, quarrantine, sur=-
rerv. obstetrics and gynaecology. Un-
der the different political conditions
that cxisted in the recent past our
rural  practitioners  had ~djusted
inemselves to the situation and they
have hesn carrying on useful work.
We felt tiat thi® s'heme enunciated
by the Prime Minister would have
been given the wreatest fillip: we
thoueht that they would have been
encouraed. But this is not being
done. The present thinking of put-
ting up 19 blocks as pilot projects in
diferent parts of the country is a
very poor idea of the Planning Com-
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mssion which they are placing before
the country for acceptance. This is
anly a mlut programme. If intentions
are not good and they are suspect,
what they may do is to make the plan
work for suffocation and death. What
we have experienced in the recent
past 13 that it has not been given fair
trial at all. I only hope that even in
these circumstances the indigenous
doctors will come forward and eet
themselves traned to do the job un-
der the pilot project and that they
wil] give a good account of them-
selves The present 1dea of pilot pro-
Jects 15 o slight improvement over no
project schemes at all There aie lot
of things which they have to do to
come to the forefront 1 therefore
commengd this to the rural practitio-
neis, that they should take this op-
portumity to show thewr very best
The hon. Minister has given an as-
surance tl.at he 1s doing his best to
implement it. Keeping 1n view this
assurance, I beg of the House to
petmit me to withdraw the Resolu-
tion Thank you

MR DEPUTY-SPEAKER: Has the
hon Member the leave of the ITous2
to wiundraw hig Resolution?

SOME HON MEMBERS: Yes

MR DEPUTY-SPEAKER The
Re<)lution 18 withdrawn by leave of
the House

The Re olution was
withdrawn

—

by leave,

16.59 hrs

RESOLUTION RE- OWNERSHIP OF
NEworAPERS AND NEWS AGEN-
CIES

MR DEPUTY-SPEAKER: We will
to make sure that at least Govern-
in the name of Shri H. N. Mukher-
jee —Shri Mukherjee.
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SHRI H. N. MUKHERJEE (Culeutta
—North-Egst). Mr. Deputy Speaker,
Sir, I beg to move.

“This House calls upon the Gov-
ernment to adopt immediate mea
sures for delnking and democrati-
cally difusing the ownership of
newspapers and news agencies In
the country.”

I do not have to make a lengthy
speech 1n order to commend this
Resolution to the House because [ um
only asking for the implemeniation of
a national policy already announced—
whether willingly or not 18 a diferent
matter—and 1 am calling upon the
Government to shed certain dilaton-
ness which they have shown in regard
to this matier of the d*Wfusinn of the

ownership of newspdpers Nu  I'ews
agencies In thic counir
Sir, the other day on ths “th of

July, answering an Unstarred Que-tion
No 504 the Minister replies that Gow-
ernment decision to delink new-piners
and news agencies lrom i1mdustries
15 unchanged In so far as ailator-
ness 1s concerned his only encwer
was thal the imnbeations ++ the hght
of the Supreme Court wdeement un-
der examination'’

17 hrs.

Now. we have heari a long emough
story about {he Supreme Court yudg-
ment sl.ndng 1n the wav of de
linking newspapers and new ogencies
from monapoly interests 1n industry
and it 18 more than time that Goiern
ment makes up its mind

I took this opportunity of bringing
forward thiz Resolution only in order
to make sure that at least Govern
ment would say at the termination of
this debate that before this particy
lar present seasion is out the Bill,
which has been long in preparation
would be actually introduced

8ir, as I said, this is a long story
which I need not elaborate becauss
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the Hou<e has heard it so often and
also ex-Ministers of Government have
been found so glibly offering support
to the demand at public meelings.
particularly, those organised by the
working journalists and spokesman
of the Government are fairly free
with their words of assurances re-
garding Government's intention of
fighting the monopoly in the press
industry.

“In the opinion of the Commission
the Press Commssion went into this
matter and the Press Commissior had
come to this conclusion on account of
demands made by the working jour-
nalists and by many other people.
But. the Press Commission, in spite
of its miscellaneous composition, has
made very definite recommendations
about the diffusion of the ~wnership
of news-papers. The ymmizsion
says—-1 am nuoting the wvnrds from
the Comm.ssion’s Report—as fallows-

“In the opinion of the Commission
1t would be ideal if the vroprietor
of a newspaper has no ofker inte-
rests but since it would not be a
praclical possibility. the Commis-
sion felt that the remedv liec in
diffusion of effective control or ¢iffu-
sion of ownership among a large
number of persons so {bat the
chances of any dominant i.terests
among the group of owners could
he eliminated or cancelled mutually
One method of providing mffusion
of control would be to transfer the
management to a public trust. The
Commiszion alse recommended that
diffusion might be brought about hy
the gradual distribution «f shares
to the employees, and to a smail ex-
tent to the public both in the exist-
wng undertakings and in those lo
be started in future.”

This was as long ago as 1954, and
gince the days of the conquest of the
indian Presses by the tycoons of big
business the taking over of all the
houses by the enterprises of patriotic
journalism; from the money-lenders

Newspapers, 318
etc. ,(Res.)
the present-day successors of those

money-changers had been lashed out
of the temple of Jerusalam. This is a
long story of taking over of the pres-
seg which is the instrument of genous
collaboration between the leadership
of a country and its people &nd nrot
a story of the taking over of the
presses but the most unspeakable ty-
coons who mint monev out of the
miseries of the other people. This
storv 1s much more and the t{ime has
come 1o put an end to it. In spite of
this assurance which ha< been coming
from Government in this .egard, we
find this peculiar procratination
The Minister is here snd he will have
to be answerable to Parliament and to
the country for this delay which has
taken pla~c over the years.

1 feel that Government should have
some pangs of conscience in regard
to this issue, for, om so many occa-
sinns they have come forward,
through their spokesmen f{o cive all
kinds of assurances about their de-
sire to do the right thing in regard to
this point.

1 have have a number of pronouce-
ments made hy Ministers nf Govern-
ment. for instance, hv Vr. Gokhale
who snoke on the desirabilitv of the
elimination of monopolv at the
Fighteenth Annual Seesion of the
Tndian Federation of Working Jour-
nalists. He said on that rcrasion—
and thic was a couple of year. ago—

“The press in Indi: shonll fosth-
with ceaze to be a mruthpiece of
the few and shculd really reflect
wnna fide the cross-currenis of puh-
l.c oninion in the countrv.”.

And he added:

“From a competitive in=titutim,
the drift unfortunately nowv is to-
wards monopoly, In my vew. it
must be reversed.”.

‘Forthwith' was the expression v<ed
by this Minister of Governmert who
made one of his early pronountements
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before the Indian Federation of Work-
ing Journalists.

Then, in April, 1971, again, before
the Federation of Working Journal-
ist, Mr. K. V. Raghunatha Reddy
made a speech; he was at that time
Minister for Company Affairs, and he
said:

“We have to start with the press
in order to ficht monopolists.”,

He said further:

“Having delinked tommercial
Lanks from industrial house:, it is
lime to free newspapers aleo from
their grip.”

Another former member of the Govy-
ernment, Shrimat: Nandini Saipathy
also made a statement befure this
House in July, 1971 where she 1eife;at-
ed that the control by monopoly over
the piess and all the news agencies
in particular must go, and she refer-
rerd to that premnicr news ;gency. the
Press Trust of India, saying that the
Press Trust of India had oromited to
turn itself into a public trust whick
would be run on lines which could
be popularly and democratically orga-
nised and on that basis had taken
loans, in fact, a very large loan of
Rs. 55 lakhs—this was said in 1971—
for the comstrucion of their buwlding,
and yet they hacl not respondad to the
recommendation made by the Press
Commission and that Government was
trying to think out what slevs should
be taken in crder to implement that
recommendation.

The Press Commission’s recommen-
dations, therefore, have been given lip-
service to, sometimes in very eftusive
language, because Ministers under-
stand very well the value of publiciy
through the newspapers, and address-
ing gatherings of journalists, tey are
always very careful to see that their
ideas are supported at least for the
time being with some fulsome and
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exaggerated statements of intention,

be put an end to once and for all I
would ask the Minister definitely to
glve an idea to this Parliament that
it has no intention of delaying any
further, and that before the end of
the present session of Parliament he
would introduce here the promisea
Bill for the diffusion of the owner-
ship of the presg as well as of the
news agencies which play such an
important role in our country at this
moment.

The story of this conquest of the
press by big business is such a sordid
one that 1 hate to have to reecall it,
and T have so many details in regard
to it that I feel perhaps 1 should not
make a reference to it because this
House is very well aware of the facts
of the situation. But even 2o, one
has to remember at least a few things
in order not to let this medium of
relationship with our people to de-
teriorate and to degenerate in the
way it has been doing in the last
two decades and more. Aﬂ;’ all’l‘.u:tl::
press at one time was run

in the days when the strugghe for
treedom was going on, by people who
hedamnufml:ﬂmmm:
fee}ingﬂmfobenjomalistwto
he slmost performing a mission for
the country. From a mission,
turned out to be a por of vecation
to which a certain kind of people

-
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were called; then it became a pro-
fession, very rightly because without
mfm expertise journali m a»
& tachnical performance cannot be
conducted properly. But for journa-
Jism to become a profession shoula
not at the same time have implied a
deterioration of journalism into ser-
vice of monopoly interests.

The fuct of the matter is that today
the control of the press is in the
most undesirable hands, because big
money in India is among the worst
sharks in creation; big money in
India includes some of the
lousiest people that you can
find anywhere in the world, big money
in India is represented by those who
have not the slightest sensibility about
the needs and desires of our reople.
and if some of the best minds who
ure trained to j-urnalism are bought
up by the representatives of big Lusi-
neas and are {reated the way they are,
then heaven help the future of this
country, the future of any attempt at
communication between the leadership
and the people of this country.

Thig kind of process has gone on for
such a long period that today we find
that all the big newspaper chains in
the hands of people who are big guns
in industry and who are notorious for
their monopolistic praclices. not mere-
ly in the sense of monopolistic prac-
tices in the more advanced countries,
but practices which stink to high
heaven.

We find the biggesi newspapers in
our coyntry today like the Hindustan
Times and its allied organs, the Times
of India group, the Indian Express
group, the Statesman, the Hindu, the
Amrita Bazar Pairika, the Anand
Bazar Patrika. All these combines
,haye come iato picture as business
operators, Now, after all, il the Birlas
12350 LS-11.
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and the Dalmias and such people,
whoge names one finds il unsavoury to
recite in Parliament so often, come 1o
hnld 2ll the powers of the dissemina-
tion of news as well as of political
views {0 our people, then we can very
wel]l imagine the kind of society we
might have.

322

1 need not go into details because
they are so many that we cannot just
bother about them; besides, they are
fairly well known particularly to this
Parliament, But it ig truly a sordid
thing--and we cannot forget it—that
the Vivian Bose Commision report, for
example, had shown how dreadful the
story was when the Times of India
chains of newspapers was bought up
by the Dalmia Cement and other in-
teresis. We know how shares were
transferred. how the moneylenders
took over, how the Dalmia-Jains took
over Bennet Coleman and other com-
panies with people's money which th.y
had manipulated. All this is part of
reports which hag been pres.nted to
Parliam 'nt and known to the country.
The Vivian Bose Commission had
found that the Dalmia-Jains robLed
their  sharehoiders of Rs. 2.61.00.(00
odd and defrauded the exchrquer of
Rs. 14,51.979 and all that. From all
these companies came Rs. ! 87 crores
which was the price pad for buying
the Bennet Coleman Co., whuh has
brought out of Tvmes of India since
1850 and so on and sg forth,

-

I do not want to go into the details
about these matters. Thev are very
well known, but these arc the papers
which mwould public opinion in our
country, And here are the indus-
trialists wh., the Press Commission
had said ard who, every cCecent work-
ing journalist and every well-meaning
citizen of this country would agree,
should be out of rontrol of this me-
dium of propaganda, medium of edu-
cation and medium of inspiration of
all the social ideals which should in-
form our country at this present mio-
ment.
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They take the Hon's ghare of whatever
of newsprint there is in the
country. This incr-asing trend towards
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have also control qver the Searchilghs
and Prodeep of Pyiva. The , Goenka

operations is the press,

We find all sorts of things happen-
ing. Then, one major shareholder in
the Express chain iy Bhriyang Prasad
Jain, brother of Shanti Prasad Jain
of Bennet Coleman, There is a pecu-
lHar family ling between those news-
paper magnates. This person’s daugh-
ter is married to B. D. Goenka, son of
Ramnath Goenka, Shri B. D. Goenka
lookg afler the newspaper business al-
most exclusively while the father runs
between newspaper and jute, BSuvd-
denly B. D. Goenka's wife, a 'aly
named Saroj Goenka, blogsoms up into
a director of Indian Express, Bombay.
This story is so sordid. I say it is
sordid because only the other day, on
th= 24th of July, there was in Parlia-
ment an Unstarerq Question No, 200
when it was asked i the CBI had
completed its probe into the ~harges
of cheating, forgery and falsification
of accounts and stocks against the
directors of Indian Express group of
companies and if so what was the
resuly anq what haprened in the Law
Court. A long answer was given to it
end oll these worthy persons belong-
ing to the QGoenka family, namely,
8vri Rammath Goenka, Shri Bhagwan-
das Goenka, Shrimati Saroj Goenka
end 8o on and so forth were all
accused and charged under-different
sections of the Indian Penal Code, but
tonnes of m

i
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behaved in so far as controlling the
editorial policy 18 concerned. I have no
time {0 go into the details about it,
byt Mr. Setalvad in his remuniscences
refers to the ts of the States
man where he was made Chairman of
the Trust to coutrol it and when ihe
Tatas, Martin Burn and Mafat Lal
came together to get hold of the
paper, Mr. Setalvad has put 1t
on record, that for the wrongest possi-
ble reasons pressure was put by the
repregentativeg of Tatas and thewr
allies on. the Statesman Board in older
to get rid of an editor, Mr. Prann
Chopra, who was accused of being a
pro-communist in his slant on report-
g and commentary in regard to the
United Front Government in West
Bengal in that period. Mr. Setalvad
being the upright jurist that
he is, says that it was absolutely
against all cannons of contiol ov.r edi-
torial policy which could be legiti-
mately employed by those who are
owning the newspaper, We know all
this. We know how a man lLke mr.
Frank Moraes, who could come one
day and find on his table a letter of
di’mml. we km how m,:
people are treated and how these
newspaper magnets treat the top
people under their employ, because
they pay them well atleast 0 far as
those who are at the top are concern-
ed. Not everybody in Journalism is
paid very well. I have here an article

Newspepers, 336
ete. (Res.)
people posing ag editor-in-chief, I can
nume the papers, the names «f whose
editor-in~chief are advertised oy top
everyday but who cannot write a
leader to save their lives. I sald it
long ago. In the newspaper .ndustry
there are people n:w who put their
nameg as editor-in-chief, but who car-
not write a leading article even it they
are to save their lives by doing so.
Yet because they have the purse
strings, they control it. This is the
kind of thing which goes on and our
journaligm is conducted in the in-
terests of some people.

I have found a very useful orochuce
by Sumanta Banerjee published by the
Federation of Working Journalists
which tries to show what happens
with reference to the day to day re
porting in the different newspapers
es;ecially in India's monopoly press,
in the five groups which are the most
important in India's monopoly press,
not only in the editorial comments,
which they are free to make against
the national policies of the country
but aiso in factual reporting o8
prejudiced and partisan view.
book, very carefully documented
{zrences are made. The writer
to about 10 items in regard to whi
quite spart from editorlal views
these monopoly papers, reporting
so prejudiced and one-sided
tended to mislead our people,
were the items he has taken
last few years: The crisis
Congress leading to the split, the g
tion of bang nationalisation, Presi
dential Election of 1881, abolition of
privy purses in 1970, communal riots
in Ahmeodabad in 1969, the fall of the
West Bengal UF, Government preced-
ed by alleged lawless activities, the
fall of the Kerala UF. Government

HI

EE
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reporting is made in
press, that their idea is
distort facts even in order
a completely different influsnce apd
impact upon the minds of our peop’s
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1 woulg llke at this stage not to
any further inte {t, Beciuise

ment the absalute urg:ncy of
tion on this point 1 would only say,
it 1s the most scandalous thing that
this Government has permitted so
much delay and dialatoriness, which
1 think is more thap suspicious. This
delay and dilatoriness only suggeats
that Government's links with big
money and monopoly are still so
strong that they really do not dare
to ztrike at big monopoly at a point
where it might hurt their interests in
the long run. This is why Government
which hag been procrastinating over
this matter over the years, promising
1o bring legislation over a couple of
years and more now, thig is why Gov-
ernment which sometime ago even
announced publicly—one of its minis-
ters, [ think Shri K. V. Raghunatha
Reddy had told a public meeting that
there was a draft already ready cf the
B:ll which 1e only waiting to be pro-
duced hefore Parliament, has not done
it and now for umpteen years we
are listening to the fact that becausc
of the price page schedule case having
heen; decided in a particular way in
the Supreme Court, Government can-
not do it, This is absolutely a lame ar-
gument which does not hold water and
that is why in order fo emphasise on
Government the absolute urgency of
the immediate introduction of legisla-
tion for the diffusion of the ownership
of newspapers and news agencies, I
wani Government {o give us an as
surance that they will do it here and
now, as soon as ever that is practi-
cable. There is no need to delay it
any further. I would not
more of the time of
there is a great desl more to be said,
and 1 do hope

would talke that
which is aeseded in
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e grey byt
surg long
leglalation is adopted by the House,

SHRI PILOQ MODY (Godhray: 1
want to put it op record that ap
honourable Mamber of Parliament was
mentlaned by Prof, Mukerjee and there
was no objection Irvom the Chair.

MR. DEPUTY-SPEAKER. Resolu-
tioh moved:

“This Heuse calls upon the "Gov-
ermnment to adopt immediate mea-
sures for delinking gand democrati-
cally diffusing the ownership of

newspapers and news agencies in
the country.” :
There 1s an amendment by Shri

Daga. Is he moving it?
SHRI M. C, DAGA (Pali): Yes, Sir,
I beg to move:

That in the resolution—

for “delinking and democratically
diffusing the ownership”. substi-
tu e

“a democratic and national con-
trol and management” (1),

SHRI SOMNATH CHATTERJEE
(Burdwan); Sir, the Resolution which
has been moved by the hon. Member,
Shri H. N, Mukerjee, if 1 may say so,
15 very timely, It brings tn the notice
of the House and of the public the
fallure of the Government in imple-
menting the decision which they al-
legedly have taken a long time back.
namely, to bring forward appropriate
legislation, for delinking and giffusing
the ownership of newsdapers and news
agencies in this country. We have been
realing in newspapers from time o
time that Government have been mak-
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MR, DEPUTY-SPEAKER: He au‘!r
conUnug his speech when this subject
is taken up next time,

1131 hrs.

—

HALF AN HOUR DISCUSSION

FINANCIAL Assts¥ance ror Mopmmsa-
TION OF POLICE FORCE IN GUJARAT

MR UEPUTY-SPEAKER: The
House will now take up the Half an
Hour Discusaion.

SHRI P. M. MEHTA (Bhavnagar).
Mr, Deputy-staum. Sir, sometime
back I had seen a press report thatl
the displaced Deputy Home Minister
of Gujarat had disclosed that *he
Government of Gujarit had prepared
a master plan for the modernisatior
of the police force and that they have
forwarded it to the Central Govern-
menl for financial assistance, I
thought that this is a very important
matter and I should seek some infor-
mation from ffie Central Government.
Therefore, I gave notice of my ques-
tion. But the answer does nct give
any information nothing comes out
from the answer. That is why 1 am
ralging this half an hour discussion.

Though the discussion relates to the
modernisaffon of the palice force of
Gujarat, the issue involved is much
larger and concerns all the States.
The question is whether the time has
not come when the police force re-
quires immediate modermsation and
overhauling. It has been reported
on various occasions in the press that
several States like Bihar, Assam and
Maharashtra are considering this im-
portant préblem. It is unfortunate

that the Government of India is in-

different to this basic problem, the
solution of which is very essential for
maintaining pesce In the country.

What Nas happened recently in
Uttar Pradesh shquld not be forgotten.
It should not be taken as a normai
event er incident. The unrest and
discontént of the police férce in UP

™
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ultimately resulted in the pohee
mutiny. The civil ‘administration

theie got completcly paralysed and
the popular government broke down
This was because of the careirssness
and negligence on the part of the
State Government and the indiffe-
rent attitude of fhe Union Govern-
ment. The State Government failed
to take the necessary steps ‘o redress
the grievances and remove the dis-
content of the police force in time and
the Uniwn Governmeni also failed to
assist the State Government.

The concept of mdernisation saould
not be a narrow or limited one. The
supply of modern equipments should
not be the only concept of moderni-
sation of the police force. The con-
cept should be much broader and
wider and should cover the humane
aspect of the problem of the police
farce.

Therefore, a new comprehensive
approach to the working of the en-
tire police force is required. The
Union Government should evolve a
mode] master plan covering the mod-
ernisation inclusive of human aspects
of the police force problems.

One Poli~e Commission has ccme to
some interesting conclusions. I would _
like to refer to it because these ob-
servations are of such nature that
will apply to the State of Gujarat
very much today. ] quote the obser-
vations as reported by the National
Herlad dated 26th May, 1972, It says

“The U.P. Police Commission, ...
has come to the “irresistible” con-
clusiop that “concealment of crime
has been indulged in on an exien-
sive scale” in the State.

The Commigsion observes thai tha
crime statistics since Independence
“bear on their fact marks of un-
reality. 1ndeed, they run contrary
to the experience of everybody, and
their unreality does not need. mlf?

re "
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Adequate number of different types
of vehicles is a basic requirement for
the efficient working of the police de-

sion of cold drinking water
rary are nol luxuries today
pre-conditio 15 to the po

be the Union Government’s assistance
for implementation of this Master
Plan, whether the Government of
India propose to evolve any uniform
minimum stzndard and propose to
prepare the model Master Plan, and
what action Government propose to
take on niatlers like commumication

cameras end wireless equipment,
number of policemen per »q. km. and
populetion, adequate machinery to
mﬂbmmphh‘hmdw

dw scdlés and dearness

(H.A.H, Dis)

.will be o:.'-l: (l). (b), (), (d)

I shall be cxtremely brief.

Since independence we ha
finding that the palice ha
an incressingly larger role
with various public agita
monstrations, etc. All kinds of
blems arise and the police are
in the picture. Therefore, how
public expect the polive to
and what is it that Guva-ment
to do in terms of modernisation which
will enable the police force to behave
in such a way that they really fit in
with the modern conditions? There-
fore. My questions are; what exact-
ly is meant by ‘modernisation
financial assistance, for what?
from salary structure, service condi-
tions and security of service, housing
and medical facilities to the Police

E’::
i?i??f&&i

i}
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" money will be required even to train

b1

the instructors” How will the Police
behave in terms of public co-opera-
tion? After all, they have to imple-
ment and enforce the law. They
must see that law 1s not merely an
mstiument of covicon .but 1t 18 also
an instrument for sceking co-opera-
fion from the people How are they
equipped to seek moie co-operation
from the people?” Is our Policeman
also, wn terms of mogdernisation, go-
ing to be tramned and equpped n as
far as he will be able to show him-
self up as a frend and guide to the
people? In London, the London bobby
1s well-known as a friend and guide
Why not our Policemen behave in
the same way” About humanitanan
conditions, how much money 1s go-
ing to be spent in terms of making
the Police also being treated as a
humanitarian lot? 1 will onlv give
one illustration to prove my pomt
and sit down Adcquate money 1s
not spent by the Central and the State
Governments in  this regard For
exumple, when election takes place
for the Lok Sabha o~ for the Assemb-
lv, counting takes plare for hours 1
know, for I have recent personal ex-
perience When counting of votes for
the Parliamentary election in which
1 was a candidate took place 1t went
on for hours and everybody including
the counting officers were given fea

#nd other refreshments But the
T'nlicemen who were standing on
duty for hours together were not

given anything' When I asked the
Magistrate on duty as to why should
they not be given refreshments also,
the reply was that there was no pro-
vision for 1t Is it that a rpecial
law it required to enable the autho-
rities to provide tea and rcfreshment.
to the Policemen on duty when such
refreshmenf(s are already given o all
other officers” T want to know whe-
ther you are not going to spend
money for modemisut{on and for all
thése things? :
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ot W wxowr (avfY) - <eate
agrew, & gg T wigen § fie gaAre W
X gfvrer grar T & wTRfew & fore
< fad ok &, 9w @ ¥ fawy @
RN E 1 Tl AFev 1972
amAT T wrE Y AwA Y7

MR DEPUTY-SPEAKER: Look
hure, we are not discussing “Police
modernisation’ The question 18
whether the Government of Gujarat
has submitted 4 scheme to the Go-
vernment of India and whether the
Government of Gujarat has asked for
financial assistance from the Govern-
ment of India is the question. We
are not discussing about the police
orginisation of the whole country.

MR M C DAGA' The question
1~ not only that The question is
how to modernise the police

MR DEPUTY-SPEAKER  Order,
please 1 will read out. ‘Financial
assistance for moderrusation of the
Police force in Gujarat'—this 15 the
subject

SHRI M C DAGA: How to

modernise it?
MR DEPUTY-SPEAKER:
miake your questions shortly
A wm wz orm gfew 7 &¥wA 109
Yo wTre e ¥ agA fort WA et
gt 9T S &4y fawwr P oqoA
7 qfm & g W wmm fed
o § 39 X A e aTEE AR
71 t—fem frordz #faw & wafawem
rT 39

Please

7T qATT —109 ¥ wAw few
amm qamagfemafea § W
ST T fawer R

164 ¥ Wy nfadewe dediz O
e wEo WIvo qfwm awl ¥, feed
s ifada & wv ot e gwe wilo
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HEo §ITe ¥ WA !? wWa ﬂ'l'q‘l‘
Y oy s el gfee 50 &ve qgA
Hrgfera d, ot gfer vt 2, ¥uw
T A, @R EE FR W A
wr T &)

oft gwa wx wOHY () IIEAR
wgeT, aw g v ¥ g wd
e Srag et g e fvw T Ay
ad s b1 afe wigw o’ e aud
7T § & Jwet fadvww @1 wdarETAr
g

At am —ax ok fedt gz
wre Zr § Wi e s gfee &
g § A et & A T ¥ aferrd
wrRw A § f5 el e | et s
M T A awad gfem ae g AR g,
wrRWIA AT g7 A wod § 1 o s
fear &, 98 97 ¥w wam =gy

a At g e wAei aet A dm ¥ ow
wqﬂgitﬁsgfm%!‘ttﬁﬁwfﬂn
T o wiawre g & 1 Gy Foafer F sy
1 0 fie=w &Y awearay Y ag fem & avod
%¢ 1 & wror woer & wrd wwn g e
gfre ® vl ghvar T o wfawre
fiear w1 gferw & fed a0
AT Ty, I wwa way frafi dar gk @
d et gfere #F sk g€ o wrdy ghar
¥ A gl awn g, e
frar e quor i I TR @
T & fag vk wgww oy o, fe &
o et gfreed e & oo
o FYHE |

ury ol gk g & s I A
W T R —T QT I A
frag Aifed | v Fmwqwe ke

Waige St g W wW A W
1269 LS—12
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Fa7 1000 TG & H7 A FA1 AP
gfe e g ard &1 A<y faverw 8 e ==

¥ wzE #f @M W w1
= FTeor ot § f 3 oy wrwer I
v oAt %0 & fis g w7 qara
&Y &% | 77 I B faers ardy awd
gfre ez g, foma dd@ R, <@ @ &
JTa A1 ®v9 §, Afaw 39 A I aeataw
Farer &, 39 92 fasr far sy wfgw

THYH, TAAA Ted F2W, IAT
SR, & AT WA A TH GHT X A
& 9= I awedr A Wt ad gk
£ 1 47 A welt Y w1 ¢ v Wiy
foar av, faw o qury fzar e aret
arifiwfaad wfgs fomd € @
qETTH AEAT FY WA § wEo v |
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): Mr. Deputy
Speaker, Sir, in spite of your repeat-
ed warnings that the discussion was
going beyond the scope of the sub-
ject which had been raised in the
Half-an-our Discussion, Members
have raised several points which are
really speaking outside the purview
of this discussion. This is not a gene-
ral! debate on the police and it can-
not be also a general debate on the
Gujarat police because police is a
State subject. And, any questions
pertaiming to Gujarat have to be
asked in the Gujarat Assembly.
Questions of the kind which Mr. Daga
put are eminenfly suited for the
Gujarat Assembly and if Gujarat
Assembly Members get hold of these
questions they will be benefited.

SHRI M. C. DAGA: The Report
has been submitted by the Govern-
ment to you.

SHRI K. C. PANT: There is no
report. There is a master plan for
the development of police force. It
does not contain how many people
have been arrested and challanged
etc., etc. 1 am only saving that you
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would be doing & service if the ques-
tion is passed on to the Gujarat
M.L.As.

Then, Mr. Kachwai said that the

Inspeciors are appointed by

e Congressmen, This kind of base-

less remark is not going to throw any
light on this complicated subject,

The questions raised by Shri Mehta
1s limited in scope. But, 1 would
like to assure him that even while I
shall confine myself to his State, 1
shall give him the details which he
has asked for in relation to the All
India picture as well as Gujarat. He
asked about the modernwation of
police force and wanted {o know if
the time had not come to modernise
the police force in the while coun-
try. He stated gratuitously that the
Government of India was indifferent.
This was rather uncalled for. If he
had cared to study the problem he
would have seen that even though
police is a State subject the Govern-
ment of India has been helping all
the State Governments in the matter
of modernisation of their police
forces,

SHRI P. M. MEHTA: My observa-
tion was derived from the answer
given by the Deputy Minister for
Home Affairs to my question. That
is my clarification on 1it.

SHRI K. C, PANT: You know
every question, when it 1s answered,
we give other answers. [ am sure
you are aware of the attempt made
during the last few years in assisting
the States in modernisation of the
police forces. There agamn, he says
that the concept of modernisation
should not be very narrow and that
it should ecover the human aspect.

Now, this is a subject which, of
course, has many ramifications and
training is Involved. This is & sub-
ject which comes directly within the
purview of the States. If the Stata
Goverpment wants, we do help them
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in the matter of providing necessary
facilities like providing the policemen
with houses. I shall give you some
details subsequently,

Then, Sir, he wanted us to prepare
a master plan. We cannot prepare
such a master plan. It is for the
State Governmenis ic prepare the
master plan. We have asked them to
prepare their master plans and in
fact, after we recsive them, subject
to the utilisation of funds that have
been given to them in the past, we
shall make fresh allocations to them
So, we feel that, in this matter, the
State Governments are in the best
position to know exactly how they
would like their police forces to de-
velop what their peculiar problems
or what the pecuhar features of their
developmental programmes should be
For instance, in M.P. to which Shn
Kachwai just referred—he referred to
the dacoity problems—there 1s a da-
coity problem This problem, il
recently, was one of the big problems
The police force had to be, particu-
larly, tailored to meet that kind of
problem in one area of MP. We

would do it knowing the require-
ments of the State.
Now, Shri Mavalankar raised the

point of salaries etc, etc. in passing.
7 would only remind him that the
salaries and other facilities or per-
quisities to policemen are matters for
the State Gdvernments to decide. He
also referred to the social and psy-
chological problems. That is a big
problem. T will not be able to deal
with it in a few minutes. But, I
accept its importance and I would
like to tell him that one of the im-
portant committees which has been
set up recently is the Committee of
Police Training. That was because
we felt that the outlovk of the police-
men, their attitude to the general
public, their attitude to agitations etc.
and their sntire approaches should
be in consomance with democra-



i

341

tic structure and in consonance with
our changing socic-economie situa-
tion.

Bo, we appointed a well known
socielogist, Prof, M. 5. Goray to be
the chairman of this committee, This
committee has submitted its report,
and we would like to implement the
recommendations as and when they
are processed. We are not waiting
till the end so that all are process-
ed, but as they are processed, we are
implementing them. So, I accept the
point, and this is what we have con-
cretely done in that directjon,

18 hrs. X

SHRTI M. RAM GOPAL REDDY
(Nizamabad): What about unions of
policemen?

SHRI K. C. PANT: Some Slate
Governments are allowing some kinds
of unions, usually with constitutions
which are approved of by the State
Governments themselves So, this
again differs from Statc to State and
there is no uniform situation today

Regarding modernisation, the sche-
me that we have at the Centre was
stanted in 1068-70. This scheme 1s
on the basis of 75 per cent loan and
25 per cent grant-in-aid, and 1t was
Lo give an impetus to the Stiates in
the direction of modernisation of their
police forces and in respect of ex-
penditure of a non-recurring nature
on items, some of which were men-
tioned here, but some of which I
can elaborate also, like data-proces-
sing machines for crime records and
so on, buildings and equipment for
forensic science laboratories, equip-
ment for fingerprint bureaux, equip-
ment for centres for examination of
qQuestioned documents, wireless equip-
ment, communication facilities equip-
ment for training institutions, and
mobility, that is, provision of vehicles
ete. I have had occasion to place
thix befare the House in the past also.
1 would like to repeat that this sche-
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md has been functioning now for
three or four years, and within the
limitation of resources, we have tri-
ed to be helpful to all the States.

The areas which I have mentioned
just now are specific and are design-
ed mainly to improve the mobility
and communication of the police
forces and to modernise it in its sci-
entific and technological capability,
This, in short, is the objective.

The Gujarat Government has al-
ready been allotted a sum of Rs.
84.75 lakhs under this scheme, includ-
ing allocations for 1973-74, but since
we have not received a report on
the utilisation of past allocations, we
have not yet released the current
years allocation of Ra. 32 lakhs.

SHRI P. M. MEHTA: Now, he will
get the report because the in-fightirig
is over and a very able and adminis-
tratively ~apable Chief Minister has
taken over,

SHR! K. C. PANT: I am glad that
that the Chief Minister hag so many
admurers., But admirations from un-
expected quarters makes me suspici-
ous,

This is the broad outling of past
assistance, and the current year's
assistance, subject to our geiting the
utilisation certificate, would be Rs.
32 lakhs. Durning the current finan-
cial year, the total budget allocation
was Rs. 8 crores. But due to finan-
cial stringency, this year, a cut has
been applied by the Ministry of
Finance, and I understand that this
year we shaill only get Rs. 6.5 crores
for this scheme, But I may tell my
hon, friends that as far as my recoll-
ection gocs, the allocation has been
increased generously by the Ministry
of Finance in the last few years; it
used to be Rs. 1 crore, but it was
raised to Rs. 7 crores, and during the
last two or three years, it was Rs
7 crores and then Rs. 8 crores ete.
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and now if they apply the cut in the
present siringency, I cannot reslly

complain

But seeing the necessity, I wish
we could get more funds and utilise
these funds well, I am sure the States
would take full advantage of these
funds But seeing the present situ-
ation, we cannoil really press for
more than the Ministry of Finance
will allow

I have already indicated the figure
of Rs 32 lakhs Apart from the
financial asmistance referred to above,
the Central Government procure
jeeps for State Governments They
arrange supphes of wireless equip-
ment for communication purposes
They also mmport certam sophistica-
ted 1tems for the State forensic sci-
ence laboratories The value of the
articles made available to the Go-
vernment of Guwarat till 31t March,
1073 are 40 jeeps costing Rs 95 lakhs,
wireless equipment of the value of
Rs 18 lakhs, equipment for the State
forensic science laboratory Rs 33
lmkhs During 1073-74, i1t 1s intended
to procure for the Government of
Gujarat 34 jeeps and wireless equip-
ment worth Rs 15 lakhs The pay-
ment for this 15 of course to be made
out of the amount available under
the modernisation scheme

As for the Master Plan to which
reference was made by Shr1 Mehta
when the States were asked to pre-
pare these Master plans, 1t was
really to help them take a total
view of their developmental plans
But so far as the Centre is concerned,
it was made clear to them that we
canppt assist for recurring expen-
diture, 1t would have to be non-re-
curring expenditure which fits nto
the overall scheme that I already
mentioned

Seecondly, Central assistance should
be used by the State Governments
only for the purchase of new equip-
ment not already available within the
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State police snd should not be diver-
ted for the purchase of squipment in
replacement of exwsting equipment
Otherwise, the whole process of
modernisation would be slowed down
and obsolescence would increase

Then these . pmmary responsibility,
as I mentioned earlier, for equipping
the police force in various States 1s
that of the State Governments There-
fore, we advise State Governments
that while we would make this money
available, they should not reduce the
allocationg in their own budgets
Otherwise, the purpose of the total
amount being spent on modernisation
of the police forces and of providing
facilities to policemen etc would be
Jost We would be paying on some-
thing, they would be scaling down
their allocations and the net result
would be that the total amount would
be less by so much This 13 a burden
which the State Governments would
also have to bear

SHRI P G MAVALANKAR: Is
Central assistance based on a fixed
percentage or does it go by the ment
of each Stale's master plan®

SHRI K C PANT The Master
plan s 4 recent innovatien In the
past we have roughly divided the
amounts I have got the total amount
for each State I have given 1t to
Parliament alsp in the past Now
we go on how much they have been
able to spend, which iz a very good
criterion The State Government has
to ensure that all the equipment re-
celved or procured by them by avail-
ing of Central assistance under the
modernisation scheme 13 properly
utilised within time

These are the conditions broadly,
it you call them conditions, or advice,
if you like, which we gave to State
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whish we have been giving in the
past,, ‘But that would be subject to
the availability of resources.

The Maaster Plan submitted by the
Government of Gujarat was estimat-
ed to cost about Re. 2 crores. Now
it includes provision for various
itemg. I need not go into details.
But it did not contain -provision for
certain items which we thought were
important and we had advised the
State Government that they should
also include these items within their
scheme so that if these items fell
within the purview of our moderni-
sation scheme, we could help Guja-
rat so much more,

Therefore our attitude is one of
helping the State Governments to
the maximum extent poesible.

ot peae woR - ¥30g TR
R OE  gATT ST &A1 wifge )

of ey ot e ;e gfere T Aa
i ORI R WA, @Y TST ATEIY
FqrEwT AT ! [T e & gfew
2 1w & farss wdar & Srardy
forsardt gard Y s 2 ?

Sir, some reference was made to
the other assistance which has been
given by the Centre. In a general
way, we have taken varicus steps, and
if I outline these steps you will see in
what extent the Centre has created
facilities which are sigmficant not
only for the developmeni of the po-
lice fores and the utilisation of sci-
ence and technology by the Ceniral
police forces but by the State also.
For instance, three forensic science la-
boratories have been set up at Calcut-
ta, Hyderabad and Delhi, and these
assist the States also in the investi-
gation of crime. Offices of the Gov-
ernment Exammner of Questioned Do-
cuments have been established at Cal-
cutta, Hyderabad and Simla. A Bureau
of Police Research and Development
was set up in 1970. Then an Institute
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of Criminclogy and Forensic Sciences
has been established to train the
State police officers, A Directorate of
Police Training has been set up In
the Bureau of Police Research and
Development again to assist the Stateg
in the day-to-day problems of train-
ing the police personnel. This is what
Shri Mavalankar referred to. Stand-
ing Adwvisory Committees c¢n Forensic
Scienzes and various others subjects
of police interests have been set up.
Then, we organise the conferences of
IGPs and DIG (CIDs) every year.
Then, proposals are under considera-
tlon to set up a Central Trafic Ins-
titute to train police personnel in all
aspects of traffic control and also
institutes called Medicc-Legal Insti-
tutes to train medical officers of the
Sln‘l.estc in matters like post-portem,
etc.

Reference was made to the treat-
ment of agitators. Generally speaking,
we always advise the policemen not
to have a confrontation with agitators
to avoid unnecessary use of force, and
to be as polite and courteous as they
can to the leaders of the various po-
litical parties who may be involved.
But in spite of that, sometimes when
viclence takes place then cerfain con-
sequences fcllow. But I think it we
in the House can agree also to see
that that does not happen, then only
the policemen, can discharge their
duties without comung in direct con-
frontation with the agitators. I do
nct think any policemen welcomes a
confrontation but he is sometimes
driven into a position where, in order
to maintain law and order, he has
no option but to get into confrontation
with public men or other agitators
who are in position,

Then, I mention the assistancs given
by the Centire for police housing. It
13 100 per cent lcan assistance and
it is for residential houses for nomn-
gazetteg police personnel in the States.
This was ntroduced in 1056-57 and
initially we expected the States te
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was the basls on‘ which the scheme
was prépared. But later on when we
found the States were having difficul-
ties, we have done away with the
matching fund idea, and so the amount
made available to the States till 31-3-73
under the police housing scheme is
Rs, 50 74 crores. The budget allocation
for 1973-74 is Rs. 43 crores making
a gran! total of Rs. 55.24 ¢rores. This
inzludes a sum of Rs. 21622 lakhs
made available to the Government of
Gujarat till 31-3-1973. The allccation
for Gujarat for 1973-74 is Rs. 30 lakhs,
out of ‘which 50 per cent has already
bren released in favout of the State
Government In splte of that I know
there 18 &4 shortage of police housing
1 am well aware cf the faet, but dif-
ferent States have put in diffcrent deg-
1ees of efforts to resolve this prob-
lem

We can only assist and help the
States in overcoming the prohlem We
cannot Substitute the eHorts of the
States in this direction, This is the
hroad picturé 1 have full details, full
Lreak ups, but 1 do not want to take
up the time of the House In giving
further details

The only pomnt I should make 1s
that whatever we do from here been
however much we try within the
lamitations of the Centre's resources
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to help the States in the moderni-

house will mppreciste the Centre
has not been riggardly in -thiy respect
nﬁdh.CntukuhuhH::::
tive stepa both it respect of

isation of the police forcy smd in
aseisting them in the restiution of the
housing problem in the State, I1I the

other grievances, gemtine and legiti-
mate grievamces, of the police-men
wherever they are without their
having to feel that they are neglected,
without any kind of agitation emins

1817 hrs

The Lok Sabha then sdjourned till
Eleven of the Clock on Monday, Aup-
ust 6, 1973/Sravang 15, 1895 (Sdka)
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